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LEGISLATIVE ASSEMBLY.

Thursday, 15th October, 1936.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBERS SWORN.

Mr, Maurice William Waiter Murray Yeatts, M.L.A. (Government
of India : Nominated Official) ; and

Mr. Susil Chandra Sen, M.L.A. (Government of India : Nominated
Official ).

QUESTIONS AND ANSWERS.

FACILITIES FOR THE TRAVELLING PUBLIC ON THE EAsT INDIAN RAILWAY.

1224. *Dr. N. B. Khare: Will Government please place on the
table the statement showing facilities sanctioned and provided for the
iravelling public on the Fast Indian Railway submitted to the Local
Advisory Committee at its meeting held at Caleutta on the 27th March,
1936, wvide item 11 of the list of subjects in the statement relating to the
quarter ending the 31st March, 1936 ¢

The Honourable 8ir Muhammad Zafrullah Khan : I am placing on
the table the two statements asked for.

Facilities for the travelling public.

% A.""—Statement showing facilities .snncti_qngd for the travelling public during the quarter
ending 30th September 1935.

Y

Name of station. Particulars of works.
Singur .. .. | Provision of Foot Overbridge.
Ahmadpur . Do.
Bansabati . .. | Provision of Down raised Platform.
Chandanpur .. | Provision of Foot Overbridge.
Howrah. . .. | Provision of Steel Shelving for bedding sets to Upper
class passengers.

(3125 )
LA06LAD A
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Name of Btation.

Particulars of worke.

Halting places on Howrah-Burdwan
Chord,

Akdanga

Bars-Tajpur
Mahmudpur
Balarembati

qn

Between Palmerganj and Sone East. .
Baok at mile 335/16.

Provision of Weighing Machines.

Telephone Call Box.
Provision of two Ghurrah Stands.

Provision of third class Waiting Shed, Vendor's Stall,
Latrines and Well.

Provision of Kiosks on the Up and Down Platforms.

Dismantling third class Waiting Hall at Sarmatand and
re-erecting the same at Sitarampur.

Extension of Down platform shed for moveable wooden
stall.

Temporary Shed, Booking Office, pa.].lndo fencing
with gates and rail carriers.

« B, "_Statement showing facilities proﬂded for the travelling public during the quarter ending

h September 1935.
Name of station. Particulars of works. -
Rajbandh Provision of pucca floor in Waiting Shed.
Eotalpukur Provision of bath room.
Du\:nipl.r- Provision of Zenana enclosure. ‘
Gmd.ill . Provision of two Ghurrah Stands.
Gujhsndi ' .. | Provision of tea stall.

L




QUEBSTIONS AND ANSWERS.

XIII.—FAoLITIES FOR THE TRaVELLING PusLio.

For the information of members, statement showing (A) facilities sanctioned and (B) faci-
lities actually provided for the travelling public during the quarter ended 31st December 1935

are given below :—

3127

‘ A”.—Btatment showing facilities sanctioned for the travelling public during the quarter ending

318t December 1935.

Name of station. Particulars of works. Remarks,

Tinpahar . .. | Extension of up and down platform.

Dhatrigram .. . | Provision of a Tube well.

Bhagalpore .. | Provision of Inter class Ladies’ waiting room.

Mankar . | Provision of a Tube well.

Bandel Jn. . Improvements to Lavatories in First and second class
Waiting

Haripal .. | Provision of a pathway to Up platform with a lamp

Burdwan .. Improvements to the Lavatories attached to first and
second class waiting rooms.

Bolpur Alterations to entrance and exit of Foot over-bridge.

Rampore Haut Improvements to the bath rooms attached to first and |
second class waiting rooms.

Barkakana Loop . | Provigion of a halt platform at mile 283/10.

Madhupur (1) Separate Inter class waiting room for gentlemen
and ladies with bathrooms.

(2) Improvement to Tea Stalls.

Dhanbad Inter class waiting room.

Bone-East-Bank Provision of covering C. I. tank to serve for drinking | -
water for passengers. ced

“ B. "—Statement showing

31st December 1935.

facilities provided for the travelling public during the quartéf ending

Name of station. Particulars of works. ~—— | Remarks,

Doarah . . | Provision of approach road.
Howrah Additions and alterations to Hindu and Mahomedan
Sainthia ... | Zenans Enclosurs and Urinal.
Howrah .. | Steel shelving for bedding sets v Upper class passen- |
Howrah . . Taag;'i."m call Box.
Bansabati . .. | Raising of Down Platform.
Kastagram .. . | Provision of Passenger shed.
Gomoh .. -+ | Provision of shed over Up platform.

L406LAD — 42
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ARRANGEMENTS FOR THE SUPPLY oF DRINKING WATRR TO PABSENGERS ON THE
East InpiaN RamLway.

1225. *Dr. N. B. Khare : Will Government please placc on the
table the note showing the arrangements made for the supply of drinking
water to passengers on the East Indian Railway submitted to the Local
Advisory Committee at its meeting held at Calcutta on the 27th March,
1936, vide item 12 of the subjects in the statement relating to the quarter
ending the 31st March, 1936 1

The Honourable Sir Muhammad Zafrullah Khan : I am placing on
the table the note referred to.

XV. Supply ‘of drinking water to passengers.

The following arrangements have been made for the supply of drinking water
to pussengers :—

(1) Additional watermen and Bhisties.—The number is variable and in accord-
ance with the necessities.

On one upeountry division the increase is 170 men,

(2) Kiosks with ghurrahs are placed in wet sand at practically all stations.
Water from these ghurrahs is poured into buckets and supplied to passengers in
trains or they can help themselves. '

On certain sections of the line there is difficulty in finding suitable water.”
Where this is the case arrangements are being made to supply water so that no one
will be very long without it being possible to get a drink. The longest time is abount
14 hours on a short section of the C. I. C. line.

(3) Water trollies with large ghurrahs on them are in use at a great many laréé

stations. This enables a large amount of water to be carried about and to be kept
eool.

These ghurtahs are replaced at regular intervals.

(4) At certain selected stations concrete tanks fitted with taps are being
provided. These aleo. keep the water cool and fresh. '

ALLEGATIONS AGAINST THE MEMBERS OF THE PorT HaJ CoMMITTEE.

1226, *8ardar Sant Singh: (¢) Have Government received certain
complaints )from the captains of the ships plying for Haj pilgrims, on
the ground of undue interference in the safety of the passengers and
of the ships by the Port Haj Committees ¥ If so, what action do Gov-
ernmént propose to take in the matter ?

(b) Are Government. aware that some members of the Bombay Port
Haj Committee have obtained and are trying to obtain personal ad-
vantages for themselves, their relations and dependents and friends,
from so¢h navigation companies, such as, free passages, concession p ®
rates, securing contracts, service in the company’s offices and ships, ete. ¢
If so, arc Government aware that sueh coneéssions and advantage affect’
the interests of Hajis ¥ If so, are Government prepared to publish: the

names of such members and take suitable and proper action against such
members 1 - o

(¢} Tf the reply teo the. above be in the, megative, do Government
propose to set up a committee of enquiry to go into these gllegatiors
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Mr. M. W. Yeatts : (¢) Presumably the Honourable Member has in
mind the Committees of Pilgrims appointed on ships. It is one of the
duties of a Port Haj Committee to appoint wherever practicable such a
Committee or an individual pilgrim (Amir-ul-llajj on a pilgrim ship.
The Shipping Company has on occasions brought to the notice of Gov-
ernment complaints made by certain eaptaing of the activities of these
Commitiees. The practice of appointing Ship Committees has since
been discontinued and specific instructions have been issued for the
guidance of Amirs-ul-Haj to define the limits of their functions.

(b) and (c). One of the duties of a Port IHaj Committee is to find
suitable Muslims for employment on pilgrin ships. It may be that
members of the Bombay Committee in connection with this duty have
recommended particular applicants, but no definite information is
available. So far as Government are aware, the interests of Hajis have
not been affected.

RAILwAY BoARD’S LETTER REGARDING REVISED ScALES OF Pay.

1227, *Pandit Krishna Kant Malaviya : Has the attention of the
Governor General of India in Council been invited to the Deputy Director,
Railway Board, letter No. E.-35|P.A.|112D., dated the 24th July, 1335 1
If so, will the Honourable Member for Commerce and Rallwnys, plea.se
state :

(a) whether the said letter overrules the previous executive orders of
the Governor General in Council ;

(b) whether the said letter states ‘‘ If any of them are nct willing
to accept the revised scales of pay, their services may be
terminated in the usual manner '’ ; if so, why ; and what
is the usual manner ;

(¢) whether the advertisement inviting applications for those posts
referred to in tile said letier inier alia contained :

(v) Pay : Rs. 200 per mensem in the grade of IRs. 200—15——420——-
430 per mensem, anl

(11) Leave : New State Railway Leave Rule ; and

(d) whether the advertisement or leiter of appnintmenﬁ contained
any reference to the revised scales of pay ? T

The Honourable Sir Muhammad Zafrullah Khan : I am collécting
information and will lay a reply on the table of the House in due course.

DesieNaTION OF TIcKET CHECKERS ON THE EAsT INDIAN RAmway.

1228. *Pandit Krishna Kant Malaviya : With reference to the
reply given to a supplementary question to starred question No. 230, asked
in this ITouse on the 12th February, 1932, regarding the deswuatxon of
ticket checkers on the East Indian leway, will Government plea'-e state
the guthority who decided that the T. T. I. system was really inferior to
the Meody-Ward System ?

" The Honourable Bir Muhammad Zafrullash Khan: T am collecting
information and will lay a reply on the table of the House in due courss.
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TmpERIAL INSTITUTE OF ANIMAL HUSBANDRY AND DARYING AT BANGALORE.

1929. *Mr. Basanta Kumar Das: Will Government be pleased
to state the expenditure incurred in the years 1933-34, 1934-35 and 1&}35-36
for running the Imperial Institute of Animal Husbandry and Dairying at
Bangalore, and also the number of students that received training in those
years in Indian Dairy Diploma Course *

Mr. M. W. Yeatts : Two statements are laid on the table.

. STATEMENT 1.
Btatement showing the expenditure incurred "zujgtsf?gmid Dairy Institute, Bangalore, in 1933-34
Year. Expenditure. Recripts. Net Expenditure.
Rs. Ra. Rs.
1933.34 .. 1,77,462 92,426 85,036
1934-35 . 1,87,421 76,082 1,11,339
1935-36 .. 1,93,400 74,737 1,18,663

STATEMENT II.

Statement showing the ber of students who received trasning sn the Indian Dairy Diploma
Course, Imperial Dairy Institute, Bangalore, from October, 1931. -

(N.B.—Admission to this course is made every two years.)

Period of Course. Number of studentas.
October, 1931 to November, 1933.. - .. .. 19
October, 1933 to November, 1935 .. .. .. .. 21
November, 1935 to October, 1937 .. . . .. 24

TEACHING STAFF OF THE IMPERIAL INSTITUTE OF ANIMAL HUSBANDRY AND
DARYING AT BANGALORE.

1230. *Mr. Basanta Kumar Das : (¢) Will Government be pleased
to state the personnel and the qualifications of the teaching staif of the
Imnperial Institute of Animal Husbandry and Dairying at Bangalore ?

(b) Is it a fact that clerks of Superintendent’s office, draftsman of
the Tmperial Dairy Experts’ Office and Supervisors of the Bangulore

Farm, are entrusted with the work of teaching the students for Indian
Dairy Diploma Course {

(¢) What were and are the qualifications, general and technical, of
such ¢dachers during the years 1931 to 1936 ¢

Mr. M. W. Yeatts : (a) and (c). A statement is laid on the table.

(3) Except for the accountant, no clerks are employed for any
teaching work in connection with the Indian Dairy Diploma Course.
The draftsman of the Imperial Dairy Expert’s office is, however, calied
uron to give a few lectures on ‘designing of farm buildings,: etc.. The
Supervisors of the Bangalore farmr give assistance in teaching. . -
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Course at the Jmpenal Dasry Institute, Bangulore, during the years 1931-36.
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I and qualifications of the teaching staff of the Indian Dairy Diploma

Name. Designation. Qualifications (technical and | Remarks.
general).
1. Mr. Zal R. Kothavalla | Imperial Dairy Expert | B. Ag. (Bom.), B.Sc., Agri.
(Edin.), N. D. D. {Scot.).
2. Mr. 8. Cox .. | *Farm Superintendent | Passed the Military Dairy | *Transfer-
Farm’s examination as a | red from
manager. Has practical | the Mili-
experience of over 18 vears | tary
in the management of an | Dairy
up-to-date Dairy farm and | Farms
Creamery and a Cattle | Depart-
Breeding farm, ment.
3 Mr. F.J. Warth (till | Physiological Chemist. | B.Sc. (Lond.). M.Se. (Birmin-
November, 1935, when | gham).
he retired).
4. Messrs. N. Krishna | Assistants to Physiolo- | B.Ses.
Ayga.r, N.C. Das Gt:ipu gical Chemist.
T. S. Krishnan and A.
o s

1st A 1932,
he mt;wmlc,!)

when

5. Mr. J. H. Walton (tm‘

5.Mr. C. 8. Rama Ayyar
from 1st April, 1932,

6. Mr, H. C. Verma

7.Mr. K. K. Desai ..

8.Mr. A, J. Lazarus

.

9. Mr. Kothandapani ..

10. Mr. Sankaranarayan

11, Mr. Manickvelu

.

Baeteno ‘:’ﬂﬂ, ImE

mrch Institute,

Third Assistant Bac-
teriologist, Imperial

Agricultural Research
Institute,
Supervisor ..
Do. .
Supervisor
Dairy Engineer .-

Vetamary Officer—
Physiological Chem-
ist's Bection.

Aceountant .

M.A. (Cantab.), M.8e. (Dur »
Diploma in Agriult
(Cantab.).

BA.

1D.D, N.D.D. (8cot.). Over
ten years' experience in the
management of an up-to-
dnte _Dairy and Cattle
farm and teaching
of students. At present on
deputation to Europe for
advanced Dairy - training

ID.D.—Ten years’ e;]gg'i-:

ence of the work on dairy
and Cattle Breeding tarm.

1.D.D.—8} years’ experience
of the work on dairy and
Cattle Breeding Farm.

L.M.E.—Special prwt.rcal ex-

pemm.:e in Dairy EngmeerLB '

Vete.nm.ry graduate.

20 years' experience of Dnirj
.. system of accounts.

3, .
¥l
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Mr. Mohan Lal 8aksena : May I know what are the qualifications
of the accountant who was appointed as a teacher in this school ?

Mr M. W. Yeatts : I think the Honourable Member will find that in
the statement,

TRANSFER OF THE IMPERIAL INSTITUTE OF ANIMAL HUSBANDRY AND
DAIRYING FROM BANGALORE TO DELHI.

1231, *Mr. Basanta Kumar Das : Do Government propose to consider
the desirability of transfering the Imperial Institute of Animaul
I{usbandry and Dairying from Bangalore to Delhi in accordance with
the recommendations of the Royal Commission on Agriculture, as
conteined in paragraph 211 of their Report ¥ If not, will Government
be pleased to state the reasons for not shifting the Institute from
Bangalore to Delhi along with the transfer of the Imperial Institute of
Agricultural Research from Pusa to Delhi ¢

Mr. M. W. Yeatts : The Royal Commission on Agri¢ulture did not
recommend the transfer of the Dairy Institute from Bangalore to Delhi.
The question of transfer does not, therefore, arise.

CarrLe DAmRY SECTIONS.

1232. *Mr. Basanta Kumar Das : (a) Is it a fact that the cattle and
dairy ‘sections are partly under the Imperial Agriculturist and partly
under the Imperial Dairy Experts ¥ If so, what are the reasons therefor !

(b) Do Government propose to consider the desirability of placing the

whole section under one head at Delhi, namely, the Imperial Dairy
Expert ¢

Mr. M. W. Yeatts : (a) There is no section known as the ¢ Cattle
Section . The Dairy Institute is entirely under the Imperial Dairy
Expert.

(b) Does not arise,

Founorions AND DuTIEs oF THE IMPERIAL Dary EXPERTS.

1233. *Mr. Basanta Kumar Das : (a) What are the functions and
duties of the Tmperial Dairy Expert !

(b) Is it a fact that the Cattle Breeding Farm at Karnal was under
the cantrol of the Imperial Dairy Expert and that recently that farm has
beenu taken away from his control and placed under the control of the

Imperial Agrieulturists ? If so, will Government be pleased %o explain
the reason for this action %

Mr. M. W. Yeatts : (a) Broadly speaking (i) to advise industry on
practical problems of dairying, (#) to supervise the educatiogpal
activities of the Bangalore Institute, and (4#i) to direct research and
experiment relating to the dairy industry.

(b) The arrangement referred to in the first part of the question
prevailed when the Imperial Dairy Expert was himself under the con-
trol of the Direetor of the Imperial Agricultural Research Institute.
Now that the Dairy Expert has been made the head of his own organ-
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isation the earlier arrangement is neither practicable mnor necessary.
The Farm at Karnal is under the econtrol of the Director, Imperial
Agricultural Research Institute, because the work done there falls in
the sphere of the Imperial Agriculturist, an officer of the Imperial Agri-
cultural Research Institute.

Dr. Ziauddin Ahmad ;: Will the advice of this expert be available
to those who wish to open dairy and animal husbandry ?

Mr. M. W. Yeatts : His advice, I think, would be available to all
who care to consult him,

"Prof. N, G. Ranga : What are his responsibilities towards the
Dairy Sub-Committee of the Imperial Council of Agricultural Research-?

Mr. M. W. Yeatts : T must ask for notice of that question. '

Dr. Ziauddin Ahmad : If we invite this dairy expert to give advice
will the Government be pleased to send him, if time is available, to give
practical adviece ?
~ Mr. M. W. Yeatts : I think that would depend on the actual circum-
stances of the ease.

TrANSFFR OF THE CONTROL OF THE ANTMAL NUTRITION SECTION AT BANGALORE.

1234. *Mr, Basanta Kumar Das : (¢) Is it a fact that the Animal
Nutrition section at Bangalore has been transferred from the control of
the Director of Imperial Institute of Agriculture 4o Izatnagar under the
control of the Director of the Imperial Institute of Veterinary Research,
Muktesar ? If so, why ?

(b) What are the reasons for not transferring the Nutrition section
7o Delhi ¢

Mr. M W, Yeatts : (a) Yes.

_ (D) The Animal Nutrition Section was transferred to Izatnagar,
which is a Branch of the Tmperial Veterinary Research Institute,
Muktesar, because it was felt that problems of animal nutrition and
animal disease were closely related and should be under one direction,
namely, that of the Director of the Imperial Veterinary Research
Institute. ' i

Dr. Ziauddin Ahmad : Is it not more economical to concentrate all
these things in one place instead of having something in Muktesar,
something in Izatnagar, something in Bangalore and so on ?

Mr. M. W. Yeatts : That, I think, is a matter of opinion.
Dr. Zianddin Ahmad : I ask whether the Government have con-

sidereq from an economic point the desirability of concentrating all
these institutes in one place ?

nr.-l'd. W Yeatts : Government have considered that as well as
other things in making such changes as are necessary. :
.. Dr. Zisuddin Ahmad : Have they considered it from the point of
vView of economy 1

~ Mr. M. W. Yeatts : Economy is always in the consideration of Gov-
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Mr. Basanta Kumar Das: What are the special advantages of
locating these institutes in different places—one at Izatnagar, one at
Bangalore, one at Muktesar and one at Delhi ?

Mr. M. W. Yeatts : Each must be considered on its own n_:erits.
[ cannot see that the general question arises really out of this particular
question.

PurcHASE OF SINDEI CATTLE FOR BANGALORE IFArM AND IssUE oF BREEDING
BuLLs.

1235. *Mr. Basanta Kumar Das : Will Government be pleased to
state when the first lot of Sindhi cattle were purchased for Bangalore
Farm and how many breeding bulls of the same breed have been issued
for breeding to various institutions and the public in general %

Mr. M. W. Yeatts : Prior to its transfer to the Civil Agricultural
Department in 1923, the Bangalore Farm was under the control of the
Military Dairy Farms Department and information as to when Sindhi
cattle were first purehased for the farm is not readily available. The
gnpply of breeding bulls is the function of the Local Governments and
not of the Bangalore Farm, where the small Sindhi herd now maintained
is primarily intended for developmg high yielding dairy strains. The
number of farm bred male stock sold to the general public and to
institutions during the period 1923 to 1936 is 177.

Dr. Ziauddin Ahmad : Is this Bangalore Dairying Farm under the
military or under the civil 1

Mr. M. W, Yeatts : Civil.

RESEARCH WORKS CARRIED OUT BY THE IMPERIAL DAIRY EXPERT.

1236. *Mr. Basanta Kumar Das : Will Government be pleased to
state the nature and extent of the research works carried out by the
Imperial Dairy Expert during the last five years with regard to the
inprovement of various breeds of Indian cattle and in the matter of
mill: and its products *?

Mr. M. W, Yeatts: A statement showing the research work
carried out under the direction of the Imperial Dairy Expert during the
years 1931-32 to 1935-36 has been placed in the Library of the House.

Mr. Ghanshiam 8ingh Gupta : Will the Honourable Member kindly
let us know about the work done in the C, P. ¢

An Honourable Member : That does not arise out of this question.

Dr. Ziauddin Ahmad : May I know if Government published any
report of this Dairying Expert about the quality of the different kinds
of cattle ?

Mr. M. W, Yeatts : I will look into that. I cannot answer<&hat
offhand.

(The next quest:on No. 1237, was called, but, Mr. Avinashilingam
Chettiar was not in his seat.)

(Questions’ Nos. 1238 to 1262, standing in the ‘hame of Dr.’N. B.
Khare, were also called, but Dr, Khare wae not in his seat.) o0
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Mr, President (The Honourable Sir Abdur Rahim) : Honourable
Members give notice of a number of questions, and when the questions
are called, they are not in their places with the result that there is a
breakdown.

Next Question.

DEPUTATION TO MALAYA TO EXAMINE THE QUESTION OF INDIANS,
1237. *Mr. T. 8. Avinashilingam Chettiar : Will Government state :

(a) whether they are contemplating to send a deputation to
Malaya to examine the question of Indians there ;

‘%Y whether the personnel of the deputation has been settled ;
and

(¢) whether any of the members of the Standing Committee on
Immigration of this House will be associated with the
deputation ?

Mr M W. Yeatts : (a) Yes.

(b) and (c). Attention of the Honourable Member is invited to the
reply given to Mr. Satyamurti’s question No. 1174 on the 12th October,
1936.

COMPETENT AUTHORITY EMPOWERED TO INFLICT PENALTIES ON STAFF ON STATE
Ramwwavs.

1238. *Dr. N. B. Khare : With reference to the Government of India,
Railway Department, letter No. E.-34-R. G.-6, dated the 22nd June,K 1935,
will the Honourable Member for Commerce and Railways please state :

(a) the ranks of the competent authority, administrationwise,
who is empowered to infliet penalties, prescribed in Rule 2,
on staff under the control delegated to Agents ;

(b) the offences for which penalties in Rule 2 are prescribed ;

(¢) the authority, administrationwise, competent to present a
charge sheet, referred to in Rule 7 and applied in Rule 9 ;

(d) whether suspension or ‘ put off duty ’ should be preceded by
a charge sheet or followed by a charge sheet and who is the
authority, administrationwise, competent to pass an order
of suspension under Rule 11 ; and

(e) whether suspension or ‘ put off duty ’ is essential in each and
every case where charge sheet is presented or explanation
is called for !

The Honourable 8ir Muhammad Zafrullah Khan: (a) As regards
discharge and dismissal of staff I would refer the Honourable Member to
the information laid on the table of the House on the 31st August, 1936,
in reply to unstarred question No. 561, asked by the Honourable Member
on the 7th August, 1936.

So far as other penalties are concerned, information available with
Government is being placed in the Library of the House.
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(b) No offences have been specifically laid down except those referred
to in the rules regulating disciplinet and rights of appeal of non-gazetted
railway servants. The penalties under Rule 2 can be imposed for good
and sufficient reasons. Government do not consider it mnecessary to

prepare a detailed list of offences for which penaliies under Rule 2 may
be imposed.

(¢) No authorities have been preseribed by Government. In practice,
however, charge-sheets are generally issued by gazetted officers and
supervising subordinates.

(d) As regards the first part of the question ‘‘ suspension ’’ or ‘‘ put
off dnty ’ may be preceded or followed by a charge-sheet according to
the circumstances of each case. As regards the latter part, I would

refer the Honourable Member to the reply given to part (a) of this
question.

(e) No.

ELECTRIFICATION OF thm;ns FOR Rm.wmr SUBORDINATES.

1239. *Dr. N. B. Khare : With reference to the statement laid on the
table vu the 27th February, 1936, in reply to starred question No, 468,

asked in this Iouse on the 14th Februury, 1936, will Government please
state :

(a) the number of quarters electrified every year which are usnally
occupied by Indian subordinates in grades the maximum of
which exceeds Rs. 125 ; and

(b) the number of employees in grades the maximum of which
exceeds Rs. 125 1

The Honnurable 8ir Muhammad Zafrullah Khan : (a) and (b). Gov-
ernment have no information and its colleetion will involve an amount of
labour and expense not likely to be justified by results.

PenaLTEs For IRREGULAR Usk, ETC., OF PRIVILEGE TICKET ORDERS AND
PassEs oN RAILWAYS.

1240. *Dr. N. B. Khare : With reference to the reply given to
unstarred question No. 297, asked in this House on the 9th March, 1936,
will Government please state whether the penalties for irregular use
or misuse and loss of foreign and loecal privilege ticket orders and passes

are uniform on each Railway, or are they different ¥ If the 1st£er .
what are the differences ?

The Honourable 8ir Muhammad Zafrullah Khan : Each Railway
Administration frames its own rules in regard to the penaltles for irre-
gular use and loss of passes, etc. I am asking the Agents of other State-
tmanaged lines for a: copy of their rules and will phoe them' m tho
Library of the House when these have heem received.. . .
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ELecTRIC SUPPLY EN SHAHDARA, DELHT.

1241. *Dr. N, B. Khare : With reference to the reply given to
part (d) of starred question No. 1383, asked in this House on the 23rd
March, 1936, will Government please state :

(a) the extreme length of the supply from the generating plant
in the areas of Shahdara, Delhi City, New Delhi, Civil
Lines and Fort ;

(b) whether the distance from Power House to the extreme end of
each area is equal to the distance from Delhi City to
Shahdara ; and

(¢) whether they propose to include Shahdara also in the enqui'r)_r
to be made into the matter of electric supply in Delhi
Province ; if not, why not ?

The Honourable Sir Frank Noyce : (a) and (b). Information has
been called for and a reply will be placed on the table of the House in
due course,

(c) The terms of reference do not exclude any part of the Delhi
Province.

TREATMENT OF ADOPTIVE PARENTS AS NATURAL PARENTS ON RAILWAYS.

1242. *Dr. N. B. Khare : With reference to the reply given to
starred question No. 1443, asked in this IIouse on the 7th April, 1936, will
Government please state the date and notification in the Gazette of India
on which the provisions of Hindu Law were made applicable to Muslims,
Christians and European cum Anglo-Indian subjeets, serving under State
Railways, so that their adoptwe parents, if dependent, be treated as natural
parents

The Honourable Sir Muhammad Zafrullah Khan : There is no such

notification.

CHECK OVER THE WORK OF TRAVELLING TICKET EXAMINERS ON THE
NorrHE WESTERN RAILway.

1243. *Dr. N. B. Khare : With reference to the reply given to
starred question No. 1444 asked in this House on the 7th April, 1936,
regarding check over the work of Travelling Ticket Examiners on the Norith
Western Railway, will Government please state the period required by the
Agents to carry out the orders of the Railway Board 1

The Hapourable Sir Muhammad Zafrullah Khan : The period will
vary according -to the nature of such preliminary action as may be re-
uired to be taken to give effect to the orders
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COUNTING OF PERIOD SPENT IN CERTAIN CAPACITIES TOWARDS SENIORITY BY
THE CHIEF Accounts OFFiCER, EasT INDIAN RatLway.

1244. *Dr. N. R. Khare : Will Government please state the rule under
which period spent in temporary, probationery or candidatory capacity is
counted towards seniority by the Chief Accounts Officer, Iast Indian
Railway and not by the Agent !

The Honourable 8ir Muhammad Zafrullah Khan : Temporary and
probationary service is counted in calculating continuous service in a
grade under rule 3 of the ‘‘ Rules for determining the relative seniority
of the non-gazetted staff (other than inferior servants) in State Railway
Accounts Offices ’’, a copy of which is available in the Library of the
House.

“GRANT oF FRER QUARTERS OR RENT IN L1EU TO THE T1cKET COLLECTORS ON
THE EasT INDIAN RATLWAY.

- 1245. *Dr. N. B. Khare : With reference to the reply given to
unstarred question No. 504 asked in this House on the 7th April, 1936
regarding grant of free quarters or rent in lieu to the Ticket Collectors
on the East Indian Railway, will Government please state the action taken
by the Agcent and to supply the information sought in the question ?
If none, why not ¢

The Honourable 8ir Muhammad Zafrullah Khan : Government have
no information, and do not consider that the expense and labour involved
in collecting the information required will be commensurate with the
result likely to be obtained.

INTRODUCTION OoF NEW Pass RuLEs oN STATE RAmways.

1246.*Dr. N. B. Khare : With reference to the reply given to
starred question No. 1702, asked in this House on the 17tk April, 1936
regarding introduction of new pass rules on State Railways, will Govern-
ment please state the reasons for allowing option to gazetted staff and not
bringing them into uniformity with others ¢

The Honourable 8ir Muhammad Zafrullah Khan : I am unable to
understand the Honourable Member’s question. Gazetted officers have
not been allowed any option in the pass rules applicable to them.

ALTERATION IN THE AGE oF Rannway EMPLOYEES.

L)

1247. *Dr. N. B. Khare : With reference to the reply given to
starred question No. 1780, asked in this ¥ouse on the 20th April, 1936,
regarding alteration in the age of railway employees, will Government
please state the circumstances under which the policy adopted by the
Government of India is not to be observed by the Agents of State-managed
Railways and whether such policies are only meant for the Departments
at Headquarters or for the Subordinate Offices too 1
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The Honourable 8ir Muhammad Zafrullah Khan : Government are
not aware of any circumstances under which the policy adopted by
Government is not to be observed by the Agents of State-managed Rail-
ways and officers subordinate to them.

TENURE OF THE Po8TS OF DIRECTORATE ESTADLISHMENT OF THE RAILWAY
' DEPARTMENT.

1248.*Dr. N. B. Khare : With reference to the reply given to
starred question No. 1803 asked in this Ilouse on the 20th April, 1936
regarding the tenure of the posts of Directorate Establishment of the
Railway Department, will Government please state the prineciple upon
which tenure of a post is extended !

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member is referred to the reply given to his question No. 1803 on the
20th April, 1936, in which I explained that extension of tenures depended
on the exigencies of the service.

TrRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN RAILWAY.

1249. *Dr. N. B. Khare : With reference to the reply given on the 24th
February, 1936 to unstarred question No. 75 asked in this House on the
4th February, 1936, regarding Travelling Ticket IExaminers on the North
‘Western Railway, will Government please state the date of the tramsfer
of the staff from Audit to the Operating Department in 1928 and the
pay and allowances drawn by them under the Audit Department in 1928 ¢

_ The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a reply on the table of the House in due
course.

ADVERSE REMARKS RECORDED IN CONFIDENTIAL REPORTS OF NON-GAZETTED
STAFF ON RAILwAYs.

1250.*Dr. N. B. Khare : Will the Honourable Member for
Commerce and Railways please state the procedure in respect of adverse
remarks recorded in Confidential IReports of non-gazetted staff and
whether any appeal against those remarks lies, and if so, within what
period !

The Honourable Sir Mubhammad Zafrullah Khan : Adverse remarks
in the character rolls of the non-gazetted staff are shown to the personas
concerned. No appeal ordinarily lies against such remarks. -

PrrmissioN For Doas AND DOMESTIC ANIMALS TO TRAVEL ON METAL Passgs
ISSUED TO RAILWAY GAZETTED STAFF.

... 1251, *Dr. N. B. Khare : Will Governmen: please state whether dogs
and domestic.animals are permitted to travel on metal passes issued to
Railway Gazetted Staff for travelling on duty ?

- 'The Homourable Bir Muhammad Zafrullah Khan : The rules on the
Burma and North Western Railways permit an officer travelling on a
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metal pass in a reserved e¢arriage or compartment, but not in a public
compartment, to take not more than two dogs with him on his metal
pass. This is the practice also on the East Indian and Great Indian
Peninsula Railways, but not on the Eastern Bengal Railway where meial
passes do not cover the carriage of dogs.

Post oF THE DEPUTY DIRECTOR, ESTmlqsmmm II, Rar.way Boarbp.

1352, *Dr. N. B. Khare : With reference to the reply given to
part (¢) of starred question No. 1808 asked in this House on the 20th
April, 1936 regarding the post of the Deputy Director, Establishment II,
Railway Board, will Government please state the result of the decision,
if arrived at by this time ; if not, when they are likely to arrive at &
decision ?

~ The Honourable 8ir Muhammad Zafrullah Khan: The sanction is
being extended for a further six months.

GAZETTES PUBLISBED BY RAILWAY ADMINISTRATIONS.

1253, *Mr, Muhammad Azhar Ali : Will the Henourable Member
of the Government for Commerce and Railways please state the signifi-
cance of the Gazettes published by Railway Administrations and whether
they are the property of the public in the same way and manner as the
Gazette of India or the Uszettes published by the local Administrations
of the provinces and are open for inspection and purchase by the people
of India and of the world ? If not, why not ¢

The Honcurable Bir Muhammad Zafrullah Khan : The gazettes
issued by State-managed Railways contain instruetions and information
for the benefit and guidance of the Railway employees. They are depart-
mental publications for official use only.

PASSENGERS DETECTED TRAVELLING WITHOUT TICKETS.

1254. *Mr, Muhammad Azhar Ali : Will the Honourable Member
of the Government for Commerece and Railways please state, adminis-
trationwise, the number of passengers classwise detected travelling without
ticket or authority and the total number of passengers classwise travelled
during the preceding five years and the percentage thereof ?

The Honourable Sir Muhammad Zafrullah Khan : Statisties are not
recorded showing the number of passengers detected travelling without
proper tickets for each class separately. Statements showing the total
number found travelling without proper tickets on the principal Rail-
ways for the years 1928 to 1934 were placed on the table of the House
in reply. to Qazi Muhammad Ahmad Kazmi’s question No. 79 on the
15th September, 1936. I am placing a similar statement on the table
for the year 1935. Figures regarding the number of passengers
travelling in the various classes are given in Vol. IT of the Railway
Board’s Report on Indian Railways for gach of the years referred
to. e i
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AMOUNT FORFRITED UNDER BECTIONS 93 AND 102 oF TEE INDIAN RaILwaYs
Act. '

1255.*Mr, Muhammad Azhar Ali : Will the Honourable Member
of the Government for Commerce and Railways please state the amount
forfeited to the Government during the preceding two years (yearly and
administrationwise) under sections 93 and 102 of the Indian Railways
Act, respectively 1 If nome, why not ¢

The Honourable 8ir Muhammad Zafrullah Khan : Government are
not aware of any case in which it has been necessary to take action under
either of the two sections referred to. ’

OFFICER NEXT IN AUTHORITY TO A DIVISIONAL SUPERINTENDENT ON Stare
Ramwwavys.

1256. *Mr, Muhammad Azhar Al : With reference to the reply given
on ithe 31st August, 1930, to starred question No. 1709, asked in this House
on the 17th April, 1936, will the Honourable Member of the Govern-
ment please state :

(a) whether the Divisional Superintendent is a Head of the
~ Department ; _
(b) whether the Heads of Departments were abolished on
- introduetion of the Divisional System ; '
(¢) why the practice on the North Western system is not followed
by other State Railways ; and

(d) why a uniform system is not adopted on all State R.aii«
ways !

The Honourable 8ir Muhammad Zafrullah Khan : (a) and (8). Ne.
(¢) and (d). Because it is no‘ considered necessary.

BeNIORITY OF TRANSPORTATION AND COMMERCIAL STAFF ON THE EAST INDIAN
Ramwway.

1257. *Mr. Muhammad Azhar Ali : Will Government please state what
is meant by *“ Grade ** or ** (lass °’ as used in the reply given on the 31st
‘August, 1936 to starred question No. 1802. asked in this House on the
20th April, 1936, and whether ‘‘ Grade or Class ’’ is one or distinet from
each and other, if so, how ¢

The Honourable 8ir Muhammad Zafrullah Khan : I would refer the
Honourable Member to Rule 2 (ii) and (iii) of the Rules for the recruit-
ment and training of suberdinate staff on State-managed Railways, a
copy of which is in the Library of the House. «

Views oN THE COVENANT OF THE LEaGUE oF NATIONS.

1258. *Mr. M. Ananthasayanam Ayyangar: (a) Has the attention
of Government been drawn to & message in the Hindustan Times of the
13th September, 1936, on page 3, entitled ‘“ Future of League Covenant’’?

(b)) Are Government aware that the British Foreign Secretary,
Mr. Eden, informéd the Secretary General of the League that he would
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make a statement to the Assembly regarding the views of the British
Government on League Covenant ?

(¢) Have QGovernment informed the British Government of their
views on the League Covenant ¥ If not, why not !

. (d) What, if any, are the views of Government on the League
(Covenant, and what arrangements have they made to plaee those views
before the League Assembly 1 o .

The Honowrable Bir Nripeadra Sircar : (a) I have seen the medsage.

(3) Yes. '

(¢) and (d). Government feel that this is a matter on which they
cannot usefully attempt to make constructive suggestions. An intima-
tion to this effect has been contveyed to His Majesty’s Government.

INSTALLATION OF A TiME PuncHING MACHINE IN THE RarLway Boarp
OrFFICE.
1259. *Mr. Amaréndra Nath Chattopadhyaya (on behalf of Sardar
8ant Bingh) : (2) Are Government itware of the fact that a time punching
machine has been installed in the Railway Board Office ? e

(3) Do Qovernment propose 4o instal s‘milar machinew for other
Secretariat offices 1

(¢) Are the other railway offices provided with similar machines v

(d) If the reply to part (¢) be in the negative, will Government
please state the reasons which led to ithe installation of the machine
referred to ¢

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes.

() and (c). Government have no information on these points.
(d) Does not arise.

Dr. Ziauddin Ahmad : Is this punching machine different from the
Hayman Mahindra punch ?

The Honourable 8ir Muhammad Zafrullah Khan : It has nothing to
do with that.

RATES oF COMMISSION CHARGED BY THE IMPERIAL BANK oF INDIA AND
ADVANCES MADE BY IT.

1260. *Mr. Mohan Lal Saksena : (a) Is it a fact that the following

rates of commission are generally charged by the Imperial Bank of India
from favoured constituents :

(7) Discounting or collection of Bills—Two annas per cent.
minimum four annas ;

(#) Selling of Drafts on branches—for sums of Rs. 5,000 or over
-|1{6 per®cent. or even -|1|- per cent. 1
(b) Is it a fact that the following rates of commission are generally
charged by the Imperial Bank of India from Indian joint stock banks on
Smilar business :

(1) Discounting or collection of Bills—|3|- per eent. minimur

]
L406LAD B3
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(%) Selling of drafts on -Branches—for sams of Bs. 5,000 or over
-|2|- per cent. ? o ,

(¢) Is it a faet that Imperial Bank of India advances money against
sugar and grain stocks to Arhatias and Bazar parties ? "

(d) Is it a fact that Imperial Bank of India refuses to advance money
against security of gold, sugar or grain stocks to smaller joint stock banks t

(¢) Are Government aware that Imperial Bank of India competes with
Indian joint stock banks by offering advances at low rates of interest
against sugar and commodity stocks at five per cent. on sums of Rs. 10,000
or less ! .

" (f) Are Government aware that the policy adopted by the Imperial
Bank of India is not calculated to fester Indian joint stock banking, but
is on the other hand unsympathetic and competitive ¥ If so, do Govern-
ment approve of it ! .

(9) Is it a fact that Imperial Bank of India would not allow an
Indian joint steck bank to use its own draft forms when making drawings
on the former bank, while some of the exchange banks are allowed this
facility 't _

(h) If not, which purely Indian joint stock bank is allowed to mse its

own draft forms when making drawings on a branch of the Imperigl
Bank of India ?

(1) Is it a fact that discounting of hundies to ordinary bazar parties
is allowed by Imperial Bank of India ¢

(4) Is it a fact that re-discounting of hundies to smaller joint stock
banks is refused, notwithstanding their large assets ?

The Honourable 8ir James Grigg : (a¢) to (j). Government have
no information. The matters referred to in the question are within the
discretion of the Imperial Bank and Government have no power to
interfere unless there is reason to believe that the provisions of the
Imperial Bank of India Act are being contravened.

Dr. Ziauddin Ahmad : In view of the fact that the Imperial Bank
of India is established by an Act of this Legislature, is it not the duty
of the Government to look into the matter ?

The Honourable Bir James Grigg : I do not think the Honourable
Member could have listened to what I have said. I said, *‘ The matters
referred to in the question are within the discretion of the Imperial
Bank and Government have no power to interfere unless there is reason

to believe that the provisions of the Imperial Bank of India Act are being
contravened .

Mr. Mohan Lal Saksena : Do the Government see to it that the
provisions of the Imperial Bank Act are not contravened ¢ <

The Honourable Bir James Grigg : The questiqp is, on whose initia-
tive. Obviously enough the Government do not go about touting around,
looking for complaints. Complaints will come quickly enough if the
provisions are being contravened. '’ ' o

Mr. Mohan Lal Saksena : One method was adopted by me of supply-
ing information which came to my knowledge. There the Imperial
Bank of India was observing this differgntial treatment.
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The Honourable Sir James Grigg : I said that those were not matters
in respect of which Government were eutitled to intervene and there-
fore I have not made any enquiry to find out whether the facts are as
stated or not.

Dr. Ziauddin Ahmad : Are the Government aware that the rates of
discounting are different in different places t

The Honourable Sir James Grigg : I have not the slightest doubt
that the rates of discount vary with the ecredit of the borrower and
with the quality of the paper which they are called upon to discount,
and that seems to me to be ordinary banking prudence.

Prof. N. G. Ranga : How do the Government satisfy themselves that
the Imperial Bank of India does not contravene the Governmcnt of India
Act in regard to that ?

The Honourable 8ir James Grigg : That 1s a question which I have
answered just now,

RE-EMPLOYMENT OF THE TEMPORARY RETRENCHED CLERKS OF THE
INcOME-TAX DEPARTMENT.

1261. *Mr Mohan Lal Saksena : (a) Will Government be pleased
to state what action, if any, has been taken by the Incowe-tax Departinent
to provide the temporary clerks who have been retrenched after four or
five yecars' service ?

(b) Has the attention of Government been “drawn to the letters
published in the Leader of the 5th and 17th June, respectively ¥ If so,
will Government state what action, if any, has been taken on the lines
suggested therein to help the retrenched hands ?

The Homnourable Sir James Grigg : (a¢) Commissioners of Income-
tax were directed to re-employ in future vacancies in the Income-tax
Department the retrenched men as far as possible looking to their
qualifications and work done while serving temporarily. They were
also ordered to help them in obtaining employment in other Govern-
ment Departments. The ordinary age limit of twenty-five years for
admission to Government service was also ordered to be relaxed im
favour of these men to the extent of the temporary service rendered in
the Department and the Commissioners were also asked to make a simi-
lar request for relaxation to Heads of other Departments in which the
retrenched men might try to ohtain employment.

(b) Yes. The action taken is as stated in reply to part (a).
Mr. Mohan Lal Saksena : May I know how many of these re-
trenched men have been provided ?

The Honourable Sir James Grigg : The Honourable Member had
better put that down.

Re-EMPLOYMENT OF THE TEMPORARY RETRENCHED CLERKS OF THE
INCOME-TAX DEPARTMENT.

1262. *Mr. Mohan Lal 8aksena : (z) Are Government aware that
the Tluited Provinces Government had circularised the Commissioners,
the District Magistrates and other subordinate officials that, while Llling
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the vacancies occurring under them, preference should be given to the
reduced hands of the Settlement Department 1

(b) If so, do Government propose to take similar action in case of
the retrencled hands of the Income-ltax Department ?

(¢) Will Government state the procedure, if any, preseribed by the
Income-tax Department for appointing and approving the so-called re-
trenched outsiders ¢

(d) Have those candidates who had put in a total service of three
years in the Income-tax Dcpartment been exempted from the age limit for
Government service ¥ If not, do Government propose to consider the
advisability of-allowing the same concession as was allowed by the United
Provinces Government in case of ez-Settlement employees 1

The Honourable 8ir James Grigg : (¢) The Government have no in-
formation. )

(3) to (d). I would refer the Honourable Member tn the reply to
part (a) of his starred question No. 1261. The Government do nol evn-
sider that any further action on their part is called for.

PensioN oF TELEGRAPH DELIVERY PEoNs.

1263, *Mr. Mohan Lal Saksens: (a¢) Is it a fact that telegraph
delivery peons were under the old rules entitled to a flat rate of compensa-

tion or invalid pension amounting to Rs. 6 a month after a service of 30
years 1

(b) Isit also a fact that under the new rules issued by the Government
of India, Finance Department, No. F.6 (48) R.11|35, dated the 19th
March, 1936, they will be allowed a maximum of Rs. 8 per mensem as
pension after not less than 40 years’ service {

(¢) If so, will Government be pleased to state what is the maximum

length of service prescribed for qualifying for pension in other Departments
of the Government ¥

(d) Will Government be pleased to state the reasons for which 30

years’ service has not been fixed for purposes of pension as has been done
in the case of postmen ?

(e) Do Government propose to consider the advisability of reducing
the period of qualified service from 40 years to 30 years in the case of
telegraph peons and other inferior servants as well ¢

The Honourable 8ir Frank Noyce : (a) No ; under the rules in-
ferior servants to which class telegraph delivery peons belong were
entitled to a pension equivalent to half pay subject to a maximum of
Rs. 4 per month to which in recent years a temporary addition of Rs, 2
per month was made.

(b) The fact is not as stated by the Honourable Member as hey will
find by referring to rule 6 (1) (a) of the rules which he has mentioned
and which will indicate the classes and amounts of pensions that may be
earned for service not less than 25 years.

(¢) The rules referred to by the Honourable Member apply equally
to all members of the subordinate (inferior) services in all Departmenis
under the Government of India. - .

L4
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(d) The reason for distinetion is that postmen belong to the sub-
ordinate (superior) service while telegraph delivery peons belong to the
subordinate (inferior) serviee.

(e) No.

Mr. Mohan Lal S8aksena : Is it not a fact that the age limit has been
fixed for these men at 60 years, whereas there was no age limit prescribed
for them till now ?

The Honourable Sir Frank Noyce : I understand that the age limil
bhas now been fixed at G0 years wlereas there was formerly no limit.

Mr. Mohan Lal Saksena : May I know what is the reason for pres-
eribing the age limit of 60 years whereas there was no age limit
prescribed till now and also why the period of service that will entitle
them to pension is fixed at 40 years ?

The Honourable Sir Frank Noyce : The period of service has always
been 40 years. In any case these orders apply generally to all subordi-
nate services under the Government of India and they have naturally
been applied to my department. 1f the Honourable Member wants any
further information as to why these particular rules to which he relers
have been formulated I would suggest that he might put down a ques-
tion on the subject.

Mr. Mohan Lal Saksena : Is it not a fact that under these new
rules even subordinate employecs drawing pay from Bs. 30 to 40 a
month will get pension only at Rs. 8 a mnonth afier 40 years’ service ?

The Homourable 8ir Frank Noyce : I must ask for notice of that
question. I have had uo occasion to study the rules in detail in reply
to this question,

Mr. Mohan Lal 8aksena : Has the IIononrable Member reccived any
representation from the Association of the Subordinate Employees,
Bombay ?

The Honourable Sir Frank Noyce : I must ask for notice,

Prof. N. G. Ranga : Why is it that these lowest paid employees are
made to work for 40 years before they are entitled to get their pension,
whereas the higher paid employees have to work for only 30 years.

) Mr. President (The Honourable Sir Abdur Rahim) : This is not the
time for argument ; this is the time for obtain'ng information.

Prof. N. G. Ranga : There must be some consideration in the mind
of the Government.......

Mr, President (The Honourable Sir Abdur Rahim) : Order, order.
Next question. ‘

Tannmne INpusTRY IN INDIA AND Dury FREE IMPORT oF WATTLE Bazk
ExTRACT.
- 1264. *Mr. 0. N. Muthuranga Mudaliar : (a) Are Government aware

that the tanning iadustry in India has suffered from the comsequences
of the aholition of export duty en raw hides and skins !

(b) Is it a fact that the use of wattle extract in tanning has become
more and more popular in the process of tanning in India and that it
lowers the cost of production 1
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(¢) Have Government received a communication from the South
Indian Chamber of Commerce requesting them to extend the advantage of
duty free import to wattle bark extract, as is allowed in the case of
wattle bark {

(d) What steps do Government propose to take to give effect to the
request contained in the representation referred to in part (c) above ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) No, since there
have been steady increases year Ly year in the exports of tanned hides
and skins subsequent to the abolition of the export duties on raw hides
and skins.

(0) and (d). I would refer the Honourable Member to the answer
given by me on the 3rd September, 1936, to parts (b) to (d) of Mr.
Avinashilingam Chettiar’s question No. 108.

(¢) Yes.

Dr. Ziauddin Ahmad : Is it not a faet that part (b) practically con-
tradicts (a) and (¢). What has the dimunition of the cost of produc-
tion to do with the raw material ¢

. The Honourable 8ir Muhammad Zafrullah Khan : That is a ques-
tion to be put to the questioner,

GRIEVANCES OoF INDIaANS IN KENYA.

1265.*Mr, C. N. Muthuranga Mudaliar : (a) Is it a fact that the
Marketing Bill, which has become the law of the land in Kenya Colony,
excludes Indians from acquiring agricultural land in the Highlands in
Kenya, while even Nazi Germans and Faseist Italians can own such lands
in the Colony ¥

(b) Isit a fact that it is open to Indians in Kenya to follow com-
mercial, industrial and all lawful pursuits other than agriculture in any
part of the Colony, including the Highlands ?

(c) Is it a fact that attempts are however being made to create all
sorts of difficulties in the way of British Indians in acquiring land for
industrial purposes in places like Rongai, Limuru and Koru ?

(d) Is it a fact that exclusive markets are being opened to Native
Reserves from which Indians, as non-natives would be excluded 1

_(e) Are Government aware that various measures in the name of
nationalisation of industries are being introduced, which would lead to
the transfer of all trading activities into the hands of a few companies to
the exclusion of the Indian trading community 1

(f) Are Government aware that various ‘ pools ’, such as the wheat
pool, maize pool and butter pool, are being created which are mere rami-
fications of the same scheme 1

) (9) Is_ it a fact that Indians are particularly excluded from trading
m coffee, sisal, wheat, which are exclusively grown by Europeans {

. (k) Do Government propose to take steps to redress all the above
grievances of the Indians in the Colony 1 '

Mr. M W. Yeatts : (a) No.
(b) Yes. .
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(¢) and (d). No instances have bcen brought to the notice of Gov-
ernment.

(e) Certain measures recently adopted or proposed by the Govern-
ment of Kenya have been objected to by the local Indian community as
being detrimental to their interests.

(f) Under the Sale of Wheat Ordinance, 1930, wheat produced in the
Colony can only be sold to agencies appointed by the Government of
Kenya. Proposals for the control of the sale of maize and dairy products
11:]':(3 been recently under consideration, but no action has so far been
.dRen,

(g) No.

(k) Government have been making, and will continue to make, neccs-
sary representations to safeguard the legitimate interests of the Indian
community in Kenya.

INSTALLATION OF TmME PuNcHING MACHINES IN THE RAILWAY BoArRD OFFICE.

1266. *Pandit Nilakantha Das : (a) Is it a fact that in the Railway
Department of the Government of India, two machines have been imported
by the Railway Department for the noting of the time of arrival and
of departure of each of the Secretariat staff, ineluding Superintendents,
Assigtant Superintendentis, and, clerks, working in the Railway Depart-
ment ¥

(b) Will Government be pleased to state whether sueh machines are
only used in the workshops and printing presses for noting down the time
of arrival and departure of wage earners and day labourers, who have
got to be paid over time allowance ?

(¢) Will Government be pleased to state whether these machines are
even used for officers working in railway workshops and Government
printing presses ?

(d) Will Government please state whether the Railway Department
Secretariat staff are recruited like other Secretariat staff from the educated
class of people of India, and are given more or less the same scales of pay
as are paid to the staff in other Secretariat offices ¢

(e) If so, will Government please state the reasons why the Railway
Department staff is being treated like workshop labourers f

(f) Will Government please state whether such machines are used in
Seeretariats, cither in India or in England ¥ If not, what is the reason
for this innovation in the Railway Department alone ?

(g) Will Government be pleased to state whether the Railway Depart-
ment Secretariat staff will be paid any over-time allowance if they put
in more hours of work than their usual hours of office from 10-30 a.m, to
4-30 p.y. 1

(k) Will Government please state from which country are these
machines imported and by which firm are they manufactured ?

(1) Is it a fact that these machines are from a British factory !
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(j) Are these maechines being imported and tried in the Railway
Department as an experimental measure so that more machines might _be
purchascd and used in other Secretariats as well to give the British
company a good market in India {

(k) Is it also a fact that a high official of the Railway Board is
interested in the sale of these machines ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Two Bliek
Stafsine machines have been installed in the office of the Railway Board
for the purpose of checking the times of arrival and departure of the
staff. The officers of 1he Railway Board record on the machines the
times of their arrival and departure.

(b) and (c). Government have no information on these points.

{d) The Railway Board recruits its staff from two sources, viz., from
railways and through the llome Department. Doth sources draw the
recruits from the educated classes of India. Since 1924 all staff reeruiled
for the offiee of the Hailway Board have been given pay om scales which
are lower than those given in most Secretarials of the Government of
India.

(¢) The staff of the Railway Board’s office are not treated like work-
shop labourers.

(f) Government do not know what Secretariats in England and India
use the machines. I have already explained the purpose of these machines
in my reply to part (a) ef this question.

(g9) Allowances for overtime are inadmissible.

(k) and (7). The machines were purchased through the Indian
Stores Department. They are manufactured in England,

(j) and (k). No.

RECRUITMENT OF A SIKH IN THE OFFICE OF THE SUPERINTENDENT OF
VICEREGAL ESTATE.

1267. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) Will Government please state the number of temporary
and permanent appointments that feil vacant in the office of the Superin-
tendent of Vieeregal Estute in the clerical grades during 1934, 1935, and
the current year, and the commuuity by which they were filled up 1

" (&) Are Government aware of the total absence of Sikh clerks in the
office ¢

(¢) Are Government prepared to order the recruitment of a Sikh in
any future vacancy in order to give this community its due share on the
stafl of this office also ¥ If not, why not ? L)

. The'Hoqoumple 8ir Frank Noyce: (a¢) A statement giving the
information is laid on the table. It will be seen that a Sikh was
appointed in the current year,

(b) No.
(c) Poes not arise. A RS .
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showing the number of permanent and tamporary appointmenis that fell vacart in the office
of the Superintendent, Viceregal Kstates, in the clerical grades, during 1934, 1935 and 1936.
Year. No. of vacancies, How filled in.
PERMANENT.

1964 .. .. One .. By promoting a senior member of the
oftice. The resultant vacancy was not
filled up till 1936.

1935 .. .. Nil

1936 .. .. Five .. As follows inclading the post lying vacant
since 1934 :—
Hindus v «» Four,
Muslim .. .. One.
Sikh .. . .. Oue.

TEMPORARY.

193¢ .. .. .. Nil .. ..

1935 .. .. .. One ‘e .. By a Hindu.

1936 .. .. Nil .. .

RepLACEMENT OF UNQUALIFIED CLERKS BY QUALIFIED ONES IN THE
GovERNMENT OF INDIA OFFICES.

- 1268, *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) With reference to my starred question No. 35, dated
the 5th February, 1935, will Government please state their final decision
in regard to replacemeant of unqualified clerks by qualified ones in the
Government of India offices and its attached offices, and how ¥ar they
have replaced the men in each Department ?

(b) Will Government please also state the reasons for which certain
offices have not so far replaced those men who put in more than three
months’ service in each office !

(¢) Is it a faet that the Staff Selection Board and the Public Service
Comumission were constituted to select best available hands for employ-
ment in the Government of India Secretariat ?

(@) If the replies to the preceding parts be in the affirmative, are
Government aware that in spite of the rules laid down by the Government
of India in the Home Department, the Foreign and Political Department
bhave got many men continuing in their service for years together, or
more than three months 1

(e} Are Government aware that this Department is shortly to be
divided into two separate Departments ?

() Are Government further aware that as & result of this separation,
there have been many new appointments in each of the grades in both the
Departments 1

(9) What are their views in respect of allowing such appointments of
unqualified men t

(k) Will Government please state the control and check that the
Home Department or the Public Service Commission is having to see
that their onders are fullowed strictly by all the Departments and no
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ungualified man is allowed to continue in & temporary job for years
together ¢ If none, why not 1

(i) Are Government prepared to put a stop to this practice ¥ If not,
why not ¢

(j) Are Government prepared not to exempt agd allow any of the
rewly constituted office or old ones to recruit unqualififd men in preference
to those who secure high position in competitive examinations held by the
T'ublic Service Commission for such appointments ¥ If not, what are the
justification and reason for allowing any exemption and also to hold
examinations 1

The Honourable 8ir Henry Craik : Sir, with your permission, I pro-
pose to reply to questions Nos. 1268 and 1269 together. Such informa-
tion as is available is being collected, and will be laid on the table in
due course.

MEN QUALIFIED FOR FIRST AND SECOND DIVISIONS AWAITING APPOINTMENT
IN GOVERNMENT OF INDIA OFFICES AND RECRUITMENTS MADE IN THE
ForeigN AND PoLrTicAL DEPARTMENT.

11269. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) What is the total number of first and second division
clerks employed in the Government of India Secretariat and its attached
offices ‘who have not yet got any substanlive appointment ?

(b) What is the number of men qualified for these divisions who are
still awaiting their appointment %

(¢) How many vacancies of the first and second division were filled up
in the Foreign and Political Department since 2nd January last, and by
whom, and to which province each one belongs f

(d) Will Government also please place a similar kind of statement
in respeet of men recruited for the third division %

(¢) How many of all the newly appointed men are Hindas,
Muslims and Sikhs in each division ?

(/) How many of such recruited persons are from the Military
Accountant General or such similar offices which do not recruit their
irst and second division men through the Public Service Commission {

(g) Are the Government of India offices authorised to recruit inen
fromm such subordinate or head offices which do no: reeruit their men
through the agency of the Public Service Commission ¥ If not, did the
Foreign and Political Department take special sanction ‘of the Home
Department for making such appointments ¥ If not, why not t

(h) In which division was each of such appointed men working
in his previous offices 1

(+) Will the Honourable the Home Member please state whether all
the rules and conditions laid down by the Ifome Department for recruit-
ment of new staff were strictly observed by the Foreign and Political
Department t 1If not, why not ¢ If all the rules were observed, will
.Government please state whether the required number of appointments
in each division wus reserved for both external and internal candidates
and whether qualified men only were recrnited 1 '

tFor answer to this question, ses answgr to question Neo. 1268,
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DerERMINATION OF MxTEODS OF VOTING IN THE PROvINCES.

1270. %Pandit Govind Ballabh Pant : (a) Is there any likelihood of
the Provincial Legislative Assemblies that will come into existence
next year being asked to elect members for the Federal Legislative
Assembly ¥

(b) Have Government taken necessary steps to ensure the secrecy
and freedom of vote at the forthcoming elections to the Provincial
Legislatures ?

(¢c) Have any rules been framed on this subject or have any
instructions been issued to the Provincial Governments ¥ "Will Govern-
ment be pleased to lay a copy thereof on the table 1

- (d) Has the method of voting been finally determined for. every
province ? If go, will it be uniform throughout ¢ If not, what will be
the method in the case of each province, and what are the reasons for
such difference ¥

The Honourable Sir Nripendra 8ircar : (a) Government are not in
a position at this stage to make any statement.

(b) The matter is primarily the concern of the Provincial Govern-
ments and I have no doubt that they will take all necessary steps to ensure
the secrecy anc_l freedom of the vote.

(c) and (d). The method of voting is to be regulated by Governor 's
Rules. Such rules have hitherto been published by seven Local Govern-
ments and are expected to be issued by the remaining Provincial Gov-
ernments in the near future. Since conditions vary from province to
province it is not likely that the method of voting will be uniform through-
out.

INSTRUCTIONS REGARDING POLLING STATIONS.

-1271. *Pandit Govind Ballabh Pant : Have Government issued any
1mtrn.h¢~ns to the Local Governments as regards the polling stationi 1
1f so, will they place a copy thereof on the table ?

The Honourable 8ir Nripendra Sircar : The reply is in the negative.

AcquisiTioN oF THE ROHILEUND AND KUMAON RAILWAY BY THE STATE.

1272. *Pandit Govind Ballabh Pant : (¢) Have Government arrived
at any decision as regards the acquisition of the Rohilkund and
Kumaon Railway by the State * If not, when do they intend to give
notice to the Rohilkund and Kumaon Railway ?

(b) What is the approximate amount payable to the company for
such acquisition 1

(¢) Has the Rohilkund and Kumacn Railway been paymg
dividends to the shareholders ! If so, at what rate ?

(d) Was such payment made during the last five years !

The Honourable Bir Muhammad Zafrullah Ehan : (a) The question
is still under comsideration,

< (b) Ra. 21}6 crores appranmately
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(¢) and (d). The dividends (including bonus) declared by the
Rohilkund and Kumaon Railway Company, during the last five years
were as follows :

Year. Dividend.
Per cent.
1931 .. .. .. 15
1932 . .. 15
1933 .. .. 15
1934 .. .. .. 16
1935 . .. .. ... 16

I would point oul, however, that the ordinary (profit sharing) capital of
the Company is only £400,000, whereus the total capital outlay is about
£11 million, the balance being preference capital, debentures, ete.

Raisine oFr RuPEE OR STERLING LoOANS.

1273. *Pandit Govind Ballabh Pant : What is the rate at which the
Government of India have raised rupee or sterling loans recently 1

The Honourable 8ir James Grigg : During the current year the
Government of India only issued at 2% per cent. 1948—52 Rupee loan at
par. The details of the loans raised last year are given in the Finan-
cial Secretary’s Memorandum ecirculated to the Ilonourable Members
with the budget papers.

APPOINTMENTS MADE TO THE INDIAN MEDICAL SERVICE.

1274. *Sardar Sant Singh :(a) Is it a fact that there were 203 fndia.n
applicants for permanent commission in the Indian Medical Service and
only seven were appointed out of the above number 1}

(b) Is it a fact that of the rejected Indian candidates there were at
least 15 who held very high British qualifications, suech as F. R. C. 8., and
M. R. C. P. and M. D. (London), ete. ¢

(¢) Is it a faet that 13 European officers who have been recruited
to the Indian Medical Service since 22nd October, 1934, hold inferior
qualifications compared to the rejected Indian candidates referted to in
part (D) above ?

(d) Is any 1mportance attached by Government to superior profes-

sorial gualifications in recruiting officers to the Indian Medical Serwcef
If not, why not ?

(e) If the answer to part (d) be in the affirmative, are Government
prenared to consider the desirability of increasing the percentage of Indians
in the Indian Medical Service, at least temporarily, till such time as
Européans with more suitable qualifieations are available t

(f) With reference to -the Government~communiqué of the 20th
August, 1936, regarding the proportion 6f Indians und Earopedns in the
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[ndian Medical Service, will Government please state the number of officers
falling under the following elasses : '

(s) Buropeans, |,
(#) Anglo-Indians, and
_ (##¢) Indians ? _ _

Mr. G. BR. F. Tottenham : (a) Yes; seven candidates have been
recommended to the Secretary of State for appointment.

() Yes,

{¢) Yes;. if by -qualifications is meant only acedemic degrees aund
diplomas.

(d) Government do attach importance to academic qualifications but
they are only one of the many factors that delermine selection.

(e¢) The number of Indians in the Indian Medical Service is consider-
ably in excess of the prescribed proportion, and Government are there-
fore unable to ‘agree to the Honourable Mémber’s suggestion ; nor are they
prepared to accept the implication that the Europeans recruiled at present
are in any way lesg suitable than they ought to be. '

(f) Government did not issue any Communiqué on the subject on the
20th August, 1936.. The rest of the question therefore does not arise.

Mr. Lalchand Navalrai : May I know why when there were 203
Indians for permanent commission in the Indian Military Service only
seven were provided for ?

Mr. G. R. F. Tottenham : Because there were only seven vacancies,

ALLEGED THROWING OUT FROM A MoviNGg TRAIN OF AN OrRIYa Boy BY A
TraveLLING TickET COLLECTOR OF THE BENGAL NAGPUR RAILWAY.

1275. *Mr. B. Das : (a) Is it a fact that one Muhammad Hassan,
Travelling Ticket Collector, Bengal Nagpur Railway, threw out from the
moving train an Oriya boy travelling without ticket on that Railway, as
a result of which the boy suecumbed 1

(b) Has the Agent, Bengal Nagpur Railway, brought to the notice of
the Kailway Board this incident, where a life was lost through the higa-
handedness of a railway ofticial ¢

(¢) Will Government be pleased to state what action the authorities
of the Bengal Nagpur Railway have taken :

(t) to compensate the family of the dead lad ; and

(ii) to prevent similar rudeness from Ticket Collectors to the
travelling public in future ?

(@) Will Government be pleased to state what departmental action was
teken agaimst this Travelling Ticket Collector by the Bengal Nagpnr
Railway, (i) just after the mishap took place, and (i) after the judgment
was delivered 1

(e) Will Government be pleased to lay on the table the report of the
Bengal Nagpur Railway, and the findings of the Agent after he had
Information of the tragic death of this Oriya lad ?
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- - The Honourable Bir Muhammad Zafrnlish Khan: With your per-
mission, Sir, I propose to reply to question Nog:127h.and 1276 together.

I am collecting information and will lay a reply on the ta.hle of the
House in due course.

AJ..LEGATIONS AGAINST CERTAIN EMPLOYEES OF THE BENGAL Nagrur
Ranmway.

$1276. *Mr. B. Das : (a) Will Government be pleased to state if the
Bengal Nagpur Railway drew their attention to the rape committed by
certain Bengal Nagpur Railway employees on & lady intending to travel
from Madras southwards {

(b) What departmental action was'taken against thesé employees by
the Bengal Nagpur Railway (i) after the incident occurred, and (#1) after
the judgment of the Court was delivered against the culprits 1

(¢) What departmental circular has the Bengal Nagpur Railway,
issued to its railway employees after perusal of this judgment ¥

(d) Will Government be pleased to place on the table the instruction
letter of the Bengal Nagpur Railway 1

(¢) Do Government agree with the actmn taken by the Bengal
Nagpur Railway so far !

Froops v BiHAR.

1277, *Mr, 8atya Narayan 8inha : (¢) Has the attention of Govern-
ment been drawn to the statement issued by Babu Rajendra Prasad, which
has appeared in the Hindustan Times, dated the 18th September, 1936,
regarding Bihar floods, in which he has suggested that the Governwmnent
of India should secure the services of the best engineering experts avail-
able to study the situation of the terrible recurring floods in the

said provinee every year since it was visited by the eurthquake in the year
1934 ¢

(b) If the reply to part (a) be in the affirmative, do Government
propose to take any action ?

(¢) Are Government aware that thousands of houses have collapsed
in the District of Patna, Chapra and Gaya as a result of the incessant
rains and consequent floods ! Do Government propose to place a decent

amount at the disposal of the Provincial Government to give relief to
the sufferers ¥

The Honourable 8ir Frank Noyce : (a¢) Yes.
(b) No. <

(¢) 6,000 houses were destroyed in the Chapra District, but the Gov-
ernment of India have received no report from the Local Govermment
about the destruction of houses in other districts. The Local Government
have taken adequate steps to meet the situation and have not asked the
thvernment of India for any financial assistance.

{For answer to this ‘question, se¢ answer to queltﬁm No. 1275.
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RerorT ON THE HEALTH OF MR. SuBHASBH CHANDRA BOSE.

1278 *Pandit Nilakantha Das : (a) Has the attention of (Government
been drawn to the news published in the Amrita Bazar Patrika of the 17th
September, 1936 (page 7) on the medical examination of Mr. Subhash
Chandra Bose by Dr. Nilratan Sarkar and Dr. Drummond of Darjeeling {

(V) Are Government prepared to lay on the table the report sub-
mitted by the aforesaid doctors on Mr., Bose’s health, as they had found
on the examination ?

(e¢) Is it a fact that the doctors wlo examined Mr. Subhash Chandra
Bose reported that he should be taken down to Caleutta for proper
diagnosis ¥ If so, are Government going to take Mr. Bose down to
Calcutta for examination ¥ If so, when ¥

(d) Is it mot a fact that Mr, Subhash Chandra DBose suffered from
continued illness during the period of his compulsory confirement and
that his diseases grow serious !

(¢) Is it not also a fact that Mr. Bose has been suffering from serious
complaints during his precent detention as State Prisoner for which he
had to be sent to Europe 1

(f) Will Government be pleased to state if they are prepared to con-
sider the advisability of setting Mr. Bose at liberty soon on the ground of
health ¥ If not, will Government state what other steps they propose to
take to eure him !

(g) 1f cure of his illness is not possible under detention, do Govern-
ment propose to release him unconditionally ¥ If not, do Government
propose to give him the chance of standing open trial ?

(k) If not, do Government propose to give him freedom to choose
his method of treatment and physcians to treat him ?

The Honourable 8ir Henry Craik : With your permission, Sir, I
propose to answer questions Nos. 1278 and 1279 together.

I would invite the Honourable Member’s attention to the replies given
by me to question No. 783 and to the supplementary questions thereon and
to my answer to question No. 1173.

REPORT ON THE HEALTH oF MR. SuBEASHE CHANDRA BOSE.

11279, *iMr. 8. Satyamurti : Will Government be pleased to state :
(a) whether the doetors who recently examined Mr. Subhash
Chandra Bose have submitted their report to the Guvernment

of India ;

(b) whether in the course of that report they have expressed their
inability to arrive at any definite diagnosis abeut i1, Stubhash
Chandra Bose’s ailments in the absence of facilities for X-Ray
examination and bacteriological tests, ete. ;

(c¢) whether both these physicians have suggested that Mr. Bose
should be transferred to Calcutta, if a thorough examination
is considered necessary ;

tFor answer to this question, see answer to question No. 1278.
1406LAD L}
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(d) whether Mr Bose has lost seven pounds.in weight since his
transfer 1o Karscong, and whether he is running low tem-
peratuve ; and

(e) whether they propose to arrange for his transfer io Caleutta
for a proper and thorough examination by those doctors,
and if not, why not ¢

REMOVAL OF BAN ON CERTAIN ASHRAMS IN BARDOLI AND SURAT.

1280. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether the following Ashrams in Bardoli and Surat in the
Bombay Presidency have not yet been returned by Govern-
ment to the owners thereof, and whether the ban on them still
“eontinues :

(i) the Bardoli Swaraj Ashram, including Sardar Vallabhai
Patel’s residential quarters ;

(i) the Sarbhon Ashram ;
(#¢) the Madhi Ashram ; and

(iv) the Vedchhi Ashram, which was purely a Technical Institute
in which a large number of boys and girls belonging 1o the
forest tribes of the surrounding area were being trained for
spinning, carding and weaving ;

(b) whether these Ashrams were carrying on purely constructiv
activities of the Congress ; :

(¢) whether there is any litigation about them pending, or whether
there is any insinuation of anything for violence of any
kind made by anybody against any of these Ashrams ;

(d) whether the Swaraj Ashram in the City of Surat is still under
Government ban ;

{e) whether all these buildings are still in possession of Government ;
and .

(f) whether they propose to take any action to remove the ban and
to return these buildings to the owners thereof t

The Honourable 8ir Henry Craik : I would refer the Honourable
Member to the answers given by me in the course of my replies to supgple-
mentary questions asked in connection with question No. 1520 on the 5th
April, 1935, when I explained the position in regard to the question of:
releasing buildings, belonging to associations which have been declared un-
lawful: The matter is one which concerns the Local Government and I
wounld suggest therefore that the Honourable Member should obtain the
information he requires from the Govemmer;t of Bombay.
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Non-OBsgrvANCE OF RULES AND TERMS REGARDING SALE oF IRoN Scrap
AT MoGHALPURA ON THE NorRTH WESTERN RAILWAY.

. 1281. *Pandit Govind Ballabh Paent: (a) Is it a fact that the
departmental rules and thie terms speciiied in the auction notice were not
observed as regards the sale of about 10,000 tons of iron scrap at Moghal-
pura on the North Western Railway on 9th August, 1935 1

(b) Is it a fact that a substantial loss amounting to about Rs. 40,000
was consequently caused to the railway 1

The Honourable 8ir Muhammad Zafrullah . Khan : I am collecting
information and will lay a reply on the table of the House in due course.

INsTITUTIONS AND ORGANISATIONS BANNED DURING THE CIviL DISOBEDIENCE
MOVEMENT.

1282, *Pandit Govind Ballabh Pant : (a¢) Has the ban been with-
drawn from all institutions and organisations to which it was applied
in the course of the Civil Disobedience Movement ? If not, which of these

are still subject to it ¢

(b) Will Government be pleased to lay on the table a list of such
institutions and organisations and to state why it is considered necessary
to continue the ban in these cases ?

The Honourable 8ir Henry Craik : (a) and (3). I would refer the
Honourable Member to the statement laid by me on the table on the 23rd
April, 1936, in reply to Mr. Satyamurti’s question No. 1474. 1 have no
later information.

PERSONS PROHIBITED FROM ENTERING BRITISH INDIA.

1283. *Pandit G_avind Ballabh Pant : (¢) Will Government state if
any persons are still prohibited from entering British India ' Will
Government lay on the table a list of such persons !

(b) Are there any subjects of Indian States wh
entering British India ? who are debarred from

(¢) Will Government lay on the table a list of such persons !

(d) Was Srijut Manilal Kothari subject to such orders ¥ Is it a fact
that he-has now become insane ? rata

(6) Is it a fact that the externment orders have not been completely
cancelled even in his case !

The Honourable Sir Henry Craik: (a) to (e). I presume the
Honourable Member is referring to persons externed from British India
by the Bombay Government in connection with the Civil Disobedience

ovement. I am obtaining the information and will lay a statement on
the table in due course.
LA0BLAD 2
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[MPROVEMENT IN THE BREEDING OF CATTLE AND MAINTENANCE OF PEDIGRER
BuLis.

1284. *Pandit Govind Ballabh Pant : (a) Do Government maintain
any cattle breeding farm 7 If so, since when f

(b) How many pedigree bulls have been brought up in the Govern-
ment Farms * How far doees their pedigree exlend ?

(¢) llow many pedigree bulls have been issued from the Govern-
ment Farms 1- To whom have these bulls been issued and on what terms

(d) Are any records of pedigree bulls maintained in any Govern-
ment Farm ¥ 1f so, where and since when ?

(e) Have any practical sieps been taken by Government to improve
the breeding of cattle ¥ It so, will Government be pleased to state them !

Mr. M. W. Yeatts : (a) So far as the Government of India are
concerned, work on cattle breeding was carried on until recently at the
Imperial Caitle Breeding Farm, Karnal, and also to a small extent at the
Imperial Dairy Institute, Bangalore, and the Imperial Agricultural Re-
search Institute while at Pusa. Cattle breeding farms are maintained by
the Local Governments.

(b), (c), (d) and (¢). Two statements are laid on the table.

Statement showing the steps taken by Government to improve the breeding of oattle,
Central Government.

(i) His Excellency the Viceroy has addressed the Governors of all provinces
offering any assistance which lies in his power to the development of Cattle breeding
in India and inviting suggestions on a plan outlined by him to attract un-official
support and interest in live-stock improvement.

(#) 1t has been decided to establish all-India herd books for recognised dairy
strains and arrangements are nearly complete for convening meetings of prominent
breeders of each breed to draw up a schedule of breed points.

(#ii) The Government of India are addressing Local Governments on the question
of the possible organisation of anima! husbandry work in India on more efficient and
better co-ordinated lines. .

Looal Governments.

(¢) lmprovement of local breeds by selective breeding of loeal milk strains or
by grading up with recognised milk breeds.

(#i) lssue of stud bulls from Government Farms. i

(i4i) Certain Provincial Governments have also given grants to bresders. or
others who maintain approved stud bulls for the improvement of cattle. -

(iv) Provincial Veterinary Departments have given & great deal of special
attention to the diseases of Dairy cattle and in addition assist in the improvement of
éattle by systematic castration, preventive inoculations, ete.

(v) Hegistration of pedigrees, systematic encouragement of farmers to bread

pedigree dairy type cattle, ete., are also dome in certain parts of the Bombay Presi-
dency and the Punjab.



QUESTIONEB AND ANSWERS..

suoy ]
-sjoossy  Burpealq-apije) ‘(og61 | leeer
pue  sfodexlurg ‘suoigny | o3 gggy *pepuncj Ajmsust | og gggy
‘19Ut 01 9ALd ‘SJUSWIIBALY) woaJ) |- peeaq Jif) pue uorjsl waag) ‘azojud
oL %X | 1%0of orqnd [833uad 03 pjog LLI -oued pug peerq 1plivg LLT | -ueg ‘eyuynsuy Airsq ?.Eh_..m k>
1
Jusmrgredaqy Areyqry -
aq3  moy ‘oymusuj "(rq1eq Moy ‘Rnypeu,
[oavasey [wimjmonBy [oisemey  [eangmonBy (v
#riaduy Aq 3940 uayey - 7 -0 87} 0} UO}BYG-qnG I[N
Sem T8 oY) udga) L “S[enprarpuy S -uBy pojeudeop mou) [vurvy
§c61 saX | -9uand pus seomA0Ig 03 plog 901 uoneIsuad pug €81 ['wuey Supaesg ap9ep [weduw] g
n wquig Aepepy
puw ‘epewmep Suvwmepuy ) .
-| ‘mopfe)  ‘vuuhyg  ‘mpug *(wsng 99 B[HI4) ayngnsu]
“FO6T mX | Jo ®3EIg ‘saduliolg 03 pIog 193 uoyeleual qip 08% | goreesay [wanynauBy [eredury -y
L 9 9 ¥ € z I
‘poutey - .&ﬂ_.
. . -uleuL = ‘ST *pangsy ‘puajxa eardipad JqBnoaq g
"GRYA 90UTs ‘08 T IBE[[Nq | 9BYM UO pue panss! wOYA OF, s[ag oY) §30p J¥] AOH . eqng ‘ymNeu Jo eweN
saapad | _ 921B1pag saadipag . :
| 30 spaodax JooON jooN
PYPYR

L . 2a0mbu
mangnly  jousdu ‘pusy ‘wsog Busprag apmw) 1o

og ¢ [ Fuog musdug puv ommeu] sy - _
:umtw?uﬁﬂa tisosf w%%& m.:awu dn yybnosq eyng waubpad fo op ‘quinu yy Busnoys usuistoly



3162 LEGIRLATIVE ASSEMBLY. (16T Oct. 1936.

ADULTERATION IN MiLk AND GHEE.

1285. *Pandit Govind Ballabh Pant : (a) Is it a fact that therc is a
geveral complaint ubout adulteration in the matter of milk and ghee 1

(b) Did the Agricultural Commission draw the attention of Govern-
ment to this abuse ?

(¢) What steps have Government taken to put an end to it ?
(d) Is there any All-India Act directed against such practices 1
Mr. M. W. Yeatts : (a) Yes.

(b) Yes.

(¢) The prevention of the adulteration of milk and ghee and other
articles of food is primarily a matter for Local Governments. Govern-
ment understand that Local Governments are taking action to prevent
such adulteration.

(d) No.
Disrosar or Cast IroN Scrar oN THE NoRTH WESTERN RarLway.

1286. *Mr. Mohan Lal Saksena : (¢) s it a fact that, in respect of
cast iron scrap disposal on the North Western Railway, the auctioneers
are required to advertise auction sales in leading newspapers and issue
handbills, detailing conditions of sale, etc., at least four weeks and two
weeks, respectively, before the dale of an auction ?

(b) 1s it true that a big auction for 10,000 tons of cast iron serap

was arranged by the Coniroller of Stores, North Western Railway on the
9th of August, 1935 %

(¢) Is it a fact that the auction nolice with regard to the said sale
was issued on the 4th or 5th of August, 1935, and that only four or five
days were allowed between the date of issue of the auection mnotice and the

actual sale ? If so, what is the reason for this divergence from the pres-
cribed rules ?

(d) Are Government aware that the terms in the auction notice as to
the discretion of the Controller of Stores selling quantities lying out st
depots were misleading, vide clause (1) of the auction notice ¢

(e) Is it a fact that purchasers in accordance with rules provided in
the Stores Manual have to pay 0-10-0 per ton loading charges and that it
was also provided in the auction notice (vide clause 11, auction notice) ¥

(f) Is it a fact that according to the advertised conditions of-sneh
sale, the purchaser was entitled to get deliverv either at places at which

scrap was lying, .., Sukarbasti, Raiwind, Sukhar and Karachi or at
Mogulpura ¢

.
(g). Is it a fact that the Controller of Stores after the auction drew
up a private treaty with the purchaser and, contrary to all practice and.
rules, exempted the 0-10-0 per ton loading charges and facilitated delivery.

en route thereby occasioning a loss of about Rs. 4 per ton amounting to_.
about Rs. 40,000 to the railway on the contract % h

(k) Isita fact that aceording to Store Rules and also as pr;)vided in’
the auction notice (vide clanse 7) the purchaser was to pay ground reunt-
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if he did not remove the material before the expiry of the contract and .
further that the Controller had the option of cancelling the sale and for-
feiting security ?

() Is it true that the contract regarding this sale was to expire on
31st August, 1936, and the purchaser has still to remove a large quantity
of material and no ground rent was levied from him, or any other action
taken 1

(j) Is it a fact that the North Western Railway sold by private
treaty in early 1934 a lot of 2,000 tons of cast iron scrap as a compensa-
tion to a certain firm and that other firms had offered to buy at a much
higher rate with nearly a difference of Rs. 12 to Rs. 13 per ton ?

The Honourable Sir Muhammad Zafrullah Khan : I am collecting
information and will lay a reply on the table of the House in due course.

Disposar oF ExrorT ScraP ON THE NOorRTH WESTERN RAILWAY.

1287. *Mr. Mohan Lal Saksena : (a) Is it a fact that the export scrap
was disposed of at the North Western Railway Stores Depot by calling
ienders in 1934 and the successful tenderer’s contract was subsequently
cancelled ¥ If so, why ¥ Was his rate Rs. 20 plus 0-10-0 loading charges {

(b) Is it true that contrary to the previous practice and general rule,
no fresh tenders were called and, out of the old tenderers, one . was
selected *?

(¢) TIs it a fact that according to the Store Rules and conditions of
tender (vide clause 13) 0-10-0 per ton was to be charged as loading:
charges ? '

(d) Is it true that in spite of the existence of this tender, & private
treaty was drawn up exempting the purchaser from paying 0-10-0 per
ton loading charges ?

(e) Is it a faet that the class of material—the subject of sale—was
specifically mentioned in a schedule entered in the tender and despite this
the Controller of Stores included and supplied additional items of con-
siderably higher value for several of which the railway had obtained in
the public auction Rs. 50, Rs. 60, Iis, 70 per ton ?

tons g f) Is it a fact that the purchaser has already removed about 15,000
ons

(g) Is it a fact that the North Western Railway has been already
put to substantial loss amounting to nearly Rs. 85,000 besides the loss
Incurred owing to the purchaser having been given items of considerably
nigher value ? :

. _ The Honourable Sir Muhammad Zafrullah Khan : I am collecting’
information and will lay a reply on the table of the House in due course.

ACTING ARRANGEMENT AS POSTMASTER GENERAL, PATNA.

1288, *Mr. Muhammad Anwar-ul-Azim : (2) Is it a fact that
in the Posts and Telegraphs Department during short leave vacaneies upto
four months-acting arrangements are made locally ? -

C(8) Is it a fact that in the acting arrangements as Postmaster
General, Patna, for a period of four months. an officer was imported there
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from the Punjab Postal Circle on the ples of seniority depriving the’
Muslim official in that Circle 1

(¢) If the reply to part (a) above be in the affirmative, why were nol
the acting arrangements in the Punjab Postal Cirele as of Postmaster
General, Patna, filled by a senior Superintendent on the same principle as
allowed in part {6 above ? .

The Honourable Sir Frank Noyce : (a) As a general rule, yes.

(b) Yes, a senior officer from another Circle was appointed.

{e) Does not arise.

RecruiTMENT OF MusLiMs as ENGINEERING SUPERVISOR, TELEGRAPHS.

1289. *Mr. Muhammad Anwar-ul-Azim : (¢) Will Government
please state the number of outside candidates, declared successful in the
last examination held for the direct recruitment of Engineering Supervisor,
Telegraphs, after the issue of the Government of India Home Department
Resolution of 4th July, 1934 providing ecommunal representation in
services ?

(b) How many Muslims were appointed on merit and how many by
reservation as Engineering Supervisor, Telegraphs, after this examination *

(c) Isit a fact that Muslims were given no reservation and, if so, why
were Government orders disregarded ?

(d) What action have Government taken, or propose to take, in
order to remedy the loss done to the Muslim community and for the dis-

regard of clear instruetions regarding the reservation of Muslim representa-
tion ¢

(¢) Do Government propose to have this examination which is an All
India Service, conducted by the Public Service Commission hence-
forward ¢

The Honourable 8ir Frank Noyce : (a) Twenty two.

(b) None on merit, one by reservation.

(¢) The answer to part (b) establishes that the fact is not as stated;
Government’s orders were not disregarded.

(d) Does not arise.

(e) No. The Engineering Supervisor’s service is not an All-India
Service under the Publiec Service Commission (Funetions) Rules, 1926.
MusLiM8 RECRUITED A8 TELEPHONE OPERATORS IN THE LAHORE ENGINEERING

Drvision.

1290. *Mr. Muhammad Anwar.ul-Azim : (¢) Will Government
please state the number of telephome operators recruited in the Lafpre’
Engineering Division on and after the 13th June, 1935 ¢
" g b) How many of these vacancies were given to Muslims by reserva-

on
(¢) If Government orders regarding reservation were not observed,
what action do Government propose to take against the recruiting officer
concerned, and how do they propose to recpup the loss sustained by the

Mus;im community at the hands of this recruiting officer ¥ If not, why
not
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The Honourable 8ir Frank Noyce ;: (a) 45 in permanent, 12 in tem-

porary and four in officiating vacancies.
~ (b) .21 in permanent posts, six in temporary and two in officiating
vacancies,

(¢) Thc Muslim community have received nearly the full percentage
fixed for them in the Punjab in permanent vacancies and the full per-
centage in temporary and officiating vacancies. The deficiency in the
permanent posts will be made up by future recruitment.

NoN-OBSERVANCE OF ORDERS REGARDING MoDEL ROTATION BY THE
SUPERINTENDENT OF Post OFFIcES, ROHTAK.

1291. *Mr, Muhammad Anwar-ul-Azim : (a2) Is it a fact that orders
of the Director General, Posts and Telegraphs, regarding moael rotation
have not been complied with by the Superintendent, Rohtak Postal Division,
while making appointments in the clerical line t

(b) If the reply to part (a) above be in the affirmative, what aetion
do Government propose to take against this officer for non-observance of
orders 7 1f none, why not ?

The Honourable 8ir Frank Noyce : With your permission, Sir, I will
reply to questions Nos. 1291 and 1292 together.

Government have no information. The matter is within the compe-
tence of the Postmaster-General, Punjab and North-West Frontier Circle,
to whom a copy of these questions and this answer is being sent. for such
action as he may consider suitable.

NoN-OBSERVANCE OF ORDERS REGARDING RESERVATION IN THE DELHI
ENeINEERING Dr1visioN FOR THE CADRE OF TELEPHONE OPERATORS AND
MisTRrIES:

11292. *Mr. Muhammad Anwar-ul-Azim : (a) Is it a fact that Govern-
ment orders regarding reservation have not been carried out in the Delhi
Epgineering Division for the cadre of telephone operators and telephone
mistry in connection with the appointments made after 13th June, 1935 1

(b) If the reply to part (a) above be in the affirmative, do Govern-
ment propose to Investigate the matter and take action against the
reeruiting officer concerned ¥ If not, why not ?

Postar CLERES IN THE PunsaB anDp NorTE-WEsT FRONTIER Postar CIRCLE
L : REQUIRED TO PASS A TEST IN GURMUKHI.

1293. *Mr., Mubammad Anwar-ul-Azim : (g¢) Is it a fact that in the
Punjab and North-West Frontier Postal Cirele, postal clerks, including
Muslims, are required to pass a test in Gurmukhi, which is not the court
langnage in the Punjab and North-West Frontier Circle ?

(b) 1Is it a fact that Urdu is the Court language in the said Provinees,
but non-Muslim officials are not required to pass a test in Urdu ?

(c) If the reply to part (b) above be in the affirmative, will Govern-
ment please state the reasons for a disparity in the procedure, and what
action do Govermment propose to take in the matter to set matters right ?

tFor answer to this question, see answer to question No, 1291.
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{d) -Is it a fact that examination in Gurmukhi is conducted by officers
Who themselves are not supposed to be conversant with Gurmukhi 1
(¢) Is'it a fact that officials below the rank of Divisional Superin-

tendents and gazetted Postmasters (including Europeang) prepare papers
and conduét examination in Gurmukhi §

(1) Is it a fact that examination in Gurmukhi is not conducted by a
Board of gazetted officers {

(g9) Is it a fact that papers are examined by Sikh officers and Muslims
who failed were turned out of the department 1

The Honourable 8ir Frank Noyce : (a) and (b). Yes.

(¢) As regards the first part of the question, a test in Urdu was not
considered necessary as hitherto most of the candidates have possessed a
knowledge of it, but as this was not so in the case of Gurmukhi, a test in.
the latter language only was held. The syllabus has however been revised
to provide the transliteration of Gurmukhi into Urdu, thereby to teat a
candidate’s knowledge of Urdu also.

(d) No, unless by ‘ officers who conduct the examination ’ the Honour-
able Member means invigilators and not examiners.

(e) and (f). Yes.

(g) As regards the first part of the question, the papers are examined

generally by Sikh officers. As regards the last part, Government have no
information,

RESERVATION OF A PERCENTAGE FOR THE MUSLIMS AND OTHER MINORITIES
IN THE PUNJAB Postan CIRCLE.

1294. *Mr, Muhammad Anwar-ul-Azim : (¢) Is it a fact that Govern-
ment with a view to adjust the communal inequalities in the various
branches of the service have issued instructions reserving 50 and 12} per
cent, for the Muslim and other minorities in the Punjab Postal Cirele,

leaving 374 per cent. fo he filled by competitive examinations open to all
the communities ?

(b) Is it a fact that the Director General, Posts and Telegraphs,
during his recent visit to Sringar (Kashmir) put a different interpretation
on the said Resolution and ordered that 37} per cent. of the unreserved
posts should go exclusively to the Hindus and non-Hindus were not
eligibie to compete ?

(¢) 1f the reply to part (») above be in the affirmative, will Goverminent
please state what action thev pronose to take to ensure faithful ecomvliance
with their instructions on the reeruitment question and against the inter
pretation of the Director (eneral, Posts and Telegraphs ? -

The Honourable 8ir Frank Noyce : (a) The fact is not exactly as
stated by the Honourable:Member. All vacancies open to direet recruit-
ment are to be filled in order of merit ascertained by competitive examina- -
tiens open to all communities, subject to the reservation of 50 per cent.
of the vacaneies for Muslims and 12} per eent. .of the vacancies for other.
minorities in the Punjab and North-West J'rontier Circle. When. a
member of 2 minority community obtains an unreserved vacancy, a corres-
ponding reduction is made in the number of vacancies reserved for that
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community. It is, however, open to minority communities to. _obtain on
their merits more than their reserved quota.

(b) The reply to the first part of the question is in the affirmative.

As regards the second part, official orders giving a correet interpretation
were issued by the Director-General soon after regehing hig headquarters.

(¢) Does not arise. T

l’nnrommcn: oF Hmwpus IN PosTaL CIRCLES AND THE Posm AND
TELEGRAPHS DIRECTORATE.

1295. *Mr, Muhammaed Anwar-ul-Agim ; Is it a fact that Hindus
far out-number the members of all other communities taken together in
all postal circles and the directorate in all administrative branches ?

The Honourable 8ir Frank Noyce : The Honourable Member is
referred to Appendix XVII to the Indian Posts and Telegraphs Depart-
ment Annual Report for the year 1934-35 which gives the number of
employees in the administrative branches by communities.

EmBEzZLEMENT CaAsES IN THE LAHORE ENGINEERING DIVISION AND THE
AMRITSAR TELEGRAPH EXCHANGE OFFICE.

1296. *Mr. Muhammad Anwar-ul-Azim (a¢) With reference to starred
question No. 1295, asked on the 17th March, 1936, is it a fact that there
have been several embezzlement cases in the Lahore Engineering Division "
under the present Divisional Engineer, Telegraphs, and that the Director
General, Posts and Telegraphs, had warned that officer for slack super-
vision 1

(b) If the reply to part (a) above be in the affirmative, is it u fact
that more embezzlement cases have been detected in the Amritsar Tele-
phone Exchange Office after a warning was adminis*ered to the Divisional
Engineer, Telegraph ?

{¢) If the reply to the preceding parts be in the affirmative, what
action have Government taken or propose to take in these cases ?

The Honourable Sir Frank Noyce : (a) The reply to the first part
of the question is in the affirmative. With regard to the second part, the
officer was warned by Government and not by the Director-General.

(b) Yes.

(¢) The matter is under inquiry and suitable action will be taken in
due course by the Head of the Circle who is fully competent to deal with it.

- SAPEGUARDING OF THE INTERESTS OF MUSLIMS IN THE P0STS AND TELEGRAPHS
DEPARTMENT IN OBSERVANCE OoF NEw RULES FOrR RECRUITMENT.

1297, *Mr. Muhammad Anwar-ul-Azim: (a) Is it a fact that in the Posts
and Telegraphs Department Fundamental Rule 56 (%) is being rigidly
followed by the present Director General, Pos*s and Telegraphs ¢

(b) If the reply to part (a) ahove be in the affirmative, is if a fact
thet in the Punjab Postal Circle this rule has bemefited the non-Muslim
staff- who are the oldest on the list” and praved most detrlmental tor
Muslim interest for promofions and recuitments ?. Sk
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(¢) If the reply to part (b) above be in the affirmative, do Govern-
ment propose to safeguard the interests of the Muslims in the Posts and
Teleg}-aphs- Department for the observance of their new rules for
recruitment ?

The Honourable 8ir. Frank Noyce : (a) Yes.

(b) Government have no information, but I may explain that under
the rule referred to by the Honourable Member it is permissible to retain
in service non-ministerial servants who continue efficient after attaining the
age of 55 years, without regard to communal considerations or considera-
tions of promofion and recruitment.

(¢) Government consider that the légitimata interests of the Muslim
community are adequately safeguarded by the new rules applicable to
direct recruitment. '

ReporRT ON THE HEALTH OF MR. SUuBHASH CEANDRA BOSE.

1298. *Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
Mr. Subhash Chandra Bose had been examined recently by Dr. Nilratan
Sarkar and Dr. Drummond at Gidda Pahar in Kurseong-?

(b) Has the attention of Government been drawn to the news pub-
liched in the Amrita Bazar Patrike of the 17th September, 1936 (paga 7)
regarding the condition of health of Mr. Bose, as examined by the afore-
said doctors ?

(¢) Will Government be pleased to lay the report submitted by the
aforesaid doctors on the table, or make a statement on the report on the
floor of the House §

(d) Have Government accepted the reports of the two doctors and
if so, do Government propose to send Mr. Subhash Chandra Bose to
Calentta for diagnosis of his disease ¥ If so, when ¢

(e) Do Government propose to take into consideration the fact that
Mr. Subhash Chandra Bose has been keeping bad health during the whole
period of his detention and, in spite of his treatment by eminent doctors
in Europe, he is still suffering ?

(f) Do Government propose to take into consideration the fact that
on the previous oecasion Mr. Subhash Chandra Bose had to be released on
the grounds of his serious illness and that he has been showing symptoms
of illness at the present time again, which two eminent doctors could not
diagnose !

(g) Do Government propose to allow Mr. Subhash Chandra Bose to
get treatment according to his choice and by physicians of his own choice
and in a place where such treatment would be easily available ?

(k) Do Government propose to consider, if they think it desirable, the
question of setting Mr. Bose at liberty on the grounds of ill-health, & he
was set free on a previous occasion ?

(1) If not, will Government be pleased to state on what grounds he
is compelled to suffer from serious illness without proper treatment ?

The Honourable 8ir Henry Craik : I would refer the Honourabie
Member to the replies given to question Ne. 783 and the supplementary
questions thereon and to my reply to question No. 1173.
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PaovisioNn or Rest Rooms FOR INDIAN GUARDS AT CERTAIN RAILWAY
STATIONS.

1299. *Myr. Mohan Lal BSaksena : (¢) Is it a fact that, notwith-
standing repeated representations, rest rooms have not been provided
for Indian guards at Lucknow Junction, Mailani, Bareilly City, Kasganj
Junction and Moradabad stations 1

(b) Is it also a fact that rest rooms are not-provided at'any station
for the relieving staff 1

(¢) If the answer to parts (a) and (b) be in the affirmative, do
(Jovernment propose to take necessary steps to see that they are pro-
vided at an early date ?

Mr. P. R, Rau : Information is being collected and the reply will be
laid on the table of the House in due course.

DrvipEND DECLARED BY THE ROHILEUND AND KuMaoN RALway AND
StoPPAGE OF ProMOTIONS IN THE TrRAFFIC DEPARTMENT.

1300. *Mr. Mohan Lal 8aksena : Is it a fact that the Rohilkund
wnd Kumaon Railway has declared 16 ‘per cent. dividend for the last
year, and that all promotions have been stopped in the Traffic Department ¢

Mr. P. B. Rau: The answer to the first part of the question is in
the affirmative. As regards the last part, Government have no informa-
tion. The staff of the Rohilkund and Kumaon Railway are not Govern-
ient servants and the matter is one which is within the competence of the

gent.

Mr. Mohan Lal Baksena : Did Government make any inquiries to
find out whether the facts are as given in this question ¢

Mr. P. R. Rau : As regards the staff, No.
Mr. Mohan Lal Saksens : Why not ¢
Mr. P. R. Ran : It is not any concern of theirs.

SupprLY OF Surrs TO THE GUARDS ON THE ROHILKUND AND KUMAON
RarLway.

1301. *Mr. Mohan Lal Saksena : Is it a fact that guards on the
Rohilkund and Kumaon Railway get only two suits per year, while
guards onh other railways get about six suits  If so, are Govern-
ment prepared to draw the attention of the Rohilkund and Kumaon
Railway authorities to this ?

Mr. P. R. Rau: Government have no information.
Prof. N. G. Ranga : Will Government call for information ?

Mr. P. B. Rau: No. Sir. Government have got nothing to do with
~ _
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ABSENCE OF AN EmpLOYERS’ WELFARE COMMITTEE ON THE ROHILEKUND
AND KumaoN Rainway.

1302. *Mr. Mohan Lal Saksena : Is it a fact that there is no
employees’ Welfare Committee on the Rohilkund and Kumaon Rail-
way ! If so, why ?

Mr. P, B. Rau : Government have no information.

EMPLOYEES IN THE TRAFFIC DEPARTMENT OF THE ROHILKUND aND Kumaon
RAILWAY DISCHARGED ON GROUNDS OF PROTRACTED ILLNESsS.

1303. *Mr. Mohan Lal S8aksena : Will Government be pleased to
slate the number of employees in the Traffic Department (Rohilkund
and Kumaon Railway), discharged on grounds of protracted illness during
the last two years, and how many of them were granted compensation.
if any ?

Mr. P, R. Bau: Government have no information.

CircuLAR No. 11 oF 1932 oF THE AGENT, ROHILKUND AND KUMAON RATLWAY.

1304. *Mr. Mohan Lal Saksena : (¢) Will Government be pleased
to lay on the table a copy of Agent, Rolilkund and Kumaon Railway’s
Circular No, 11 of 1932 ¢

(b) Will Government satisfy themselves and state whether the
provisions of the circular are strictly complied with ?

Mr, P. R. Rau : Information is being collected and will be laid on
the table of the House in due course.

ALLEGATIONS AGAINST THE STAFF OF THE ROBILEUND AND KUMAON RAILWAY.

1305. *Mr. Mohan Lal Baksena : (@) Is it a fact that the staff on the
Rohilkund and Kumaon Railway is comparatively lower paid than that
of other railways ?

(b) Is it a fact that illegal practices are comparatively more
prevalent on this railway ¢

(¢) Is it a fact that a large number of complaints have beem
made by merchants regarding illegal gratification demanded by
Station Masters and Goods Clerks for the supply of empty wagons !

Mr. P. R. Rau: With your permission, Sir, I propose to reply to
question Nos. 1305, 1306 and 1307 together. Government have no infor-
mation.

Mr. Mohan Lal Baksena : Does not the Geneva Convention - appl'y
to this Railway ! ‘e

Mr. P. R. Rau : It does not apply.

Mr. Mohan Lal 8aksena : Do not the Government eonslder it
inconsistent with the safety of passengers that guards should be asked
to work 24 hours at a stretch ¢

Mr. P. R. Rau : Government have made no inquiries but they have
no reason to believe that the facts are as Stated in the question. It is
impossible for anybody to work for 24 hours at a stretch.
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Mr. Mohan Lal Saksena : Will the Government make inquiries 1
Dr. Ziauddin Ahmad : Are the Government certain ?

Pandit Govind Ballabh Pant : May I know why the Geneva Con-
vention was not extended to this Railway ?

Mr. P. B. Rau: The Geneva Convention has been extended only to
certain railways in India, not to all. The financial condition of Indian
Railways would make it impossible to extend it to all.

Mr, V. V. Giri : Have not Government ratified the Geneva Con-
vention § Then why don’t they extend it to all railways.

Mr. P. R. Rau: As my Honourable friend is aware, the amendment
of the Indian Railways Act that was passed by this House left it to
Government to decide the time and the railways to which it should be
applied.

Prof. N. G. Ranga : Do Government review the position and try to
extend it to other railways !

Mr, P. R. Rau: Government are reviewing the position every year.

Pandit Lakshmi Kanta Maitra : Can the Honourable Member
assure us that the guards are not made to work for 24 hours {

Mr, P. R. Rau: Government have made no inquiries but it seems
quite impossible for anybody to work for 24 hours at a streteh.....

Pandit Lakshmi Kanta Maitra : Is it the Honourable Member’s
a priori conclusion or is it based on facts {

Mr. P. R. Rau: It seems quite impossible. I am quite prepared
to send this question to the Agent of the R. and K. Railway.

Pandit Govind Ballabh Pant: Have Government informed the

International Labour Office that the (Geneva Convention has not been
extended to some of the railways in this country %

Mr. P. R. Ran: Yes, Sir.

_ Pandit Govind Ballabh Pant : What were the reasons for exempt-
ing these railways from that Convention ?

Mr. P. R. Rau: I have just answered that question. The reason
was that the depression and the consequent effects on the earnings of
Indian Railways made it impossible for Government to contemplate the
increase of expenditure which would be the result of applying this Con-
vention to all railways.

Pandit Govind Ballabh Pant : Is it not a fact that the R. and K.
Railway is deriving the highest amount of profits of all railways in this
country ?

‘Mr, P. R, Rau: Not the highest, but it derives a certain amount of
profit. Government have, however, to consider the financial position
of all the railways as a whole,

Pandit Govind Ballabh Pant : How does the financial position of
all the railways affect the application of the Geneva Convention to the
R. and K. Railway ¢

Mr. P. R. Rau: The application of the Geneva Convention to all
the railways must involve a certain increase ¢f expenditure.
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Pandit Govind Ballabh Pant : Is it not a fact that while the State
Railways are working at a loss, the R. and K. Railway has been paying a
dividend of not less than 12} per cent. per annum to its shareholders
“and stock-holders ¢ '

Mr. P. BR. Rau : I must submit that that does not arise out of this
question but the question of applying this Convention to the R. and K. and
other Railways is under the consideration of the Government.

Pandit Govind Ballabh Pant : When will Government be able to
arrive at a decision ?

Mr. P. R. Rau: After the stage of consideration has been passed.

Pandit Govind Ballabh Pant : When will the stage of considera-
tion be finished ¢

Mr. P. B. Rau: When a decision has been reached. (Laughter.)

NigET Dury OF ASSISTANT STATION MASTERS ON THE ROHILKUND AND
Kumaon Ramwway.

11306. *Mr. Mohan Lal Saksena : Is it a fact that there are a num-
ber of Assistant Station Masters on this raillway who have been on
night duty for 15 and 20 years ?

Dutry Hours oF GUARDS oN THE ROHBILKUND AND KuMaoN RaiLway.

$1307. *Mr. Mohan Lal 8aksena : Is it a fact that from October to
May guards are often required to work at a siretech for 24 hours ¥ If
so, do Government propose to see that this is discontinued in the
interests of public safety ?

INspECTION OF THE ROBILKUND AND KuMAON RarLway BY THE Ramwway
MEMBER.

1308. ®*Mr. Mohan Lal Saksena : Has the Honourable Member
in charge Railways, inspected the Rohilikund and Kumaon Railway !
If so, when ¢ If not, when was it last inspected by his predecessor !

The Honourable 8ir Muhammad Zafrullah Khan : It is not part of
the duties of the Member in charge of Railways to inspect individual
Railways.

Pandit Govind Ballabh Pant : Has not the Honourable Member in
charge voluntarily undertaken to inspect the railways, in the course of
one of his speeches in this House ?

The Homnourable Sir Muhammad Zafrullah Khan : Not to inspect
the railways. .

Pandit Govind Ballabh Pant : But he did say that whelever he
would have occasion, he would look into the conditiong affecting
passengers travelling on these railways ¢

The Honourable Sir Muhammad Zafrullah Khan : That does not
mean inspections of railways.

tFor answer to this question, see snswer to question No. 1305.
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Pandit Govind Ballabh Pant : Did the Honourable Member loak
into the condition of passengers on the R. and K. Railway at any time ?

The Hongurable 8ir Muhammad Zafrullah Khan : If the question
is whether 1 have travelled over the R. and K. Rhailway, I have had neo
‘occagion to do so.

NoN-PROVISION OF QUARTERS AT AISHBAGH JUNCTION, BAREILLY AND MarLam
FOR THE MEMBERS OoF THE TRA¥FIc AND Loco. DEPARTMENT.
1309. *Mr. Mohan Lal 8aksena : (a) Is it a fact that there are no

-quarters provided at Aishbagh Junction, Bareilly and Mailani for the
members of the Traffic and Loco. Departments ? If so, where are they

expected to reside ?

(b) Is it a fact that the Traffic Superintendent recently in reply
to the memorial by Traffic staft at Mailani said that they were vea
fortunate in what they bad as there were thousands of unemploy

who did not have even that ?

(c) Are Government aware that even where the quarters are pro-
vided, the accommodation is wholly inadeguate ?

Mr. P. B. Rau: (a) to (¢). I am making enquiries from the Rail-
way Administration and will place a reply on the table in due course.

OVERTIME WOREED BY THE DRIVERS ON THE ROHILKUND AND Kumaow
RamLway.

1310. *Mr. Mohan Lal Saksena : Is it a fact that the drivers on
the Rohilkund and Kumaon Railway are made to work overtime and
are not paid any overtime allowance !

Mr. P. R. Rau: No.

Pandit Govind Ballabh Pant : What does ‘‘ no ’’ mean ¢

Mr. P. R. Rau : The information is that the allegation in the ques-
tion is not correct.

Pandit Govind Ballabh Pant : ‘‘ That they do not work over-time,
or that they work over-time but do not get over-time allowanee ' ¢

Pandit Lakshmi Kanta Maitra : To which part the negative relates ?

The Honourable Sir Muhammad Zafrullah Khan : The question is
put in one part and that is the reply received from that Railway.

Pandit Govind Ballabh Pant : I was only seeking the elucidation
of that answer,—as to what it really means ?

The Honourable 8ir Muhammad Zafrullah Khan : T suppose it
means either that they do not work overtime. or if they do they are

paid for it. (Laughter.)
ABSENCE OF AN OVERBRIDGE AT THE BHOJEEPURA RaiLway STaTION.
1311. *Mr. Mohan Ial 8aksena : Is it a fact that at Bhojeepura
Station there is no over-bridge and the passengers have to cross the line ?

Mr. P. R. Rau: The information is beinz obtained from the Rail-
wav Administration and will be laid on the table in due course.

L406LAD D
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ABEENCE OF I.u'mn—mcmna SysteM. oN THE ROUH{LEUND AND :KUMAON
Ramwway.

1312. *Mr. Mohan Lal 8aksena : Is it a fact that there is no system
of inter-locking over the Hohilkund and IKumaon Railways ? If se,
do Government propose to see that at least important stations like
Aishbagh, Mailani, Bareilly city and Bhojeepura are inter-locked ? _

Mr., P. R. Rau: Enquiries are being made from the Railway Ad-
ministration and a reply will be laid on the table in due course.

INTRODUCTION OF Mam AND ExprEss TRAINS ON THE ROHILKUND AND
KuMaoN Rainway.

1313. *Mr. Mohan Lal 8aksena ;.(a) Is it a fact that on the Rohil-
kund and Kumaon Rail'vay, no mail or express trains are run ¥ 1If so,
why ¢

() Do Government propose to see that fast trains are introduced
on this Railway ?

Mr, P. R. Rau: (a) and (b). There are both" express and mail
trains on the Rohilkund and Kamaop Railway on’ sectmns where these
are necessary and can be justified.

Pandit Govind Ballabh Pant : Where have théy got these mail
trains—in which part of their system %

Mr. P. R. Rau: I am afraid I do not know, I cannot answer with-
out notice.

Mr. Mohan Lal 8Saksena : Did the Honourable Member consult the
time table and find out whether this answer is correct ?

Mr. P. B. Rau: No, Sir ; the Honourable Member ecould, if he
chose, have done it.

Mr. Mohan Lal Baksena : Will the Honourable Member take it
from me that there are no such mail trains, and that it is a false reply
that has been sent up (Cries of ‘‘ Order, order ’’.)

Mr. P. R. Rau: I told the House that this was the information
supplied to us by the Railway Administration.

Mr. Mohan Lal Saksena : Will the Honourable Member take it
from me that I have consulted the time-table, and there, are no mail or
express trains {

Mr. P. B. Rau: I am sure there must be some trains carrying mails
on the system.

Pandit Govind Ballabh Pant : Do mail or express trains take the
samc length of time in covering the same distance as passenger trains !
Mr. P. R. Rau: I must have notice of that. e

Dr. Ziauddin Ahmad : Js it not a fact that a mail train means 8

train which carries the mails, and is it not a fact that mails are
carried by the Rohilkund and Kumaon Railway to Naini Tal ¢

Mr. Mohan Lal Saksena : Ts it not_a fact that malls are also carried
bv passenger tra.ms !

i ‘(No reply. )



R QUESTIONS AND ANSWERS. 3176

.Fraups IN. THE .SuppLY OF CoaL T0 'THE. LocQ.- DEPARTMENT IN
Barewry CrTy. "

1314.*Mr. Mohan Lal Saksena : Is it a fact that frauds in the supply
of coal to the Loco. Lepartment in Bareilly city were detected ¥ .11 se,
what was the total sum of money involved and what action was taken
_against the persons implicated 1 '

Mr, P. R. Bau: Information has been called for and .will be laid
on the table of the House in due cocurse.

HospITALS AND DISPENSARIES ON THE ROHILKUND AND KuMaoN Rarnway.

1315 *Mr., Mohan Lal Saksena : (¢) Are Government aware that
there is only one well equipped lospitsl all over the Rohilkund -and
umaon Railway line and the so-calied dispensaries at Aishbagh,. Mai-
lani, Kasganj, Kashipur and Haldwani are lodged in single small rooms
ten feet by six feet ? _ :

(b) Are Government aware that all of them are illequipped and
there is not sufficient accommodation 1 ' _ _

- (e) 1s it a faet that certain medicines are classified ‘ Medicines for
Indians ' and others as ‘ Medicines for Europeans’? If so, how and
why is this classification made ?

~ Mr. P. R. Rau : Information has been called for and will be laid on
the table of the louse in due course,

ABSENCE oF INTERMEDIATE Crass Warrtne RooMs oN THE ROHILEUND AND
KuMaon RarLway.

1316, *Mr. Mohan Lal 8aksena : (a) Is it a fact that intermediate elass
waiting rooms are not provided at all on Rohilkund and Kumaon Rail-
ways ¥ If so, why ¢ '

(b) Are the intermediate class passengers allowed to use the waiting
rooms provided for higher classes ¥ If not, why not ¢

Mr. P. R. Rau: (a) and (b). Government have no information on
the points raised. It is their policy to leave questions of provision and
use of waiting rooms to the Railway Administrations. I may add that
this appears to be & question which the Local Advisory Committee
might bring to the notice of the Agent.

Mr. Mohan Lal 8aksena : Is it not a fact that the Local Railway
Advisory Committee made recommendations regarding making waiting
room arrangements for intermediate class passengers ?

_ Mr. P. R. Rau: Local Advisory Committees are concerned with
bringing to the notice of the Agent of the Railway the inconveniences
that passengers might suffer on the railway.

Mr. Mohan Lal Saksena : Is it not a fact that some Local Advisory
Co_mmittees have alreadv recommended msking suitable provision for
waiting rooms for intermediate class passengers ?

Mr. P. R. Rau: I am not aware of any recommendations made by
the Local Advisory Committees but my Honourable friend probably

knows all about it ?
LAUVGLAD 2
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Pandit Govind Ballabh Pant : Is the Honourable Member aware if
this question was ever considered by any Local Advisory Committee !
~ Mr, P. B Rau: If it was not, it is for such a Committee to raise
this question.

Pandit Govind Ballabh Pant : If Government are informed that
the Local Advisory Committee did consider it and did make such re-
commendations, will Government ask the Railway to take netice of
that ?

Mr. P. B. Rau: That is a hypothetical question.

Pandit Govind Ballabh Pant : Are Government prepared fo demy
that the Local Advisory Committee did recommend that such retiring
rooms should be provided for intermediate class passengers !

Mr. P. R. Rau: If my friend knows it, T am quite prepared to
accept it.

Pandit Govind Ballabh Pant : Is the Honourable Member aware of
railways having made such provision so far !

Mr, P. B. Rau : Sir, I shall be quite prepared if the House desires
to forward a copy of these questions and answers to the Agent of the
Railway,

Pandit Govind Ballabh Pant : With your recommendation that
intermediate class passengers should have retiring rooms provided for
them ?

Mr. P. R. Rau: That depeneds on local circumstances. I do not
think Government can make any recommendation without knowing all
the facts of the case.

Pandit Govind Ballabh Pant : Are not Government acquainted with
the local circumstances ?

Mr. P. B. Ran : No.

Pandit Govind Ballabh Pant : Then what are you acquainted with 1
(Laughter.)

ABsSENCE oF HINDU anD MusriM RErFRESEMENT RooMs oN THE RoHILEUND
AND Kumaon Ramwavy.

1317. *Mr. Mohan Lal Saksena : Is it a fact that from Lucknow to
Keasganj on the Rohilkund and Kumaon Railway there is not a single
station where Hindu or Muhammadan refreshment rooms are provided !

Mr. P. R. Ran : There are refreshment rooms for Hindus and Muham-
madgns at Bareilly. The Rohilkund and Kumaon Railway nctlity in
their time table that vendors have for sale at most stations a goed
selection of food.

Free CcHARGED BY THE PunrLic ServicE CommissioN For CoMPETITIVE
EXAMINATIONS.
1318. *Mr. Mohan Lal Baksena : (a) I§ it a fact that the Public

Service Commission have been charging certain fees from the applicants
for competitive examination ¥ If so, how are these fees fixed !
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(b) What has been the total income from these fees to the Govermment
during the last two years { }

(¢) Is it a faet that only a limited number of eandidates are allowed
to sit for a particular examination ¥ If so, how are they selected 1

{d) Is the fee charged omly from these who are allowed to sit for the
examination, or from all the applicants ¢

The Honourable Sir Henry Craik : (a) Yes. Except in the case of
Ministerial Service Examinations and the special Examination for the.
‘“ Dufferin ’’ in regard to which no separate application fee is charged, the
application fee is usually Rs. 7-8-0 and the examination fee var.es from
Rs. 15 to Rs. 100.

(b) The total income from these fees during the last Lwo years

(1934-35 and 1935-36) has been as under :
Rs.

Application fees 35,665
Examination fees .. 1,62,093
(¢) When the number of candidates is excessive, there is & provision
in the rules for most examinations for a reducticn to a manageab'e figure.
The selection is made by the Public Service Commission in accordance
with the rules.
(d) All applicants pay the application fee ; only those who are
admitted to the examination pay the examination fee.
Mr, Lalchand Navalrai : May I know if after all the expeuses are

incurred for the examination, there is any surplus ¥ If so, where dees.
that surplus of money go ¥ And why should Government have i{ {

The Honourable 8ir Henry Craik : I have no reason to thivk that
therc is any surplus ; on the other hand, I should think there is a
distinet deficiency.

_Pandit Lakshmi Kanta Maitra : What are the examinations for
which the fee of Rs. 100 is charged from candidates ?

The Honourable 8ir Henry Craik : I must have motice.

Mr. Mohan Lal 8aksena : May I know how the selection is made ¢

The Honourabl: 8ir Henry Craik : It is made by the Public Service
Commission in accordance with rulcs on the subject.

"Pandit Lakshmi Kanta Maitra : May I know whether, in case candi-
datcs cannot sit for the examinations, their fees are refunded to them ?

. . The Honourable 8ir Henry Craik : I have said that they do not pay
the examination fees until they actually sit for the examination. -

Dr. Ziauddin Ahmad : As regards part (¢) of the question, the
Honourable Member said that the selections are made according to the
tules. I would like to know whether these rules are communicated to
the eandidates so that those who do not ¢ome within those rules may
net apply ? ' '

The Honourable 8ir Henry Craik : Yes, I think so.

Dr. Zianddin Abmad : Will you please state what those rules aro $
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The Honourable Sir Henry Craik : They are in the Library of the
House.

Dr. FZiauddin Ahmad : The rules are not in the Library of the
Hcuse, I am sure of that.

The Honourable Sir Henry Craik : I say they are in the Library of
the Ilouse.

Pandit Govind Ballabh Pant : Does the Government notify that in

case the number of candidates exceed a certain m.aximu.m, then all of
them would not be allowed to sit for the examination ?

The Honourable 8ir Henry Craik : Yes, that is notified.

Pandit Govind Ballabh Pant : What is the total expenditure incurred
over these examinations ¥

The Honourable 8ir Henry Craik : I cannot say that without rotiee.

Mr. Mohan Lal Baksena : Is it not a fact that many candidates whe
have heen spplying are first class M.A.’s and B.A.’s and they have not
been szlected, while third elass B.A.’s have been selected ?

Mr. President (The Honourable Sir Abdur Rahim) : That does not
arise out of this.

ALLOWANCES FIXED FOR WIvES OF INDIAN OFFICERS IN THE INDIAN ARMY
VETERINARY CORPS,

1319. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singb) : (@) What allowanees have Qovernment fixed for the wives
of Indian Officers in the Indian Army Veterinary Corps 1

(h) If the matter is under consideration, when is it likely to be
decided ?
Mr. G. R F. Tottenham : I presume by *‘ Indian Officers '’ the

Honourable Member means ‘‘ Indian Commissioned Officers ’’. On
this assumption the replies are as follows :

(a) No allowances are admissible to wives of Indian Commissioned
Officers of the Indian Army Veterinary Corps. All Ind'an
Commissioned Officers receive consolidated rates of  pay
on the assumption that they are married.

(b) No such question is at present under consideration.

INDIANISATION OF GROUND ENGINEERS EMPLOYED BY THE INDIAN NATIONAL
Arrways, LMrTED.

1320. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : Will Government please state what further steps theeIndian
National Airways, Limited, has taken since last year to Indianise the staff
of Ground Engineers, or to better their prospects !

* +'The Honourable Bir Frank Noyce : As I explained in replying to
Mr. Asaf Ali’s question No. 618 earlier in this Session, the Company
have eflected economies bv cutting down activities which were not
commereially successful. The result is 4hat, whereas last year they
employed eight Ground Engineers of whom five were Indians, this year
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they have only three Ground Engineers in employment on the Karachi-
Lahore gervice of whom two are Indians, as against one last yzar. The
only other aetivity of Indian National Airways which requires the
services of Ground Engineers is the maintenance of Government aero-
planes #nd on this work five engineers are employed of whom two are
[ndians,

Pandit Govind Ballabh Pant : Has this Indian National Airways
Co., Litd., reduced the emoluments of their Ground Engineers ?

The Honourable 8ir Frank Noyce : I should require notice of that
question.

Pandit Govind Ballabh Pant : Is it a fact that in spite of the
fingncizl difficulties of this company, they are still paying extravagant
rutes of salaries to its engineers as well as pilots ?

The Honourable 8ir Frank Noyce : I have no reason to believe that
the salaries paid are extravagant,

Pandit Govind Ballabh Pant : Have the Government ever compared
the raics paid by the Indian Airways Ltd., with those paid by the
Himalayan Airways Co., Ltd. ?

Mr, President (The Honourable Sir Abdur Rahim) : That does not
arise out of this question.

Mr. Lalchand Navalrai : May I know if the Indian Ground Engineers
and tke European Ground Engineers employed by them get the same
pay ?

The Honourable SBir Frank Noyce : I should require notice of that
question,

MISAPPROPRIATION IN THE OFFICE OF THE SUPERINTENDENT, VICEREGAL
EsTATE.

1321. *Mr. 8ham Lal : (a) With reference to the reply to part (e) of
starred question No. 1251, dated the 3Uth Mareh, 1935, regarding mis-
appropriation in the office of the Superintendent, Viceregal Estate, will
Government please state :

(f) whether the case, resulting in dismissal, ete., of an Indian
employee, was handed over to the police ; if not, in whst
manner the enquiry was conducted in all its stages ;

(4#f) why the case was not handed over to the police and proceeded
with in the court of law ;

(##{) what were the definite charges ;

(iv) whether the question of the responsibility of the Superintendent
in this particular case was examined, and what action was
taken against him ; and

(v) whether they are satisfied that besides this there have been
no other irregularities and embezzlements during the regime
of the present Superintendent ?

. (b) Are Government prepared to hand over the old papers reclating
tq this ease to the special C. I. D. for.further enquiries to find out how far the
Superintendent himself was a party in the case and place the facts before
the House 1 1f not, why not !
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The Honourable 8ir Frank Noyce : (¢) (i) and (##). The enquiry
was conducted departmentally. The man admitted his guilt, and bhe
was dismissed after obtaining the advice of the Publie Service Commig-.
sion under rule 10 (i) of the Public Service Commission (Functions)
Rules. The Government of India did not consider it necessary in the.
circumstances to hand over the matter to the police for enquiry.

(43i) The charge against the man was that he rendered false certificates
in respect of the pay bills of an employee in the work-charged establishmcnt.

(ir) There was no reason to believe that the Superintendent was in
any way concerned in this case.

(v) This quektion does not arise.

(b) No. Government do not consider that there is any mmaterial to
justify further enquiry into this case.

Examinations ror RECRUITMENT OF CLERKS IN THE DELHI GENERAL
Post OFricE.

1322. *Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state the number of examinations for clerical recruitment held at Delhi
General Post Office during the last two years whicli were ordered to be
cancelled by the Postmaster General, Punjab and North-West Frontier

Cirele, ¢n aceount of nun-vbservanze of the rules for examination by the
Postmaster, Delhi ?

(d) 1s it a fact that in the said examination candidates with larger
number of mistakes were found by the Postmaster General, Punjab to have
been declared passed, wiereas with less number declared failed ?

(¢) Will Government be pleased to state the action taken against the

Postmaster, Delhi for the irregularities in the examination noticed by the
Postmaster General, Punjab ¢

The Honourable 8ir Frank Noyc2: With your permission, Sir, I
propose to reply questions Nos, 1322 and 1323 together. Informationm

has been called for and a reply will be placed on the table of the House
in due course.

ExaMINATIONS FOR RECRUITMENT OF CLERKS IN THE Dm.m (GGENERAL
Post OFricE.

11323. *Seth Haji Abdoola Haroon : (a) Is it a fact that in connee-
with the examination of eandidates for clerical reeruitment held on the 30th
August, 1936, the Postmaster, Delhi, reported to the Postmaster General,
Punjab that the paper for dictation was divolged same day before the

examination and that it was.copied out by some candidates {'mm th# book
marked for the purpose by the Postmaster, Delhi ?

(b) Is it a fact that at the time when examination was in progress,
an-employee of the Railivay Mail Setviee. Delhi brought from outside the
Pugt Office a paper of dictation ecopied by a candidate and ¢old the
el'mnners that the paper was already out, t

tFor answer to this question, see answer to qneshnn No. 1322,
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(¢) Will Government be pleased to state the names of (s) the R. M. S.
sorter who brought the copied paper, (ii) the candidate who copied it and
(#) the candidate who was not admitted by the Superintendent, Railway
Mail Service, being over-age and who had been admitted by the Post-
master, Delhi and who threw away the copied paper, being disgusted 1

(d) Is it a fact that the candidate who was turned out, vide (¢) abeve
is a relative of a clerk working in the Delhi Genersl Post Ofiice ?

(e) Is it a fact that the Sub-Postmaster, Morigate, Delhi, is alleged
to have had already arranged with the Postmaster, Delhi for acquainting
some candidates with the dictation paper on payment to him of some
money ! .

(f) Is it a fact that an inferior servant, orderly peon of the Postmaster,
Delhi, was made the scapegoat and, on promise of pardon through two
senior officials of ¢he Delhi General Post Office, was directed to make a
statement about the divulgence of paper by him by taking out the book
from the drawers of the Postmaster’s table in order to conceal the real
fucts *

(g} Are Government prepared to order an independeni investiga-
tion info this serious matter, being made personally by the Postmaster
Qeneral, Punjab, in order to find out the real offenders and take suitable
action avainst them and the Postmaster, Delhi, responsible for ali this ?
If not, why nct ?

Removar AND TRANSFER oF ORDERLY PEONS BY THE POSTMASTER, DELHI.

1324.*Seth Haji Abdoola Haroon : (a) Will Government be pleased
to state tie ioial number and names of the orderly peons removed by the
Postmaster, Delhi from that appointment and transferred to other posts
during his stay at Delhi t* If so, why ?

(b) Is it a fact that on their transfer, the orderly peons brought
certain charges against the Postmaster, Delhi and, if so, what were those
charges cind what actions on them have been taken by Government ?

The Honourable 8ir Frank Noyc2: (¢) and (b). Governmert have
no information. If the officials referred to by the Honourable Membcr
consider that they have a grievance it is open to them to represent their
case {0 the proper authority through the usual official channel.

FrLrwe up oF THE VACANCY OF THE DIRECTOR OF TRAFFIC, RAlLwAY BOARD.

. 1325. *Prof, N. G. Ranga (on behalf of ‘Mr. C. N. Muthurazga
Mudaliar) : Will Governiment be pleased Lo state -
(a) whether it is a fact that Mr, Mathara Das, the Director of
Traffic for Railways is to go on leave shortly ;

(b) whether it is a fact that this vacancy is to be filled up by a
European, who now oecupies the position of Supervisor of
Railway Labour ;

{¢) whether this vacancy is a temporary one or a permanent one ;

(d) whether they have tried to find a sunitable Indian to be
appointed to that vacancy ; and
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(e) whether it is their object or pohcv to huropeamse the depart-
ments as and when occasion arises {

The Honourabl: 8ir Mubammad Zafrullah Khan : (a) Yes.

(b) and (¢). No decision has been reached.
(d) Does not arise.
(e) No.

REPORT OF THE COMMITTEE THAT VISITED A CERTAIN SCHOOL ON THE
EasT INDIAN RaAIlLwaAy.

1326. *Dr. N. B. Khare : With reference to item 7 of paragraph 30 of
East Indian Railway Gazette No. 2 of 2ith January, 1934, will the
Honourable Member for Commerce and Railways please state the per-
sonnel of the Committee who visited the school since and to place the
report of their visit on the table of the IHouse ?

The Honourable 8ir Muhammad Zafrullah Khan : I am collecting
information and will lay a reply on the table of the House in due course.

DELEGATION OF POWERS IN THE PosTs aND TELEGRAPHS DEPARTMENT.

1327. *Dr. N. B. Khare : With refercnce to the reply given oun the
31st August, 1936, to unstarred question No. 519 asked in this House on
the 7th April, 1936, will Government please state :

(a) whether the Posts and Telegraphs Department and the Rail-

way Department are the Commercial Departments of the
Government of India ;

(b) whether the Heads of Department under Posts and Telegraphs
Department are delegated the powers of a Local Government
and if so, who are they ;

(¢) whether the Postmaster General of a Circle is delegated the
powers of a Local Government under Home Department
notifieation No. F. 6{7]33-11, dated the 19th June, 1933 ; and
if not, under what notification ;

(d) whether the Heads of Depuartment under Postmaster Generval
of a Cirele arc delegated the powers of a Local Government ;
if so, under what notification ;

(e) whether Supecrintendents or Divisional Engineers under Post-
master CGereral of a Circle are delegated the powers of a
Local Government ; if so, under what notification ;

(f) whether Postmasters or Engincers under Postmaster General
of a Circle are delegated the powers of a Local Government ;
if so, under what notification ;

(9) whether Home Department notification No. F. 6|7|33-11, dhted
19th June, 1933, provides re-delegation of powers of a Local
Government, if so,° under what instruction number of the
notification or otherwise H

() the corresponding order of Warrant of Precedence of Railway

officers and officers under the Posts and Telegraphs Depart-
ment ; and
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(#) the number of non-Gazetted staff on Railways and Posts and
Telegraphs Departments separately ?

The Honourable 8ir Frank Noyce : (a) The Posts and Telegraphs
Department is a public utility department which, in accordance with
the gencral accepted policy of Government, is run on commeércial lines.
As regards the Railway Department, the reply is in the affirmative.

(b) Presumably, by the term ‘‘ Heads of Departments under Posts
and Telegraphs Department ’’ the Honourable Member refers to ccrtain
officers under the Director-General who are in charge of postal circles and
of certain other offices. If so, the reply is in the negative.

(¢) to (g). No.
~ (h) The Honourable Member is referred to the Warrant of Precedence,
a eopy of which is in the Library of the House.

(¢) As regards the number of non-gazefted staff in the Posts and

legraphs Department, the total number of such staff on the 31st March,

1936, was 119,386. This figure includes 21,532 extra departmental
employees who are not whole-time Government servants and 2,665 members
of the audit and accounts staff.

As regards the Railway Department, I wonld invite the Honourable
Member’s attention to page 57 of Volume I of the report by the Railway
Board for 1934-35, a copy of which is in the Library of the House.

RESPONSIBILITY OF THE (GOVERNOR (GENERAL IN COUNCIL FOR THE ACTIONS OF
THE AGENTS OF STATE RATLWAYS.

1328. *Dr, N, B. Khare : Will Government please state whether the
{overnor General of India in Council is responsible for the actions,
deeds, and orders of the Agents in administering the State-managed
Railways in details ¥

The Honourable Sir Muhammad Zafrullah Khan : With your per-
mission, Sir, I propose to reply questions Nos. 1328 and 1329 toga:ther.

I am collecting information and will lay a reply on the table of
the House in due course,

RESPONSIBILITY OF THE SECRETARY OF STATE FOR INDIA IN COUNCIL FOR THE
ACTIONS OF THE AGENTS OF STATE RarLways.

11329. *Dr. N. B. Khare : Will Government please state whether the
Seecretary of State for India in Council is responsible for the actions,
deeds and orders of the Agents in administering the State-managed
Railways in details ?

Poricy or ABoLrTioN oF PosTs rv THE HIGHEST GRADES ON STATE RATLWAYS.

~1330. *Dr. N. B. Khare : Will Government please state whether the
Railway Board or the Administrations on State-managed Railways have
adopted the policy sinee 1925 to abolish the posts in highest grade of a
class of railway servants from the date an individual holding such grade

tFor anewer to this questil&n, see answer to question No. 1828. °
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in 'th.{é {:Iass_ vacates it ¥ If so, did it affect the accruing rights of the
stafl in service on that date in the next lower grade ¥ If not, what further
advancement had they 1

The Honourable Sir Muhammad Zafrullah Khan: I am collecting

information and will lay a reply on the table of the House in due
course.

INDIANTSATION OF Posts IN THE HIGHEST GRADES ON STATE Rarwavs.

1331. *Dr, N. B. Kbare : Will Government please state whether the
holders of highest grade of a class on State-managed Railways are chiefly
Eurcpeans and Anglo-Indians and their abolition affects adversely tha
Indians ¥ If so, is it not against the policy of Indianisation in highest
grades !

‘The Honourable 8ir Muhammad Zafrullah Khan : As regards the
first part of the question, the information readily available will be found
in the Classified Lists of Subordinate Staff of State-managed Ra'lways
on pay of Rs. 250 and above or on scales of pay rising to Rs. 250 and
above, copies of which are in the Library of the House.. I may, however,
add that the creation or abolition of a post depcnds on the exigencies
of service and not in the interests of any individual or community.

HiLr ALLOWANCE PAID TO RAILWAY STAFF AT SIMLA.

1332. *Dr. N. B. Khare : Will Government please state whether the
staff at Simla on the North Western Railway are not paid hill allowances
throughout the year ? If so, why ?

The Honourable 8ir Muhammad Zafrullah Khan : The North Western
Railway staff stationed at Simla are not given a Hill allowance. They
are allowed a ‘ Cold Weather ’ allowance during the winter from the
1st November to the 31st March to meet extra expenditure on fuel and
clothing during these months.

ReTUBN TickETS FOR INTERMEDIATE AND THIRD CLAss PASSENGERS ON
CERTAIN RAILWAYS FROM SIMLA.

1333 *Dr. N. B. Khare: Will Government please state whether
return tickets for intermediate and third eclass passengers on North
YWestern, East Indian., Bombay. Baroda and Central India (including
Rajputana.-Malwa Seczotion), and Great Indian Peninsula Railways are per-
missible from Simla ¢ If so, on what conditions and under what rule t

The Honourable Sir Muhammad Zafrullah Khan : I wouid refer
the Honourable Member to rule 59-A. IT on page 19 of the North Western
Railway’s Coaching Tariff, Part I, in force from the 1st July, 1936.

Inicrmediate class return tickets can be obtained only for stations
on the East Indian Railway, on pavment of two sincle fares over ths
North Western Railway and the Hardwar-Dehra Dun section of the
Rast Indian Railway and one and a half fares over the rest of the East
Indian Railway system.

Third class return tickets for servants of 1st and 2nd class passengers
ean be obtained for stations on the North Western, East Indian and
Great Indian Peninsula Railways, on payment of two single fares.
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Renuzsaion 70 SraTioN MasTERS ON THE NoRTH WESTERN RAmLway TO
1SSUE CHARGE BHEETS.

1334. *Dr. N. B. Khare: Will Government please state whether
Station Masters on the North Western Railway are permitted to issue
charge sheets under their signatures and on their initiation to railway
servants of their stations ¥ If so, under what rule ?

The Honourable 8ir Mubammad Zafrullah Khan : Governmnent are
informed that no specific restriction has been laid down by the Noith
Western Railway with regard to the authorities competent to issue a

charge sheet.

TRANSFER OF STAFF FROM ONE DIVISION TO ANOTHER DIvisioN oN THE NORTH
WESTERN RAILWAY.

1335. *Dr. N. B. Khare : With reference to the Agent, North Western
Railway, Circular No. I of 1927, will Government please state whether it
is the policy of the Administration to transfer the staff below khs. 190 from
one Division to another Division ! If so, under what rule and on what
conditions 1

The Honourable 8ir Muhammad Zafrullah Khan ;: Governmeni have

no information.

PromMoTioN oF GuarRDS ON THE NORTH WESTERN RAILWAY.

1336. *Dr, N. B. Khare : With reference to the Agent, North Western
Railway, Circular No, I of 1927, will Government please state whether it
is the policy of the Administration not to promote any guard to Rs. 68,
Rs. 115, ond Rs. 200, who has not rendered three years satisfaclory scrvice
on Rs. 60, Rs. 105 and Rs. 185, respectively ¥ If so, how many guards
récruited in 1931 on Rs. 60 were within two years promoted to Rs. 68
against this policy and why ?

The Honourable 8ir Muhammad Zafrullah Khan : The reply to the
first part of the question is in the affirmative. As regards tke latter
part, Government have no information. This is a matter of detailed
adminisiration within the competence of the Agent, North Western
Railway, to decide.

ProposaL To aApPOINT MR, K. M. Hassaw As SUPERVISOR or RarnLway LABoOUR.

1337. *Dr. N. B, Khare : Will the Honourable Member for Commerce
and Railways please state :

(a) whether there is a proposal to appoint Mr. K. M. Hassan,
Deputy Director, Establishment, Railway Board, as
Supervisor of Railway Labour in the near future ; and

(b) who are the gazetted officers eligible for the appointment to
Supervisor of Railway Labour ¢

The Honourable Sir Muhammad Zafrullah Khan : (a) No.
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"(b) ‘The appointment in question is administrative and is filled by
the sclection of the most suitable officer. -

JomniNG oF RamLway UxioNs AND FEDERATIONS BY RAlLWAY EMPLOYEES.

1338. *Dr. N. B. Khare : With reference to the reply given by the
Honourable Sir Joseph Bhore to a supplementary question to starred
question No. 724 asked in th.s House on 7th March, 1935, viz.: *‘ I am not
aware of any such thing (that Railway Agents prohibit or discourage their
servants from joining trade unions, and, if they are members of trade
unions, they are made to feel that they are doing something wrong and
are ircated with disfavour ’’), will Government state :

(a) whether the Deputy Director, Establishment II, Railway Board
has on or about 19th September, 1936, informed the Assistant
Operating Officer, North Western Railway; Shnla, as well as
the Station Master, Simla, on telephone that they should
warn the railway servants at Simla not to join the National
Federation of Railwaymen ;

(0) whether the said Deputy Director further informed them that
" he has seen railway servants in eompany with the officers of
the said Federation ;

(¢) whether the said Deputy Director pressed the discharge of the
railway servants whom he saw in company with the officers
of the said Federation ; and

(d) whether it is contemplated to remove the said railway servants
from service by the Divisional Superintendent, North Western
Railway, Delhi Division !

The Honourable 8ir Muhammad Zafrullah Khan : (a), (b) and (¢).

r

No.
(d) Does not arise.

GUARDS RETRENCHED IN THE DELHI DIvisioN oF THE NorRTH WESTERN
RamLway. :

1339, *Dr. N. B. Khare : Will Government please state :

(a) the number of guards retrenched in Delhi Division on the
North Western Railway in 1931 in each grade, gradewise ;

(b) the number of retrenched guards provided in posts other than
guards ;

(c) the posts and their scales of pay in which the retrenched guards
were absorned, gradewise ;

(d) the date on which and the number of those retrenched guards
who were subsequently transferred to guards, gradewise ;
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- {e) the respective pay and the scales of pay drawn before and on
- transfer from posts where they were absorbed to posts as
guards ; and

(f) the reason for reduction in pay, if any, on transfer to guards 1

The Honourable 8ir Muhammad Zafrullah Khan : Government have
no information and its collection will involve an amount of lapour and
expense not likely to be justified by results.

‘BEpUcTIiON OF PAY OF RETRENCHED STAFF IN TEE DELHI DIVISION OF THE
NorRTH WESTERN RAILWAY ON THEIR ABSORPTION IN OTHER PosTs.

1340. *Dr. N. B. Khare : Will Government please state :

(a) whether the staff in Delhi Division on the North Western Rail-
way were in 1931 absorbed in posts on equal pay on being
retrenched from posls which were brought under reduction ;

(t) whether the staff in absorbed posts have drawn increments in
the time-scales of pay ;-

(¢) whether on transfer to the cadre, they belonged before being
retrenched, their pay, which they are drawing in the cadre
after being retrenched, was reduced ;

(d) whether the action of reduction of pay is justified by Funda-
mental Rule 15 ; and

(e) what action has been taken to set right the breach of Funda-
mental Rule 15, if any

The Honourable 8ir Muhammad Zafrullah Khan : Government have
no information. These are matters of detailed administration within the
competence of the Agent to decide, to whom a copy of the quostion has
been sent for information and such action as he may consider neccssary.

INADEQUATE DRAINAGE AT LAREKANA STATION ON THE NORTH WESTERN
RaLway,

1341. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state woal arrangements are there to drain off the sullage and dirty water
from the premises of Larkana, North Western Railway station of the
Sind section ¥

(b) Is it a fact that a drain has been constructed to terminate and
discharge the water at the town railway crossing by the side of the publie
roads, into a pit within the railway limils without any outlet at all having
been provided for it ? :

(¢) When was this drain constructed, and sinee then has the aceumu-

lated dirty water been taken out at any time by the Railway § If not,
why not ¥

. (d) Are Government aware that comr!a_ints by publie, the munici-
pality and the local officers made to the Railway authorities have been
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unheeded and the water has been allowed to be stagnant, which emits bad
gmell and is highly injurious to health ¥ If go, who is respomsitic for
doing so0 ¥

(e) Do Government propose to take immediate steps to remove this
nuisance and make permanent .arrangement for draining of or pumping
out the water from the pit ?

The Honourable Sir Muhammad Zafrullah Khan: (a) In the
ahsence of any Municipal Drainage System in or around the Railway
Colony at Larkana, the sullage water from the station buildingy and
staff quarters is collected and discharged into soakage pits and borrow
pits within the Railway limits.

(b) Yes.

(¢) In October-November, 1935. The accumulated sullage water,
which is absolutely free from night soil, drains into the borrow pit and
is gradually absorbed. The borrcw pit is wel]l defined and deep and of
ample capacity and the necessity for removal of water has not arisen.

(d) There have been three complaints, one from Mr. Lalchand
Navalrai and two from the Municipality. The North Western Railway is
taking cvery precaution to prevent any nuisance occurring. This matter
is given special attention by the medical staff of the North Western
Railway who have instructions to keep the place under observation.

(¢) The North Western Railway Administration do not admit the
nuisance. The scheme was prepared and carried out to replace conditions
which were considered by the Railway Administration as objectionable
from the point of view of the railway staff, passengers, eivil authorities
and the general publiec. The scheme has resulted in the replacement of
offensive marshes scattered in several places on the North side of the
railway, and nearer the main public road, by a single deep rectangular
pit further removed from the centre of the populated area.

Mr. Lalchand Navalrai : May I know if the Honourable Member
has got information that there is no outlet to that ditch, and that the
waler is not being taken out by the sullage guards ¥ Do Government
propose to adopt some such means or they want to allow the water to
remain as it is ¢

The Honourable Sir Muhammad Zafrullah Khan : I have given all
the information that I have been able to collect, and I am unable to argue
the matter further.

L §
InDIaANISATION OF HiGHER SERVICES IN THE KarACHI PorT TRUST.

1342. *Mr. Lalchand Navalrai: (a) Will Government be pleased to
state if they have received a communication from the Buyers and Ship-
pers’ Chamber, Karachi, addressed to the Secretary to the Government of
India, Commerce Department., on the subject of Indianisation of higher
services in the Karachi Port Trust ¢
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(b) Will Government be pleased to state the number of higher posts
in the Port Trust, Karaclt, with the starting grade of Rs. 500 and above,
and Low many of such posts are held by Europeans and how many by
Indiauns 1

(¢) Are the figures mentioned by the aforesaid chamber in theit
letter, viz., 19 Europeans and five Indians out of 24 officers, correct ?

{(d) What steps do Government propose to take to substantially in-
erease the Indian element in this service ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, Sir.

(b) and (c). The number of higher posts under the Karachi Port
Trust with a starting grade of Rs. 500 and above is 23, of which 19 are
held by Europeans and four by Indians.

(d) Government have taken special steps to keep themselves fully
and constantly informed in this matter and they have no reason to
believe that their poliecy of progressive Indianisation is being lost sight
of by the Karachi Port Trust.

' Pandit Govind Ballabh Pant : Has the number of officers getting
more than Rs. 500 recently been reduced from 24 to 23 1

Tlhe Honourable Sir Muhammad Zafrullah Khan ; It was put down
in the question as 24, but my information is that it is only 23.

Pandit Govind Ballabh Pant : For how long have there been
four Indians in the Superior Service !

The Honourable Bir Muhammad Zafrullah Khan: I am afraid I

would require notice of that question.

Pandit Govind Ballabh Pant : Is it not a faet that new candidates
léave been recruited from Europeans and the number of Indians has gone
own ?

The Honourable 8ir Muhammad Zafrullah Khan : For that also 1

would require notice.

ALLEGED MISMANAGEMENT ON THE SHAHDARA-SAHARANPUR RAILWAY,

1343. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) Are Government aware of the mismanagement on the
Shahdara-Saharanpur Railway $

(b) Are Government aware that the Shahdara-Saharanpur Railway
has no sufficient rolling stock to cope with the requirements of the goods
traffic, particularly sugarcane trucks required for the carriage oi sugar-
cane for the satisfactory working of the mills in that area !

(¢) For how long have the authorities of Shahdara-Saharanpur Rail-
way given any express or implied assurance to Rai Bahadur Narain Singh
and Sons, that their mill will receive facilities of carriage of sugsrcane

LAV6LAD ®
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and that the freight charged would be less than the rates prevailing over
Rohilkund and Kumaon Railway and are the Railway authorities keep-
ing their promise ¥ If not, why not ?

(d) Is it within the discretion of the Manager, Shahdara-Saharanpur
Railway, to give undue preference to one sugar mill over the other in the
matter of rates or supply of wagons {

{2) Are Government aware that Rai Bahadur Narain Singh Sugar
Mills, Ltd., stopped its working earlier for want of supply of wagons by
the Railway authorities ¢

{f) Do Government propose to direct the Railway authorities to have
sufli~ient rolling stock, particularly the sugarcane wagons, to meet the
requitements of the Sugar Mills in that area 1

(5) Are Government aware that there is no road service in that loca-
lity and no goods can be carried by road ?

() Are Government aware of the loss suffered by them in the form
of excise duty for want of supply of wagons to Rai Bahadur Narain Singh
Sugar Mills, Litd., on account of the mill closing earlier ¢

(1) What steps are Government prepared to take in this direction ¥

(j) What sfeps do Government propose to take to preventi such loss
in the next year by the non-supply of sugarcane wagons to the mills ¢

(k) Are Government prepared to afford facilities to the sugar mills

to enabie them to get sugarcane in sufficient quantities for the profitable
working of those mills ?

The Honourable 8ir Muhammad Zafrullah Khan : (a), (b), (d), (e),
(g) and (k). No.

(¢) Government have no information.

(f), (¥), (7) and (k). T am bringing the Honourable Member’s ques-
tion to the notice of the Managing Agents of the Shahdara-Saharanpur
Railway for such action as they may consider necessary.

ORDERS PROHIBITING THE SALE oF Jhatta MEAT OoN THE NorRTH WESTERN
RAmLwAY STATIONS. '

1344. *Mr, Amarendra Nath Chattopadhyaya (on behaif of Sardar
Bant Singh) : (a) Are Government aware that on the North Western
Railway orders have been issued that the Hindu meat vendors on plat-
forms are not allowed to sell jhatka, while the Muhammadan meat vendors
can sell halal * If so, what is the reason for this distinction ¥ o

_ (p) When were such orders issued and what were the circumstances
whiel led to the issue of such orders $

() Will Government please state how the non-halal eating scction
of public is being served by the North Western Railway on platforms and
how &uch men are expected to obtain their meat diet from platform
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vendors, particularly at stations where there are no Hindu refreshment.
rooms § . ,and

(d) Are Government aware that one of the arguments put forward
by certain officers and others against the sale of jhatke meat is that the
Muhammadans would demand perinission for the sale of beal on the plat-
forms ¢

(e) Does the Railway Board propose to intervene and have the orders
cancelled immediately and not to give differential treatment ¥ If not,
why not ¥

The Honourable Sir Muhammad Zafrullah Khan : (¢) Out of deference
to Muhammadan sentiment, the sale of Jhatka meat has been restricted
to Hindu refreshment rooms and dining cars. The sentiments of both
communities appear to be equally respected, as no facilities are pro-
vided on public platforms for Muslims who eat beef or for such Hindus
and Sikhs who eat only jhatka meat. A substitute acceptable to each
community is, however, provided.

(b) On the 28th July, 1933, on information being received that jhatka
meat sold on platforms was likely to arouse communal feeling.

(¢) Non-halal eating passengers are not served with meat by plat-
form vendors. Vegetarian food is provided for them.

(d) I am prepared to accept this from the Honourable Member.
(e) Government do not consider their intervention is called for.

Mr. 8ri Prakasa : Is it possible to find out from the mere look of
the meat whether it is jhatka or halal §

The Honourable Sir Muhammad Zafrullah Khan : I am afraid I have
no experience in the matter. Perhaps the Honourable Member has.

Mr. 8ri Prakasa : What sort of meat is permitted {o be sold in the
refreshment cars that run with the trains ?

The Honourable 8ir Muhammad Zafrullah Khan : That does not
arise out of this question.

MeMORANDUM 18SUED EVERY MONTH BY THE EDUCATIONAL PRINTING WORKS,
LAHORE.

1345. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a¢) Has the attention of Government been drawn {o the

lﬂ[:ﬁnorandum issued every month by the ‘‘ Educational Printing Works ™,
ore 1

(b) Under whose authority are such memoranda being issued and also
tolerated by Government ! '

(¢) Do Government propose to find out the source of information
from whieh such papers are published ¢
L4UGLAD =z
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(d) Are Government prepared to find out the responsible persoms
eonnected with giving out all secrets of offices on the North Western Rail-
way to this or other printing works and place all the facts on the table
‘of the House ?

(¢) What is the policy of the Government in regard to these merao-
randa

(f) What steps have Government taken to see that their officers of
the Ruilways, Posts and Telegraphs and other Departments, are mnot
unnecessarily " criticised, defamed, abused and attacked on false pretext,
as is evident from such memoranda ¢ If none, why not %

(g) Are Government aware that such kind of remarks against certain
of their officers are bound to cause great worry and ultimately mental
effect ¢

(h) Will Government please stale what steps ihey propose to safe-
guard the interest of their officers, and what action they propose lo take
in this particular case ?

The Honourable Sir Muhammad Zafrullah Khan : (a) Government
have seen copies of the memorandum referred to in the question.

(b) Government have no information.

(¢) and (d). Government do not consider any useful purpose will
be served by holding an enquiry into the matter.

(e¢) No action is taken on anonymous communiecations.

(f) , (g) and (Rh). In view of my reply to part (e), no aetion is
eonsidered necessary.

APPOINTMENT OF A SIEH OFFICER IN THE Ramnway Boarbp.

1346. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) Will Governminent please state the number of officers,
above the rank of Chief Superintendent or "Assisiant Secretary in the
Railway Board, employed on 1st April, 1926, 1930, 1934, 1935 and at

present and how mwany of them were Indians and Europeans, including
Anglo-Indians ?

() How many of the Indians were Hindus, Muhammadans and Sikie
on the dates mentioned above

(¢) What are the special reasons for the increase of Muhammadan
efficers every year in the Railway Board, and what proportion d® they
form to the total appointments held by Indians on the Railway Board i

(d) What are the special reasons for calling for Muhammadan

%ﬂic;ris?o{ the Punjab and North Western Railway only on the Railway
oard ¢

(e) Is there no ecapable Muhammadat officer of the Bengal or Madras
on their railways who could occupy such appointments efficiently 1
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(#) Have Government appointed a Sikh officer permanently on the
Railway Board since its creation ¥ If not, what are the reasons ?

(g) Is it the poliey of the Railway Board to ignore the claims of this
important community altogether like this on their staff ?

(k) Are Government prepared to see their way to appoint a Sikh
officer also on the Railway Board ! If not, why not ?

The Honourable S8ir Mubammad Zafrullah Khan : (g) and (b). A
statement is laid on the table.

(¢) to (e). There was no special reason. The officers considered
most suitable were selected.

(f) to (R). I would refer the Honourable Member to the reply givem
by Sir A. Parsons on the 9th March, 1931, to question No. 275 put by
Sirdar Harbans Singh Brar,
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TENURE OF AN OFFICER OF THE RAILWAY BoARD.
1347. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sgndar
Sant Singh) : (a) What is the ordinary and special period, respectively,
of the tenure of an officer on the Railway Board 1

(b) Who are the officers who have been with the Railway Board con-
tinuously for more than three years and what are the reasons therefor 1

The Honpurable S8ir Muhammad Zafrullah Khan : (g¢) This depends
on the exigencies of the service.

(b) A statement is laid on the table of the House.

Staterent showing the names of Officers in the Railway Board who Rave been serving for more:

than three years.
. Corresponding rank
Serial Names. Designation. in the Government Remarks.
No. of India.
|
1 | The Hon'ble Sir Guthrie| Chief Commissioner of | Secretary.
Ruseell, Kt. Railways.
2 | Mr.P.R. Ran .. | Financial Commissioner | Secretary.
of Railways.
3 | Mr.T. 8. Sankara Director .. | Deputy Becretary.
Ajyar.
4 Dim Bahadur Mathra | Director .. | Deputy Secretary.
5 | Mr. F. D’Sounza .. | Director .. .. | Deputy Secretary.
6 | Mr. L. H. Kirknees, Becretary Railway Deputy Secretary.
C.LE. Board.
7| E.B.Barkat Ali .. | Deputy Director .. | Under Secretary.
8 | Mr. K. M. Hassan .. | Deputy Director .. | Under Secretary.
9 | K.8.Z. H.Khan .. | Deputy Director .. | Under Secretary.

Pandit Lakshmi Kanta Maitra : Is there no fixed tenure ?

The Honourable 8ir Muohammad Zafrullah Khan : In reply to another
question, I believe, it has been stated that the usual tenure is four years
subject to any extension that might be given.

ArporNrMENT OF A Srkm OFFICER IN THE APPOINTMENTS UNDER THE
' CoxTROL OF THE HOME DEPARTMENT. <

1348. *Mr. Amarendra Nath Chattopadhyaya (on behalf ef Sardar
Bant Singh) : (v) How many new appointments of gazetted rank ‘were
ereated under, the Hame Department, including its attached offiges, simce
1st Mareh last t

(b} What procedure was adopted in sglechng the ineumbents ¢

- (g} Will Government please state whether, in making these appoint-
ments: fhey took, into ousideration this fact,that by offering the spoint-
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ments to members of a community of which there was already an officer
on their stafl and with the allotment of this additional appointment to
a member of the same minority community, they would thereby be giving
much more than due share on the establishment of that office ? If so, how
and if not, why they themselves did not observe the orders issued on the

subject of minorities representation by them ?
(@) What proportion does each community now form on the establish-
ment of these offices (officers grade only) !
(¢) Were there any Sikh candidates for each of the appointments,
and in what way were they inferior to the selected candidates ¥

(f) Why are the claims of Sikhs being overlooked for higher appoint-
ments which are created under the Home Department’s contrel, and are
Government prepared to see their way to give this community also its
due share? If not, why not ?

The Honourable 8ir Henry Craik : I lay a statement on the table.
Statement showing the gazetted appoiniments (exchuding &

T temporary posts)
Department and its attached ojj.ces since 1st March, 1936.

created in the Home

Home
Part of question. Depart- | D.1. B. D.P. I Public Bervioe Commis-.
ment. gion. '
(@) Nil Nil *2 1.
(¢) and (c) Does not | Does not | In one case certain Local | Loeal Governments and
arise. arise. Governments were | E., H.and L. Depart-
asked to  suggest | ment were asked to
names and in the other| submit recommenda-
a letter was issued to | tions and the most
all Departmenta of the | suitable . candidate
Government of India| was selected. Com-
inviting applications | munal considerations
from members of their | were not takenm into
staff. Selection was | account in making
based on merits. the selection.
(d) Europeans 409, 82-19%, 40%,
Hindus ..209, 20-7%, 209, 509,
Mauslima ..10%, 17-29%, 409, 509%,
Indians 309,
(e) Does not | Doesnot | No No 8ikh candidate
arise. arise, was recommended
by any local Govern-
ment. One such
candidate, however,
.local Government.
] .| Doeamot. | Dossnet | ees

* Tualtding oie pest whiok was ot gatotted apfpointn

et wherr the seloction was made. =~
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Pandit Govind Ballabh Pant : Does that statement cover all the

other parts of .the question, e.g., (b) What procedure was adopted in
selecting the incumbents ¢ Is it ineluded in the stdatement ?

Mr, President (The Honourable Sir Abdur Rahim)
able Member had better look at it.

Pandit Govind Ballabh Pant : I am asking the Honourable Member

who has handed in a statement a question and it is his duty to answer
my question.

The Honourable Sir Henry Oraik : I have given my answer.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable
Member might read that statement.

Pandit Govind Ballabh Pant : May I know what procedure was

adopted in selecting the incumbents ¥ It cannot possibly form part of
the statement in normal course.

The Honourable 8ir Henry Oraik : I have given the statement.
Prof. N. G. Ranga : Is it not the duty of an Honourable Member. ...

Mr. President (The Honourable Sir Abdur Rahim) : Order, Order.
The Honourable the Home Member is looking into the statement.

Pandit Govind Ballabh Pant : May I know what is the answer to

part (b) of the question, namely, what procedure was adopted in select-
ing the incumbents ?

The Honourable 8ir Henry Craik : It is stated in the statement.

Pandit Govind Ballabh Pant : Should such an answer form part of
the statement * 1 want your ruling, Sir, on this point.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable

the Home Member could read out that portion which refers to part (b)
of the question.

The Honourable 8ir Henry Craik : It is a long statement and it is
somewhat difficult to read it all out. In the case of the Home Depart-
ment Secretariat, this question does not arise, because no appointments
have been made. That also applies to the Central Intelligence Bureau.
In the case of the Public Information Bureau, in one case the procedure
was that certain Loeal Governments were asked to suggest names and
in the other case a letter was issued to all Departments of the Govern-
ment of India inviting applications from memberg of their staff. Selec-
tion was based on merits. In the case of the Public Service Commission,

the Local Governments and the Department of Education, Health and_
Lands were asked to submit recommendations............ e

Mr, President (The Honourable Sir Abdur Rahlm} A.Il this is shown
in the statement ¢

- The Honourable 8ir Henry Craik : Yes, Sir.

. Pandit Govind Ballabh Pant : T would ask for a ruling from the
Chair as to whether it is open-to a Member to inelude an answer to &
question like this—what procedure was adopted in gelecting the incum-
‘Bents-iri :a statement 1 " If ‘this procedure is allowed, we will never get
any’ answer: to any question:* I¢ fves vt iivolve any durel, =

: The Honour-
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Mr. President (The Honourable Sir Abdur -Rahim) : There are
apparently many sub-departments under the Home Department, and,
from what the Honourable Member read out just now, it seems different
procedure is adopted in different Departments. R

Pandit Govind Ballabh Pant : I may submit that when sue.h ques-
tions are put down, it is with a view to enable the Members to obtain
further elucidation of the answer. Statements are on.ly 1a.1d on the
table. S

Mr. President (The Honourable Sir Abdur Rahim) : The Honom'able
Member had better look at the statement, and I think he wxil be satlsﬂecl

(The statement was shown to Pandit Govind Ballabh 2&nt.)

PROGRAMMES ISSUED BY THE DELHI BROADCASTING STATION AND Bncmmm
OF THE SERVICES OF Snma

1349. *Mr. Amarendra Nath Chattopadhyaya (on behalf of Sardar
Sant Singh) : (a) Will Government please staté on what dates the pro-
gramme msued by the Delhi Broadcasting Station for Indian section had
been entirely allotted to Muhammadans only and similarly to Hindus
only since 1st May last ?

(b) What are the arcas specially served by this station and what pro-
portion the Muhammadans form in such areas ?

(¢) Are Government aware that there is not a single date: on which
the whole of day’s programme of this station has ever been allotted to
Hindus, just as has been given to Muhammadans only ¥ 1If so, what are
the reasons ¢

- {d) Do Government propose to issue instructions that, Eullowmg the
policy laid down by the (overnment in respect of communal representation
in every sphere of life, in allotting the programme of a day, the adminis-
tration of Delhi Station should see that not more than 25 per cent. or
33i1per ce?nn the maximum is not allotted to the Muhammadans ¥ If not,
why not

(e) Have they attempted to secure the services of Siklis for the
purpose. also * 1f so, how, or in what way ? If not, why nat ?

The Honourable Bir Frank Noyce : (¢) and (c¢). The programmes
broadcast from the Delhi Broadecasting Station- are not, and have not been,
allotted  to any particular ecommunity on any day. The latter part of part
(¢) of the question does not, therefore arise.

(b) The Delhi station gives a ground ray service of about 100 miles
radius, and an indirect ray service which may extend under favourable
atmospheric conditions over the whole of India. I regret I cannot under-
take to work out the figures, for whmh the Hmrﬂ.b,!e Member a.sks

.+ (d) No.., Entertainment pmora.mmes eanpot - be a.nd :even 1f they
etmld, would not be .arrangod on' ebmmunal princrplelr ;

{e) Every effort is mndc to. aemm; 1he serviees uf sm;nhle peraomiqr
broadca.stmg to mhatever nom‘nqmty theyc belong: i <iv x iit o vIan vnl
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_ Dr. Zisuddin Almad : May I ask what is the difference between the
Hindu programme and the Muhammadan programme in broadecasting 1
Has it anything to do with the religious side ?

(No answer.)

_Bmsm oN THE EasT INDIAN RaAmmway.

1350, *Mr. Muhammad Azhar Ali: With reference to the reply
given on the 31st August, 1936 to part (a) of unstarred question No.
510 asked in this House on the Tth April, 1936, will Government please
state the date from which Brakesmen on the East Indiamn Railway
ceased to have been employed as such ¥

The Honourable 8ir Muhammad Zafrullah Khan : Government are
informed that on the old East Indian Railway area brakesmen were removed
about the year 1923. About the year 1925 after the amalgamation of the
old Oudh and Rohilkund Railway with the East Indian Railway a certain
number of brakesmen were removed from the Oudh..and Rohilkund
Railway area and the remainder were retained to perform the duties of

letter delivery clerks until this category was eonverted into that of
sorters in 1935.

FixatioNn or DaTeEs ror PorriNg IN THE ProvINCES FOrR THE CoMiNG
ELECTIONS.

1351. *Pandit Govind Ballabh Pant : (¢) Have the dates for polling
been fixed for the different Provinces ¥ If so, will Government be
pleased to state what they are ?

(b) Will the elections for general constituencies be held in every
province on one and the same day ¥ If not, how long will it take to
complete the elections and how will the different constituencies in a
province be arranged for this purpose ?

The Honourable 8ir Nripendra Bircar : (a) The dates for polling in

8 provinee are to be fixed by the Local Governments and will be published
by them in due course.

(b) Government have no information.

Pandit Govind Ballabh Pant : Is the Government of India not con-
sited about these dates ?

The Honourable 8ir Nripendra Sircar : I believe, before they are
finally fixed, they will be submitted to the Government of India for
their information, but that stage is not reached yet.

~ Pandit Govind Ballabh Pant : May I inform the Honourable the Law
Member that in faet, in some provinces the dates have already ‘been
fixed and notified ? -

The Honourable Sir Nripendra 8ircar : T stand corrected.

Pandit Govind Ballabh Pant : May I know if the next Session of the
Assembly will start after the elections fire over ¥ In my province the
motification published day before yesterday gave the 8th and 9th of
February ag the dates for polling.
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The Honourable Sir Nripendra Sircar : The date of the next Session
bhas not yet been decided but the probability is that the Assembly wl.ll sit
before the 8th or the 9th of February.

Pandit Govind Ballabh Pant : Are the Government aware of the faet
that the elections are likely to take place in the first half of February in
most of the provinces ?

The Honourable 8ir Nripendra Bircar : I accept that.

Pandit Govind Ballabh Pant : Will the Government kindly bear it
in mind that, as most of the Members of the Assembly: will be interested
in these electionms, it is desirable to hold the next Session after the elee-
tions ?

The Honourable 8ir Nripendra S8ircar : Government are not con-
vinced that their interests will draw them near polling stations and we
expect most of the Members will be here,

Pandit Govind Ballabh Pant : The next elections are likely to absorb
the time of a large number of Members of this House. In fact, general
elections are intended to evoke genmeral interest.

The Honourable 8ir Nripendra 8ircar : What is the question that the
Honourable Member is asking me 1

Pandit Govind Ballabh Pant : My question is that the Government
may, in view of the fact that many of the Members of the Assembly will
be interested in the elections, try to fix the next Session of the Assembly
after polling has been finished in the provinces ?

The Honourable 8ir Nripendra Sircar : I can give no hopes that that
will be done.

Pandit Govind Ballabh Pant : When is the next Session likely to
begin ¢

The Honourable 8ir Nripendra 8ircar : I cannot make any definite
pronouncement about it, but surely it will begin before the 8th or 9th of
February.

Pandit Govind Ballabh Pant : Will it begin in January %

The Honourable 8ir Nripendra Sircar : The utmost that I can say
now is that it might begin about the 25th or 26th of January. That is
‘a tentative proposal, and I cannot make a definite statement.

Pandit Govind Ballabh Pant : Is it a fact that this year the Assembly
started only on the 2nd of February ? Is it also a fact that this time the
.Simla Session has been much longer than in any other year ¢

The Honourable 8ir Nripendra 8ircar : Those are facts whiéh -are
known to everybody.

- Pandit Govind Ballabh Pant : In view of these facts, will Govern-
ment consider the advisability of starting the next Session as late in
February as possible and not in January at all ?

The Honourable 8ir Nripendra. Sircar : There is nothing to prevent
the Government from considering it, but I d6 not want to. concea! from

(Ehe House that it is not hkelv to happe‘n
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8Sir Muhammad Yakub : Are Government aware that during the last
Delhi Session, the Assembly was sitting till the 23rd April when it was
very hot and then some items on the agenda could not be finished and it
was then said by certain Honourable Members that at the fag-end of the

Session no important work should be brought forward for discussion in
the Assembly.

The Honourable 8ir Nripendra 8ircar : Delhi is very cold in January
and very hot in April.

Pandit Govind Ballabh Pant : Do Government share the desire of
Sir Muhammad Yakub that Members of the Assembly should, as far as
possible, be kept away from the scenes of these provincial elections where
their presence will be useful to the candidates ?

(No answer.)

Mr. Mohan Lal 8aksena (Lucknow Division : Non-Muhammadan

12 NooN Rural) : Sir, before we proceed to the -business

’ on the agenda, I should like to raise a point of

order. I gave notice of certain questions, and although ten days have

passed, they have not been brought on the list of questions issued by the
Assembly Department. Standing Order 17 says :

‘¢ Questions, which have not been disallowed, shall be entered in the list of ques-

tions for the day and shall be called if the time available for questions permits
in the order in which they stand in the list.....”’

Mr. President (The Honourable Sir Abdur Rahim) : What is the
point of order ?

Mr, Mohan Lal Saksena : In the list of questions issued for today
I do not find my questions. The questions have not been brought on the
list as required by the Standing Order which I have just read out.

Mr. President (The Honourable Sir Abdur Rahim) : All the ques-
tions of which notice has been given have been disposed of by me, and
I take it, it may be that in case of some particular questions, there may be
some delay owing to the fact that Government perhaps are not in a position
to collect the information or something like that. But all the questions,
of which notice has been given, have been disposed of.

Mr. Mohan Lal Saksena : I may inform you, Sir, that I gave notice
of a number of questions which have not been disallowed.

Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow
the time of the House to be wasted in discussing this subject. The
Honourable Member can write to the Assembly Office giving particulars
of the questions which he has given notice of and ascertain the facts.

Mr. Mohan Lal Saksena : Under Standing Order No. 7, a question
should be disallowed within ten days, and, so far as my questions ‘are con-
cerned, more than ten days have elapsed, and T have not receiged any
communication intimating that my questions have been disallowed, nor
do T find them in the list of questions for today. Therefore, these questions

must have been admitted by you, Sir, and they must have been put on the
list of questions which has not been done.

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable

Member should make a representation#o the office, and he will get an
answer.



MOTIONS FOR ADJOURNMENT.

SUSPENSION OF SOME PATWARIS OF THE ALIGARH DISTRIOT ¥OR ® ALLEGED
ATTENDING AN ELECTION MEETING.

Mr. President (The Honourable Sir Abdur Rahim) : I have received
notices of three motions for adjournment of the House relating appar-
ently to the same subject.

The first one is by Mr. Mohan Lal Saksena. He wants :

** To move the adjournment of the business of the Assembly to consider a definite
matter of urgent public importance, that is, the failure of the Government of India in
slopping interference by the Government of the United Provinces and its officials in
the forthcoming elections to the Provincial Legislature, as-evidenced by the latest action
of the Government in suspending 11 patwaris and two court peons in Khair, District
Aligarh, for attending an election meeting addressed by Pundit Jawahar Lal Nehru
and thus depriving them of their right and freedom of exercising choice between the
candidates of the various contending parties in the forthcoming elections. This news
was published in the Hindustan Times of the 13th October.”’

As the Honourable Member knows, I cannot accept a motion for
adjournment merely on the report published in the newspaper. I want to
know what specific information or authentic information the Honourable
Member has in his possession about this subject.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : The statement is correct. I wired to the
Secretary of the Aligarh Congress Committee to let me know the names
of these Patwaris and peons who have been suspended, and he has sent
me the following names :

1. Radhe Sham. 2. Piarey Lal. 3. Chandan Lal. 4. Ram
Swarup. 5. Jwala Pershad. 6. Har Narayan. 7. Hira
Lal. 8 Ramsaran. 9. Ramsaran. 10. Cheda Lal. 11.
Bhoora Singh. 12. Shyam Behari.

These are Patwaris. The two peons were Chida Lal and Zahir Ahmad.

Mr. President (The Honourable Sir Abdur Rahim) : I want to know
the specific information. That does not take the matter beyond what
1s mentioned in the newspaper. What I want to know i whether the

Honourable Member has got any copy of the order or anything like that
suspending these persons.

Mr. Mohan Lal Saksena (Lucknow Division : Non-Muhammadan
Rural) : Up till now the practice has been that if ycu are satisfied that
& certain report in the newspaper is correct, you have been pleased to
rule the motion in order.

Mr. President (The Honourable Sir Abdur Rahim) : T do not know
whether the Government admit the faets.

_ The Honourable 8ir Henry Craik (Home Member) : Not as alleged
In the adjournment motion.

; Mr. President (The Honourable Sir Abdur Rahim) : What are the
acts ? ’

The Honourable 8ir Henry Craik : The facts are that there was no
order by the Local Government at all ; there was no order by the

( 8203 )
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Collector even, but there was an order by the sub-divisional officer suspend-
_ ing these subordinate officials primarily for absence without leave from
their duty. The reason why they were absent without leave is suspected
to have been that they attended a meeting called by Pandit Jawahar Lal
Nehru. That question is under investigation at the present moment, but
the primary cause of their suspension was that they were absent without
leave from their duty. The matter is under enquiry and I submit we
cannot by any stretch of imagination call the matter to be one of urgent
public importance.

Pandit Govind Ballabh Pant : As to the matter being of urgent
public importance, there can be no doubt. They were dealt with in this
manner because they attended a particular meeting and that is a matter of
urgent, public importance. As to the fact that if it is said that these people
were suspended not because of their attending this particular meeting but
éon some other ground, then it may be a consideration which will welgh
with the Chair. But the facts are admitted I submit.

Mr. President (The Honourable Sir Abdur Rahim) : If you produee
some communication or communiqué from the Government or some order
showing that they were suspended on that ground, i.e., for attending a
particular meeting, of course I can accept that as evidence. In Volume
111, Part VII, Legislative Assembly Debates, page 4680, it has been ruled :

** The Associated Press is a private organization as far as we are coneerned, and
unless it is made the channel of communication for some official statement which has been
made either here or in KEngland, I do not think I can regard that as authentic. I am
afraid that whatever the Honourable Member propose, to do, I cannot rely on the news-
papers for a purpose of this kind.’’

Then, the President goes on :

‘‘ The Honourable Member does mot appear to have supplied me with any new
information. The point at issue is this, We have already discussed fully the position
of Indians in Kenya. The message which the Government of India transmitted to the
Home Government conveyed the considered opinion of this Assembly on that subject,
and the only means by which a motion for adjournment could be taken this afternocon
would be some authentic official information regarding a mew development of grave:
significance which had not been discussed before. Now, I am afrasid I eannot accept
two private telegrams as a proof of that grave development,”

Pandit Govind Ballabh Pant : Now, Sir, we are on the horns of a
dilemma. If we do not put in an adjournment motion the day it appears
in the Press, it would be ruled out as not being of urgent importance
because of our failure to notify it on the day it appears in the Press. Of
course nobody can get any first-hand information. We have to rely on the
Press report, Therefore, we can give notice of the motion only on the very
day we see it in the newspapers.

Mr. President (The Honourable Sir Abdur Rahim) : T do not think

it has ever been ruled out, because notice was not given on the vgry day
it appeared in the Press.

Pandit Govind Ballabh Pant : If I may respectfully submit, even
the Chair here has ruled out such motions because the news appeared in
the Press the day before.

Mr. President (The Henourable Sir Abdur Rahim) : You mean
when notice was given some days after the occurrenee,
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. Papdit Govind Ballabh Pant : In this case the matter ig of urgent
ppblic importance. I know it for a fact that the Patwaris and other
Government servants have been used for convening meetings on behalf
of the National Agriculturist Party.

The Honourable Bir Henry Craik : I deny that.

Pandit GQovind Ballabh Pant : The Patwaris are engaged for taking
the villagers to these meetings addressed by the leaders of the National
Agriculturist Party. I would submit that the allegation which we, on
this side, make is more authentic than the one proceeding from the other
side,

Mr. President (The Honourable Sir Abdur Rahim) : They have been
suspended for attending election meetings-?

Pandit Govind Ballabh Pant : 1 frankly confess that we have not
seen the original order. Our information is derived from what has
appeared in the papers. After that we wired to the local people in order
to ascertain whether it is true and they have informed us that it is true.
We wanted full details from them and they have sent this to wus.
You can see that we the non-officials cannot possibly get hold of the orders
of the officials and if these unfortunate Patwaris were themselves to hand
over copies of the order to us they would perhaps be landing themselves
in much greater difficulties than they are involved in at present.

Mr. President (The Honourahle Sir Abdur Rahim) : If the facts
were admitted there would be no diffieulty but I have to accept the
Honourable the Home Member’s statement that these men were

suspended, or at any rate some of them were suspended, for absenting
themselves from duty.

Pandit Govind Ballabh Pant : Sir, may I respectfully submit that
the Honourable the Home Member may be asked to produce the order that
has been issued by Government or by their subordinate officer ?

The Honourable 8ir Henry Craik : I said there was no order by
Government. '

Pandit Govind Ballabh Pant : Sir, these are the facts admitted ; one,
that 11 Patwaris and two peons have been suspended, Seeondly, that they
were suspended after Pandit Jawaharlal’s meeting. Thirdly, they werp
suspended because of the suspicion that they had probably attended such
a meeting. (Cries of ‘“ No, not at all”’ from Government Benches.)
‘What the Home Member said was that their suspension was not primarily
due to their taking part in this meeting but

The Honourable 8ir Nripendra 8ircar (Leader of the House) : lle
did not say that.

Pandit Govind Ballabh Pant : I would request the Honourable the
Law Member to trust his colleague’s intelligence to that extent that he
cannot forget what he stated just a minute before. I remember him

saying that it was not primarily due to this. Tf he says he did not, I
will stand corrected.

The Honourable 8ir Henry Craik : T said that the cause of their

suspension was primarily absence from duty without leave.
L406LAD r
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Pandit Govind Ballabh Pant: Primarily it was absence from duty
but there was something else besides that which also had a bearing. 1
want Govermment to accept one of two positions, and if they do thut we
will not press the motion. Either they say that Government servants
should be free to attend all meetings addressed by all parties..........

The Honourable 8ir Henry Craik : Sir, on a point of order, I sub-
mit that the Honourable Member is arguing on the merits of the quest.on
which has not yet been admitted.

Pandit Govind Ballabh Pant : I am not arguing on the merits ; I am
trying to curtail discussion.

Mr. President (The Honourable Sir Abdur Rahim) : As a matter of
fact, discission on the subject of Government servants interfering in
electioas has gone on for three days. All that I have got to see is this.
Is there authentic information before me that they have been suspended
for attending an election meeting ¢ All that is admitted by Government
is,—they have official information, I take it,-—that they have been suspended
because they were absent from duty. That is primarily, I understand, to
be the ground on which they were suspended. If the Honourable Mem-
ber can adduce some authentic official information tomworrow that they
have been suspended for atlending an election meeting, I will accept that
as good evidence. But I do not say I will admit the motion if it is inad-
n.issible on other grounds.

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Division :
Non-Muhammadan Rural) : Sir, may I respectfully submit that absence
from duty in the case of Patwaris hag no meaning, because......

Mr. President (The Honourable Sir Abdur Rahim) : I cannot allow
a matter like that to be argued.

STATEMENT RE PROGRESS OF RURAL DEVELOPMENT
SCHEMES.

The Honourable 8ir James Grigg (Finance Member) : Sir, I lay
on the table a statement showing the progress of the schemes financed from
the Government of India grant for rural development in 1935-36.

REPORT ON THE PROGRESS OF THE SCHEMES FINANCED FROM
THE GOVERNMENT OF INDIA GRANT FOR RURAL DEVELOP-
MENT IN 1935-36.

. In the Statement regarding the Government of India grant for rural
development in 1935-36 laid before the Legislative Assembly on the 6th
September 1935 it was stated that a further report as to the actual
progress of the schemes would be laid before the House in due course.
The Statement below shows the progress Teported by the Provinces up

:10 tthe ead of June 1936 generally but in some cases -up to slightly different
ates.
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MADRAS.
| .
m diture
- Government up to30thJuns
J— of India 1936.
grant.
Ra. Ra™""
1. Village communications . . . 4,47,640 2.27,@0.
1
2. Rursl water supply .. . .e .e 5,26,810 50 000
3. Raral sanitation including & Health Unit schoms .. 3,00,000 74,00;)?1
4. Anti-malarial operations .. .. . 50,000 31,000
L1857
8. Discretionary grants by Collectors .. . 48,850 98,000
13,73,000 4,20,000
Allotments transferred to Orissa—
1. Village communications . . . 2,460 :
8
2. Rural water supply .. .. . . 23,190 .
3. Discretionary grants by Collectors . . 1,360
27,000
Total . 14,00,000

2. The amounts actually distributed under the various heads and
the details of expenditure met out of them are as follows :—

Village communications :—

The distribution of the allotment is as follows — .
Rs,
District boards for expenditure in areas other than those within .
the jurisdiction of non-union Panchayat Boards .. .. 2,895,620

Amount placed at the disposal of the Inspector of Municipal Councils
and Local Boards for expenditure in non-union Panchayat areas 1,50,000

Valparai Panchayat Board .. ¢ - - - 1,000
Amonunt undistributed ve . .- . 1.020
4,47,540

The District Boards have spent up to 30th- June 1936 a sum of
I\s 1.44 000 and the Inspector-of Mumelpal (/ouacﬂs and Local zBmuds
is. §3,000.-

LAVGLAD o
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Full grants have been made in areas other than Panchayat (non-
union) areas for 18% road works besides numerous bridges and culverts
oyer irrigation.and drainage channels, and in Panchayat (non-union)
sreas for 133 works of which 107 relate to road works and the remainder
to the construction of culverts and bridges.

Reports from district officers show that new roads have been made
to comnect important villages with each other and with railway stations
and~trunk roads. In several districts these roads have opened up the
interior where difficulties have hitherto been felt by agriculturists for
want of proper roads especially in the rainy season. The construction of
culverts over irrigation and drainage channels has greatly facilitated the
transport of agricultural produce from the fields to the villages apd from
the villages to the trading centres. The value of these roads and bridges
is so much appreciated by the public that in some cases they have volun-

teered labour and free gifts of land.
8. Rural water supply.—

The allotments are as follows :—

Rs.

;g% For protected water supply schemes in the Nilgiris, Coimbatore,
i Madura and Kurnool Districta’ .- . . 63,206

(2) For rural water supply works. (Through the Presidents of District

Boards for expenditure in areas other than those within the juris-
diction of non-union Panchayat Boards) . . 4,10,271

(3) Through the Inspector of Municipal Councils and Local Boards

for expenditure in non-union Panchayat areas. . . . 40,415
(4) Amount sanctioned for expenditure in Agency areas 10,992
(5) Amount kept in reserve to meet unforeseen expenditure 2,027
5,26,810

Presidents of District Boards have spent up to 30th June 1936 a sum
of about Rs. 50,000. The Inspector of Municipal Councils and Local
Boards had not actually spent any of the money placed at his disposal up
to 30th June 1936. He has however stated that many of the works are
under execution. The delay is due to the fact that the funds were placed

at his disposal late in last year and the preliminaries to the actual execu-
tion of the works could not be eompleted in time to enable any grants to
‘be drawn before 30th June 1936. :

" The progress in the execution of the rural water supply w‘(')rks has
been slow. This is largely accounted for by heavy rains in some of
Ahe distriets and the consequent rise in sub-soil water and the difficulties
in obtaining a certificate from the District Board Engineer before
éxecution as to the availability of water at the site selected. (This has
bé¥n imposed as a condition to guard against unprofitable outlay.)

- i e
. 4% Full granta have been made for the construction of ahput 650
drinking water wells in areas other than Panchayat (non-uniqn) areps
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and for about 75 wells in Panchayat (ndn-union) areas. About 100 wells
have so far been completed or are nearing completion. These wells have
been sunk in places where the need for good drinking water has becn
keenly felt and the wells are open to all classes of people. Parapet and
side wells, platforms, ete., and baling arrangements, wherever necessary, are
being put up. These works supply a real nced in villages and atford great
rel.ef to the rural population.

Protected Water Supply Schemes.—
The grant was allotted for expenditure on the following schemes :—
1. Nilgiris Districi :

Rs.
Kadanadu water supply scheme . o 1,400
Thuneri water supply scheme . . «.. v 4,980
Kodamalai water supply scheme .. .. 3,760
Porthi wateér supply schems . . . 1,900
Devarshola Bazar water supply scheme o . .. 1,800
Davani water supply scheme .. . . 2,460
Gudalar water supply scheme e . . . 4,823
Kotagiri water supply scheme .. . ‘e . 4,960
2. Coimbatore District :
Dhaliyur water supply scheme . . . . 4,930
3. Madura Dsstrict :
Avanipuram water supply schems .. . .. - 28,000
4. Kurnool District :
Hosur water supply scheme 4,400
63,205

Of these 11 schemes, six schemes are under execution and three have been
dropped as not suitable for execution. Two schemes have not yet been
taken up.

Rural Sanitation.—
The amount allotted has been distributed as follows :—

Rs,
Provision of bore-hole latrines in rural areas - - .s  2,75,000
Pooridmallés Health Unit Scheme v . . . 25,000

3,00,000
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. Scheme for the provision of bore-hole latrines en rural areas.
This scheme provides for—
(1) The construction of two public latrines in each village.

(2) For the supply of concrete siabs at half cost and the free supply
of borers necessary for installing private latrines in a few
houses in each village, subjeet to the condition that the house-
owner finds funds for the enclosure, labour for boring and
construction and the other half of the cost of the slabs.

The scheme has been put in operation in a selected taluk in each
Distriet Board area and is under the contro] of the Director of Public
Health.

A sum of Rs. 58,800 has been spent on the scheme up to 30th June
1936 and 1,073 public and 2,184 private latrines have been constructed so
far. The latrines constrneted after 1st April 1936 are Leing provided with
zine sheet enclosures. In many of the districts the seheme 1is expected to
be completed before 31st Deecember 1936. '

In places where these latrines have been put up the people have been
instructed by means of ordinary and magie lantern lectures as to the
dangers of soil pollution and consequent hookworm infeetion. These
latrines are now being more widely used by the rural population, especially
by women and are becoming more popular. Some local bodies are
already following the example set by Government. They have begun to
construet borehole latrines in their areas at their own cost and to employ the
scavengers necessary for keeping them clean. A few District Boards are
themselves meeting half the cost of the slabs supplied by Government to
private houseowners. In the Nilgiris District some of the estates are
manufacturing their own slabs and eonstructing bore hole latrines in their
estates for the use of their labourers.

Poonamallee Health Unit Scheme.—

This is an experimental scheme of intensive health work, carried out
in a seclected area of 25 square miles in Sreeperumbudur Taluk in the
Chingleput District, with Poonamallee as the headquarters, with a view to
demonstrating what ecan be done for the health and welfare of the rural
popnlation by a well organised public health effort and thus stimulate the
health consciousness of the masses. This scheme is also intended to afford
facilities for training workers in all aspects of public health. The esti-
mated cost of the scheme for a period of 18 months is Rs. 41,700 and the
sum allotted for expenditure on it from the Government of India grant

is Rs. 25,000, the balance being met from a contribution by the Rogkfeller
Foundation. .

The Health Unit is under the charge of a First Class Health Officer.
The whole of the ITealth Unit area has been divided into four ranges,
each with a staff of one health inspector, one health visitor, two midwives
and two female attendants. Besides the above staff, a clerk, an attender
and.ten peons aie employed in the Health Unit as a whole.
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‘The Public Health staff of the Health Unit attend te the fellowing
matters :—

(a) Administration.— AT
(1) Vital Statisties.
(2) Healthh Edueation.
(3) Supervision.
(b) Hygiene.—
(1) Ante-natal.
(2) Natal and post-natal.
(8) Infant and child of pre-school age.
(4) Child of school age.
(5) Adult.
(6) Industrial, domestic and social hygiene. "™

T

(c) Sanitation.—

(1) Water supply.

(2) Drainage.

(3) Conservancy.
(#) Rubbish and manure. Lo |
(#) Nightsoil,

(#i1) Provision of latrines.

(4) Nutrition and food supply.

(5) Housing.

(6) Dangerous and offensive ¢rades.

(7) Conutrol of animals and their sheds.

(8) Disposal of dead.

(d) Control of communicable diseases.—
(1) Notification.
(2) Epidemiologieal investigations.
(3) Vaccination and preventive inoculation.
(4) Malaria control.

(5) Special campaigns, such as hookworm, filariasis, lcprosy,
tuberculosis and venereal diseases.

(e) Laboratory work.—An advisory committee consisting of the
Revenue Divisional Officer, a representative of the Rockfeller
Foundation, a repreé'.éntath'e of the District Board, the Presi-
dents of the Panchayats in the Ilecalth Unit area and a
representative from each of tha non-panchayat \rllidgl‘i has
been constituted. The Revenue Divisional Officer is the
President "of the Committee and the Ilcalth Officer, the
Secretary “The work of the committee is of an adwsory
mture 'It meehs _onee’ every: qnarter
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Thé setual work of the Health Unit was started on 4th Uctober
1935. The activities of the Health Unit for the first nine months are
summstised below.

Vital Statistics.—

During the ‘nine months of the working of the scheme 1,338 births
and 920 deaths have been registered as against 1,044 births and 758 deaths
for the corresponding period during the prévious year.

House Survey.—

House surveys are being carried out with the object of getting as
much information as possible about thie houses and their oceupants. The
health inspectors have surveyed all the 8,017 houses in the Health Unit
area. - They are now going over the same houses advising the people to
earry out improvements, especially ih the matter of removal of rubbish
accumulated in the backyards.

Health Education.—

'Health inspectors have been giving magic lantern and Cinema lectures
in different parts of the Health Unit on the various subjects with the
object of educating the public. The Health staff has also been holding
personal talks with the public whenever possible. In all they have delivered
148 magic lantern lectures, 6 cinema lectures and 55 lectures without magie
lanterns. They have also conducted 63 school talks, 705 village talks and 31
radio*‘ performances.

Vaccination and enti-cholera inoculation.—

In all 911 primary vaccinations and 2,852 re-vaccinations have been
conducted by the public health staff of the Health Unit. 5,361 anti-
cholera inoculations have also been conducted in the Health Unit,

Maternity and Childwelfare.—

Health visitors and midwives attend to home visits and conduct
labour cases. So far they have conducted 614 labour cases, assisted 98
delivery cases, and have made 4,658 ante-natal and 4,303 post-natal visits
and have visited 90 expectant mothers, 1,969 infants, and 1,059 children
of pre-school age. They have delivered 6 lectures and have condueted
40 ante-natal and infant eclinies, besides 15,014 home visits to advise
women in their houses. The cliniecs were mostly attended to bv the
Assistant Direetress of Public Health (Maternity and Childwelfare).
The people have begun to appreciate the work of these health visitors and
midwives.

8chool Hygiene.—
In all 1,603 school children have been examined.
Water supply.—

With a view to improving the water supply of the Health Urkt, 14
sdmples of water taken from' different sources in the Health Unit were
sent to the King Institute, Guindy, for chemieal and. bacteriological
examination. As all the samples were found unsatisfactory, the question
of improving the . water supply, in the Health Unit by means of sinking
bore wells i5 und¢r consideration.- The Chingleput District, Board and .
a Panchyyat have made a coptribution ofeRs;.5,250, for. the purpose, .
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Hookworm.—

The investigation regarding hookworm was started during the secnng
quarter, with a view to suggesting mass hookworm treatment. In all, 5-'.?3 '
samples of motions have been examined so far, with positive resuits 1n
about 78 per cent. This examination is not yet complete.

Epidemic Diseases.—

There were oceasional outbreaks of small-pox and cholera. In all,
there were 77 attacks and 20 deaths from small-pox and 154 attacks and
60 deaths from cholera. The existence of the public health staff of the Health

Unit was useful in detecting the cases early and att_,ending to them
daily—a task which is not possible for the ordinary district health staff.

General Sanitation.—

The public health staff of the Health Unit has taken over the super-
vision of the conservancy section of the Panchayat areas in the Health
Unit.

A sum of Rs. 1.500 has been allotted for expenditure on the censtrue-
tion of private and public borehole latrines in the Health Unit from
the allotment for the construction of borehole latrines.

The public health staff of the Health Unit also act as advisers i the
matter of licensable trades.

There were some minor festivals in the villages of the Health Unit.
The necessary sanitary arrangements for these festivals were looked after
by the Public Health staff of the Ilealth Unit.

General.—
Except for a few cases of cholera and small-pox, the public health
of the Health Unit was quite satisfactory.

A bateh of five students of the B. €. Se. and ITealth Officers classes
were deputed by the Professor of Hygiene, Medical College, Madras, to
undergo a course of demonstration in the Health Unit. This method of
training is likely to be useful when all the activities of the Health Unit
are in full swing. The guesiion of appouinting a woman medical officer
for the Health Unit is under the consideration of the Madras Government.

Ezxpenditure —

A sum of about Rs. 15,000 has been spent on the scheme from
the Government of India grant during the first nine months of the working
of the scheme,

The Government of India have agreed to the continuance of the
Health Tnit for a further period of 4 years from 31st March 1937 on a
contributory basis.

Discretionary grants by Collectors.—

The sum of Rs. 48,650 allotted for expenditure under this head has
been distributed to the Collectors of districts at the rate of Rs. 2.000 each.
They have spent Rs. 38,000 up to 30th June 1936.

The Collectors have spent the grants mostly on sinking wells for
drinking ‘water in places where they are badly needed, improving and
deepening tanks, improving cattle ponds, ¢onstructing culverts and foot
bridpeés, providing playgrounds and burial grounds and in providing
telief for pérsons who have lost their postestions from fife accidents.
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Anti-malarial Operations.—

- The sum of Rs. 50,000 allotted for the above purpose has been: thstrl-
‘buted for expenditure on the various schemes as detailed below :—

1. Construction of sub-soil and open drainage at
Chintapalli, Gudem Taluk and Vlzagapatam

Agency .. . 13,000

2. Construction of sub-soil dramage at Gudallu' in
the Nilgiris Distriet .. . .. 13,000

3. Anti-malarial operations in the Rameswaram
- Island in the Ramnad District .. .. 6000

4, Anti-malarial operations in the coastal area from
Ennore to DMadras, Sriharikota Island and
Gudur Taluk, Nellore Distriet .. .. 18,000

Total 50,000

A sum of Rs. 31,000 has been spent on the schemes up to 30th June 1936
and the Director of Public Ilealth who is controlling the schemes has
reported that all of them will be completed by August 1936.

BOMBAY.
Allotments Expenditure
from the up to
Government  30th June
of India 1936.
grant.
(1) Agricultural schemes including Animal Husbandry . 1,27,024 51,240
(2) Industrial schemes . .. .. 19,636 6,757
'(3) Public Health and Samtahon .. .. .. 37,065 17,1556
{4) Rural water supply .. . .. .. 26,701 13,515
(5) Village communications . .. .. . .. 20,989 12,126
(6) Education . .. . 29,618 14,299
(7) Propaganda in the dlstncts - .. 42,646 16.264
(8) Special agricultural and mdustrm] sc.homes e .. 94,900 9,615
(9) Miscellaneous . e .. . .. 32,029 13,234
* TUnallotted reserve. . .. . .. . 1,31,302
5,62,000 1,564,204
Allotment for Sind . . 1,38,000 -

7,00,000 1,564,204

(1) Agricultural schemes including Animal H usband@.—'['hese
schemes were formulated by the district authorities to suit local zonditions.
They cover a large number of useful objects, such as improvement of the
guality of cofton, paddy and bajri seeds, improvement of sugareane,
?ntrodnctlon of up-to-date agricultural - lmplement.s and construction of
Inanure pits. In eertain centres attention has been concentrated on
oattle breedmg and, improvement in the,breed. of goats. Ameng the many
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miscellaneous objects on which the grant is expended may be .me_utlpned
bundirg, pig-killing and egg sale societies. Kamgars have been appointed
for the collection and distribution of improved varieties of rice strains.
A large quantity of Java sugarcane has been distributed in the central and
western parts of the Dharwar District with a condition in certamn cases
that the recipients should return an equal number of sets of the cane
supplied to them with an additional 25 per cent. at the harvest—this
arrangement being devised for the more rapid spread of cultivation of
the improved variety all over the tract. A beginning has been made
with the Belgaum District by deputing a trained mason employed by the
Agricultural Department to popularise the Poona furnace for gur boiling
in the western part of the distriet, where sugarcane is grown on an
extensive scale and applications from cultivators for the construction of
such furnaces have begun to be received. Leghorn and Rhode Island
fowls and eggs have been distributed to some villagers and a beginning
has been made in the Kolaba District by opening poultry farms. A
central poultry farm has been opened under the supervision of the
Wilson Anti-Famine Institute in Bijaour. :

(2) Industrial Schemes—Advances to weavers and the purchase of
sewing machines, etc., to start sewing and knitting classes represent ihe
bulk of ihe expenditure. A school for the introduction of improved
methods of wool-carding and weaving has been opened at Darga in
Bijapur under the supervision of the Department of Industries and boys
of the shepherd class, which forms about one-eighth of the total population
of the district, are admitted to the school. Deserving students are each
given a monthly stipend of Rs. 6 for the whole course of six months and
a loan of Rs. 64 for the purchase of appliances. A handloom weaving
gchool has been opened at Dandur in the Dharwar District.

(8) Public Health and Sanitation.—The schemes under this head
comprise purchase of medicine chests, campaign against guinea worm,
baby shows, nurseries, improvement of the conditions of midwifcry and
propaganda of knowledge of first aid. .So far 50 medicine boxes have
been purchased. Rs. 4,000 has been spent on the campaign against guinea
worm. Eighteen earth augers have been purchased for boring latrine
holes. 250 booklets on first aid were purchased for distribution.
24 baby shows were held and 11 dais were trained. Four village dis-
pensaries have been opened and grants given in deserving cases towards
the ppay and travelling allowances of doctors and lady visitors.

(4) Rural water supply.—The expenditure on rural water supply
was mainly concentrated on the construction and deepening of wells. Step
wells wherever possible have been converted into draw wells, mainly with
a view to combat guinea worm which prevails in certain parts of the
Presidency. About 30 step wells have so far been converted into draw
wells, four were repaired and 15 new ones constructed. Water supply has
been improved in three villages at a cost of about Rs. 2,000, while in certain
other places water troughs and ‘‘ Ovara ’’ have been built.

(5) Village communications.—Construction and repairing of roads
and gutters in addition to bridges over nallas and stone pavements, where
road conditions were miserably bad, account for the expenditure so far.
It is -noteworthy that in Kolaba where interior communications are not
satisfactory villagers are being encouraged to construet approach roads
by veluntary labour and this measure has met with considerable success.
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(6) Educutson—~The Government of India’s grant has been mainly
utilised for opening 195 night schools and constructing school buildings
in 9 cases. Touring libraries have been started and grauts have been
given to 45 of them. DBooks were also purchased and distributed for village
‘libraries and grants made in deserving cases for literacy schemes, boy
scouts, girl guides and training colleges.

-(7) Propaganda in the Districts —Propaganda work has been mainly
eoneentrated on training classes for rural workers, magic lanterns and
slides, gramophones and leaflets and posters on various subjects such as
tree and mango planting, trench latrines, and cattle diseases. In ecrtain
tases village improvement photographs have been taken and published in
local papers. A few publicity vans have been purchased to facilitate the

issemination of instructive matter pertaining to rural hygiene.

(8) Special Agricultural and Industrial Schemes.—These include
Yillage tanning industry, inland fisheries, improvement of buffalo and
its milk supply, poultry in villages (with special stress on the encourage-
ment of pedigree poultry keeping) and co-opérative egz collecting, grading
and marketing. The idea of the latter scheme is to show cultivators how
Ly co-operation and early marketing of eggs they can be considerably
benefited. One kamgar trained at the Government Central Poultry Farm
bas been deputed to assist villagers i this direetion. It may be added

at the custom of the Royal Bombay Yacht Club has been secured for
the purchase of eggs.

BENGAL.
Allotments ture
from the up to May
Government 19
of Tndia
grant.
Rs Rs.
{1) Establishment of-seed, pn.ddy and arop demonstra-
tion ¢entrs, ete. .. 1,09,000 3,400
(2) Improvement of cattle, ete. .. .. .. 1,75,000 17,000
(3) Improvement of poultry .. .. .. 500
(4) Propaganda in the districts .. . 20,000
(5) Wireless tranemission in Midnapore Dlstnot .. 17,000
(6) Improved marketing of Jute and Paddy .. 50,000 ..
(7) Coir spinning and weaving .. 40,700 9,000
(8) Union Board dispensaries and merovamant of :
water supply . 8,84,000 1,45,000
(9) Agncnitml farma attached to mondnry sohools.
1,80,000 1,75,000
(10) Boy Sooutn. Gn‘l Gu.idea and Bnuchn . 20,000 20,000
(11) Minor drainage and flushing schemea .. . 3,03,000 2,000
(12) Chittagong Hill Tracts . .. . 30,000 19,000
(13) Discretionary granta .. .. .. . 2,05,800 89900
(14) Grant to Sriniketan .. . .. . 11,000 11,000
(15) Grant for school play- grmmdl . .. 49,000 . 49,000,
Unallosted .. . . .. . 5,000 .

1600008 6,60.400
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(1) Scheme for establishment of seed, paddy and crop demonstration
centres—400 cemntres have been started as provided for in the scheme.
Cultivation of different crops is in progress in some and in others land i3
being prepared and manured.

(2) Improvement of cattle and fodder crops—Ten temporary
veterinary officers were appointed from the 1st April 1936 and after a
ghort course of instruction at the Dacca Farm were posted to the several
districts where they are carrying out propaganda regarding the improve-
‘ment of live-stock and making arrangements for the transit of bulls from
railway stations to the recipients. Seven hundred and three scrub bulls
were castrated during the month of May. Napier grass cuttings and

roots were supplied in areas where the rainfall was sufficient for the
improvement of fodder erops.’

(8) Improvement of poultry.—Nothing was speni up to the end of
May 1936. Since then 29 cockerels have been issued to villagers and the
Live Stock Officers and the Veterinary Assistants are advising the culti-
vators in the proper methods of poultry keeping.

(4) Propaganda in the Districis—Loudspeakers and gramophones
have been purchased and despatched to the Distriet Officers and the bills

are awaited. Special gramophone records are also under preparation
and are expected shortly.

(5) Wireless transmission in Midnapore.—It has been decided that
the expenditure will in the first instance be incurred by All-India Radio
who have been entrusted with the installation and the maintenance of the
sets and that the expenditure actually incurred will be adjusted in due

course. The Station Director, Calcutta, has been asked to arrange for
the adjustment of the charges.

Receiving sets were installed in certain villages in Midnapore and

the scheme worked for two mouths during April and May, 1936. 1t will
again be started in November, 1936.

(6) Improved marketing of jute and paddy.—No expenditure has
been incurred on this scheme up to date as it has not taken final shaps
yet.

(7) Coir Spinning and Weaving—The expenditure up 4o the end
of May 1936 has been about Rs. 9,000. A number of centres were selected
for holding demonstrations by the 4 demonstration parties pstablished
upder the scheme in consultation with the Collecters of the Districts of
24-Parganas, Midnapore, Noakhali and Bakarganj. The work in the first
centre in each of the above districts which was started in February last
is expected to be completed by the end of August next.

(8) Union Board Dispensaries and improvement of water-supply.—A
sum of Rs. 1,45,000 has been spent up to the end of May 1936. The scheme
provides for the establishment of Union Board Dispensaries in 24
Districts and the following water-supply projects in 25 Districts :—

" Tanks .. 33
Ring wells .. .e 213
Masonry wells .. . - 45
Tube wells

8i¢



(9) Attachment of Agricultural farms, eic., to secondary schools aud
provision of play grounds and wvillage halls.—The total expenditure up to
the end of May, 1936, is Rs. 1,75,000. The scheme has been almost
completed.

(10) Boy Scouts, Girl Guides and Bratachari.—The whole of the
sanctioned allotment of Rs. 20,000 was spent by the end of the ycar
1935-36.

(1) Minor Drainage and flushing schemes.—The actual expenditure
up to the end of May, 1936 was Rs. 22,000

Progress of expenditure during the current year is likely to be more
rapid now as the work of the special Engineer Officer entrusted with the
preparation of the details of the several small schemes is nearing
completion.

(12) Chittagong Hill Tracts.—The actual expenditure up to the end
of June, 1936 amounted to Rs. 18,804 as detailed below :—

Banctioned upEml:tmﬂ

Schemes. allotment. 1936.

Rs. Ras.
(1) Rural water supply .. - .. e 12,500 10,567
(2) Rangamati Water Supply Scheme ‘e . 5,000 5,000

(3)_ Clearing rivers of snags - - - 5,000 e
(4) Bridges and Communications .. . .. 3,500 1,080
(5) Draining of dhebas .. . .. 3,000 1,676
(6) Agricultural and Industrial Devolopmm .. 1,000 581
Total .. 30,000 18,804

The .works which could not be taken up owing to the early monsoon
-are expected to be completed during the next cold weather.

(13) Discretionary grants to Commaissioners and District Officers.—
The expenditure up to the end of June 1936 amounted to Rs. 89,270 as
‘detailed below :—

Expenditure
up to 30th Juno
1936.
Ra.
1. Grants for water supply .. .. .o 18%87
2. Grants to d.lspemma for medlcal applnnoas. m‘pnn to d.napennry
buildings, etc. 17,685
3. Grants for the construction of roads bndgea and mpmvament of
communications .. 3,345
4. Grants to weavmg and mdustnnl institutes, exhl'hltwn comm:tteu
ete. . ® . 4,560
6. Grants to schools for pureha.ae of books and furmtu.m and mpnru to
school buildings and for play-grounds  ~ 0,728

6. Grants to clubs and associations for bookssports aqmpmnnt. ete. .. 1,498
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Expenditure
up to30th Juns
1936.
*], Grants to Boy Scouts and Girl Guides Organizations and Bratachari
Societies .. . . . . . . 4,066
‘8. Grants for improvement of village sanitation . . e 6,192
9. Grants to public libraries . . . .. . 1,380
30. Grants to Drainage and Irrigation schemes . . .. 9,325
11. Grants for rad.o seta .. . .. .. .. e 5,774
12. Grants for breeding bulls, improvement of agriculture, etc. . 5,944
13. Grants to leprosy clinics .. .. . .. .. 460
14. Grants to Veterinary hospitals, cremation ground, St. John
Ambulance and Presidents of Union Boards far helping Village
recoustruction, ete. .. . ve . .. 220
Total . 89,270

(14) Grant to Sriniketan.—A grant of Rs. 11.000 out of the unspent
balance of the original allotment of Rs. 82,000 for rural broadeasting
in Midnapore has been made to the Sriniketan Society for the establish-
ment of five village health societies.

(15) Grant for school play grounds.—An allotment of Rs. 49,000
has been made (with the approval of the Government of India) out of
the unspent balance of the original allotment of Rs. 82,000 for rural
broadcasting in Midnapore for play grounds for secondary schools
spread over all the districts. Actual expenditure has not yet been
incurred as details are now under consideration.

UNITED PROVINCES.

Allotments
from the Expenditure
N Government up to 31st March
of India 1936.
grant.
Rs, Ras.
1. Main scheme .. .. . .. 7,00,000 59,500
2. Agricultural schemes .. . . .. 3,25000 28,000
3. Public Health schemes .e . . 3,16,000 54,500
4. Industrial schemes .. .. e .. 70,000 3,000
6. Publicity schemes .. .e .. ‘e 36,000 ..
6. Kumaun schemes .. .. .. . 50,000 5,000
15,00,000 1,50,000

The rural development schemes of the United Provinces Government
are in three parts: the main scheme, departmental schemes and
the Kumaun Scheme. They have been in force since October 1935.
These three schemes are parts of a unitary and comprehensive scheme of
rural development which is in operation in the 48 districts of these
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provinces. The departmental schemes are certain special schemes which
are worked in close association with the main scheme. They supplement
the local efforts and resources under the main scheme and primarily benefit
the areas selected for development. The Kumaun scheme meets the
special needs of the three hill distriets.

Main Scheme.

2. Under the main scheme 270 rural development circles have been
established in the province. Each circle comprises a group of twelve
villages. A resident organmizer is stationed in the central village of a
circle. A village organization has been set up in each village and there
is in each district a rural development association. This consists partly
of zamindars and other non-official gentlemen interested in rural welfare
and partly of the local officers of the different departments of Govern-
ment so as to co-ordinate the various activities for effecting improvements
in +the rural areas. A discretionary grant of Rs. 5,000 a year has been
allotted to each district officer. This grant is to be expended by him on
objects of public utility in the rural development cireles of his disirict and
is to be given on a contributory basis in accordance with local needs and
requirements. An officer has been placed on special duty 4o supervise
the working of the whole scheme. Educative propaganda is being carried
on by holding fairs and exhibitions for farmers. A feature of these
exhibitions is that all the departments co-operate in running it and they
are thoroughly practical in nature. During the comparatively short
period of the operation of this scheme encouraging and satisfactory
progress has been made. It has to a large extent succeeded in securing
conecentration of work, co-ordination of different activities, and a balanced
all-round development of village life ; the sanitary, the cultural and the

economic aspects have all been taken up together and tackled fairly
effectively.

3. As a result, local apathy and fatalistic resignation have given place
in many areas to active interest and there is a stir and a new note of
haope. Agricultural improvements have received fresh impetus, demand
for improved seeds is growing, demonstration plots are being opened
in the village centres, seed unions are being formed, better agricultural
methods and practices are being adopted and cattle breeding is being
taken up with earnestness. A concentrated drive is being made for im-
proving rural sanitation and hygiene. Without forcing anything from
above, villagers are taking up such items of work as pitting the manure
cutside the village, constructing soakage pits, improving village water
supply, general sanitation and clean houses. Cultural improvements have
received equal attention. Considerable zeal has been displayed every-
where in the development of village games and sports, opening of night
schools and village libraries and training of adult scouts for social service
This has the effect of making village life more interesting and this in turn
stimulates a desire for improvement in other directions. More encourag-
ing are the signs of a corporate spirit of self-help and the particular
instances in which the villagers have been able to carry out improvements
for the benefit of the village. Such instances are the improvement of
eommunications, eradication of pests, “settlement of disputes, co-operative
distribution of water for irrigation purposes and opening of educational
plasses.

e
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Agricultural Schemes.

. 4. Well-bering.—In' areas which still remain unserved by canals a.nd
tube-wells, irrigation facilities. have been provided by undertaking boring
operations within existing wells of the ordinary type. Under this scheme
2,250 wells will be sunk and nearly one-third of this number have been
repaired so far. In each case two-thirds of the cost of boring has been

met by the owner of the well.

.. 5. Embankments and Reéservoirs—Another source of increasing the
water-supply : for irrigation purposes iz by the construetion of small
village reservoirs or embankments. This work is concemtrated in the
eastern districts of the province and in Bundelkhand.. Survey work in
this connexion has been. completed and several embankments are under
construction. A 50 H. P. ¢ractor and the necessary ploughs have been
purchased for construction work. In this scheme also the villagers meet
a part of the cost, mostly in labour. '

6. Fruit culture—In twelve selected districts of the province fruit
culture has been organized on an extensive scale in the rural development
‘eircles.” Fruit plants and seeds have been supplied to 720 villages ; the
~work of planting is nearing ‘eompletion. : a o
... T..Goat and pouliry breeding.—A speeial scheme for the imjrpye-
ment of goats and pouliry is in force. Fifteen stud bucks for breed.
. ing village goats, .in addition to two Jamunapari and one Bar-Bari buck,
have been placed at five different centres. Several successful goat
shows have been held, at which 214 goats were exhibited ; there were
189 exhibitors from 36 villages. Two poultry farms have been opened.
20 pure bred utility White Leghorns have been placed at one farm, 20 pure
bred utility Rhode Island Reds at the other. An all-metal poultry house
has been erected at each of these centres. o

Public Health Schemes.

, 8. Village medicine chests.—Nearly .3,000 villages have. been supplied
with village medicine chesis. These ¢hests have proved extremely popular
and have had to be replenished several times in many places. The supply
of medicine chests has made both the workers and the scheme popular
with the villagers.

9. Health Units—Nine ‘‘ Health Units ’’ have been established ; each
comprising a compact area of about 50 villages. Besides carrying on the
general items of health work which include soakage pits, manure pits,
ventilators. improvement of water supply, the special features of the
health units are the provision of medical relief by means of mobile dispen-
saries under the charge of medical officers, maternity and child welfare
work under the care of health visitors assisted by trained midwives, the
training of indigenous dais and general anti-epidemic work such as inocu-
lativn and vaccination. Intensive health propaganda has been carried
out by lectures, homely talks, magic lanterns and cinema shows and special
attention has been. paid to the promotion of Junior Red Crossaetivities
in the schools in the Health Unit areas. A number of sanitary sciiools
foas been formed in villages for maintaining these activities on a permanent

E1. ) S R raoon .
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Industrial Schemes.

10. Indusirial schemes—To provide facilities for marketing the
‘products of village cottage industries, 27 subsidised shops have been
opened. A mew section for the marketing of village products has been
opened at the Arts and Crafts Emporium at Lueknow. Besides main-
taining a show-room containing a selection of the important products of
rural industries, the Emporium does buginess by buying products from rural
areay and supplying them to subsidised shops at wholesale rates.

11, Co-operative Socisties of ghee produters—Five supervisors have
been appointed to organize co-operative societies of ghee producers and
they are doing useful work. 2

12. Co-operative Stores—Five Co-operative stores have been opered
in order to help in the marketing of the products of selected industries.
One deals with baskét and needle work, another with blanket weaving, a
third with mat wicker chairs, durries, etc., a fourth with leather ‘goods
and the fifth with durries and brass utensils, '

' Publicity and Propaganda Schemes.

. 13. Suitably selected papers and periodicals as well as departmental
journals snd pamphlets have been broadeast in the 3,000 odd villages
included in the rural development scheme as also in other villages. A few
: are being printed. Useful agricultural information dealing with
siie practical fruits of research is being translated into the vernacular and

communicated in simple and homely langunage to the people in rural
areas,

The Kumaun Scheme.

14. Special schemes are in force in the hill districts of Naini Tal,
Almora and Garhwal. A lump provision of Rs. 25,000 has been made to
Naini Tal and Rs. 12,500 each to Almora and Garhwal to finance certain
approved schemes. In the Naini Tal District a scheme costing Rs. 6,500
for pipe water supply for Haldwani has been taken in hand. Twenty-
five diggis (water tanks) have been constructed at a total cost of
Rs. 10,000. The construction of anti-malaria drains is in progress. In
Almora the water supply of ten villages has been improved, an important
road has been repaired, a nursery for the supply of seedlings to
panchayadti forests has been opened and barbed wire has been distributed

where necessary. In Garhwal eight bulls have been purchased and are
used for the improvement of cattle, a model village has been established
and improved seeds have been distributed. '

PUNJAB,

Allotments  Expenditure
from the up to the
Government  end of¥uly
of India grant. 1936.
' Rs. Rs.
1. Qa-ohda.. tion of Holdings . - 2,01,766 50,000
2. Banitary improvements in Gujrat District .. 8,829 6,000
3. Bore-hole latrines in Gurdaspur Distriot .. . 10,000 2,000
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Allotments . Expenditure
from the up to
Government end of July

of India grant. 1936.

Ra. Res.
4. Water-supply schemes .. . Lee e 2,25,322 ..
8. Seram Cellars .. .- .o - 20,225
‘6. Reoonstruction of the Veterinary Hospitals in Rohtak
* Distriet .. T .. ‘e .. 12,000 6,000
- 7. Construction of Veterinary Hospitals .. .. 80,000 .
8. Broadoasting Scheme .. . .. .. 48,040 20,000
9. Tanning Scheme . . .. .. 75,020 18,000
10. Fruit growing .. . . .. . 62,000 10,500
11. Well boring .. .. . .. .. . 25898 9,500
12. District Officers’ discretionary gran .o .. 1,00,000 92,000
Total .. 850,000 . . 2,14,000

Consolidation of holdings.—This work was started by the Co-opemtive
Department in 1921, since when over 600,000 acres have been consolidataq
with the unanimous consent of all eoncerned. Last year it was decided
to attempt it through the agency of the Revenue Department as well and
allotments fromn the Government of India grant were made to both-as
follows :—

Rs.
(e¢) Co-operative Department .. .. 1,51766
(b) Revenue Department .. . .. 50,000
A.—Co-operative Department.
The staff sanctioned for the purpose is :—
Inspectors e .. - o T
Sub-Inspectors .. .. .. .. 83

7 Inspeetors and 78 Sub-Inspectors have so far been appointed. The
full staff will be employed as soon as suitable men can be found and
trained.

i The total area consolidated so far_byr this special staff is 25,487 acres
and the total expenditure Rs. 36,768, which is less than Rs. 1|8|- per acre
as against Rs. 1]11]- for the province as a whole.

A pgreat advance has been made during the last two years in the
method of consolidation. Originally consolidation was arranged by
exchange of fields. Then came a stage in which all the landowners in a
patti or sub-division of a village agreed to comsolidate their holdings by
reallotment. Now in the Ambala, Jullundur and Hoshiarpur -circles
- eonsolidation will not be-started unless whole villages agree to pool and
-re-allot: the land.

1LA4U6LAD G2
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. So successful-was consolidation that in 1934-35 1,00,000 fields were
reduced to less than 17,000. But the process goes further than mere
consolidation of fields. Village roads are straightened and new connect-
ing roads aré made, which sometimes include a circular road round the
village, on the outside of which each landowner is given a small plot for
keeping his manure. If possible, too, spaces are left for a school play-
ground and for a tree nursery. Thus the entire village area may be laid
out afresh with the happiest results. New wells are sunk, waste lands are
brought under ecultivation, litigation about boundaries virtually ceases,
production increases, and the benefits are so marked that the villagers
are much more ready than they were before to také up other practical
forms of rural reconstruction. In fact, where fregmentation is acute, as
it is in a large patt of the Punjab, it is not too much tosay that consoli-
dation of holdipgs is the siarting point of all real rural reconstruction.

B.—Revenue Depariment.

"~ Work is being undertaken in the Rohtak, Gujrat and Sialkot Districts.
Each distries has been given a Tahsildar as consolidation officer and_ two
Kapungos and five Patwaris. In Rohtak and Gujrat the work is still in
the ipsaal stage of propaganda, but in Sialkot five villages have been
eonssiidated and four more are under consolidation. The work is likely
1+ proceed more rapidly when the Consolidation of Holdings Bill now
‘under consideration is passed. This will make it possible to .consolidate
holdings when a sufficient majority is in favour of this. At present econsent
+has to be unanimous.

The expenditure incurred so far under this head is Rs. 13,177.

Santtary improvements dn 31 villages in the Gujrat District.—The
amount is to be spent on improvements, such as sullage drains, pavements
of dry brick on edge, provision of tube-wells for drinking purposes,
repairs and roofing of percolation wells in 31 villages in the Gujrat Distriet.
The Gujrat District was selected because there are Rural Reconstrue--.
tion (Dehat Sudhar) Committees in a number of villages there. In 31
villages the committees have agreed to econtribute one-third of the cost by
way of cash, labour or material. The District Board will also contribute
one-third and the balance will be met from the grant of Rs. 8,829.

Work has been completed in seven villages at a cost of Rs. 6,085 and
is in progress in seven others: ’ o

Bore-hole latrines in the Shakergark Tahsil of. the . Gurdaspur
‘District.—Several measures are being carried out in the Gurdaspur District
for combating hookworm, a disease which is very prevalent there. One of
these is the provision of bore-hole latrines to prevent reinfection fwem
the soil.” The latrines are éonstructed in the courtyards of those who ask
for them and for those who have no courtyards community latrines are
‘built {for men and women separately) outside the village. Experience
‘shows that the former are bettér looked after: than the latter. All are
eriodically ‘inspected by the Epidemiologist to'iGovernment, the District
:Medieal Offieer of Health and the Officer in gharge of the: Anti-hookworm
Survey, and sc far they have led to no nuisance in the shape of flies or

r
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smell. This is because they are bored down to sub-soil water level. They
are also kept at least 70 feet from the nearest well or pump to prevent
any possible contamination of the drinking water supply. .

So far about 1,500 latrines have been made in the district. The
work is being done through the District Board, partly with s own funds
and partly with the help of the Government of India grant, of which
Rs. 2,106 was spent by the end of March.

Water-supply schemes—The following eight drinking water supply
schemes are to be financed from this grant :—

Distriot. Village. ' Estimated cost.
Rs.

Eangra .. . .. Palampur .. L. oo 21,841
Dera Ghazi Khan . .. Vehoa . - - 22,000
Shahpur . .. .. Jabbi . .. . 27,343
Shahpur . .. .. Choha . . .. 30,666
Mianwali .. e .. Burekhel .. .. .. 22,5623
Mianwali .. - .. Sanwans .. .. o 8,401
Dera Ghazi Khan e .. Sakhi Sarwar - .o 36,008
Jhelum . . Toba Saroya and Athar .. 48,076
Reserve e . . 8,404
‘Total - 2,25,322

So far only a few hundred rupees have been spent on survey work.
This is because the schemes are to be executed through the Public Works
Department and unexpected difficulties arose over their departmentsl
charges. It has now been finally decided that no charge shall be made.

Serum Cellars.-—The object is to improve the distribution of sera and
vaccines required for dealing with an out-break of contagious diseases.
This will be done by increasing the number of serum cellars or storage
depots, which at present is very limited.

No expenditure has been incurred so far, but the places where serum
cellars are to be constructed have been selected and a suitable plan has
been approved for general adoption throughout the province.

Reconstruction of the Veterinary Hospital at Rohtak—The hospxtal
was destroyed during the floods of September 1933.

The work is in ' hand and Rs. 5,938 have been spent.

- Construction of 10 Veterinary Hospitals—It has been decided to
eonstruct vetarmary hospitals at the following places :—

Place. District.
'Farrukhnagar .. e .. Gurgaon.
Puna Hana ‘e .«« Gurgaon.

' Ganaur . .. S .t +. Rohtak.
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Ploce. District.
Dina . Jhelum.
Karor .. Muzaffargarh.
Kotmomin .o ..  Shahpur.
Dajal .. .. D. G. Khan.
Chakrala .. . Mianwali.

Sanction to the construction of buildings at Ratia, Ganaur, Dina,
Karor, Kotmomin and Chakrala has been aecorded. Steps are being taken
to expedite the submission of the plans and estimates of the remaining

projects.

Broadcasting Scheme.—The amount is to be spent mainly on buying:

and servicing receivers to be used in villages in the
A small amount has

within 80 miles of Delhi.

Ambala Division.
been reserved for.

improving the rural side of the Delhi programme.
Rs. 19,881 has been spent and 14 receiving sets have been installed-

in villages in the following districts :—

Gurgaon 4
Karnal 4
Rohtak 6

Ag.a result.a co-operative Better Living Society has been started in

each of the four Gurgaon villages, The rural programme lasts an hour
every evening and consists of music interspersed with educative  talks ’.

From-April 1 to July 25; 99 talks were given as follows :—

Health 39

. Agriculture 12
Veterinary 8
Ca-operation 7
Social Reform 18
Eduecation 15
99

—

The music was at ﬁrst of too urban a character for village taste.
This is being rectified.

Tanning Scheme~The scheme consists of two parts :—

(@) The establishment of a central®tanning imstitute for imparting
training in improved methods of tanning to chamars dragm:
from all over the province and to a certain number of
educated persons. '

(d) Twao travelling demonsiration parties in order. to- give
demonstrations and training in improved methods of tanning
to-chamars and tanners. YT

With regard-to’ (s) it has been decided o loate the central tanning
Institute at Julinndur. Land has been acquired for Ra. 5,366:- Ba 23,000+

L . S
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has heen allotted for buildings and machinery worth Rs. 12,000 has been
ordered, of which Rs. 2,080 has been paid on account. A Research Assist-
ant has been appointed to investigate the improvement of the existing
tanning materials as they are not giving satisfactory results.

With regard to () Rs. 10,761 has so far been spent on two travelling
demonstration parties—one in tHe western Punjab at Multan - and the
second in the eastern Punjab at Rampura in the Gurgaon Distriet. A
large number of tanners and chamars and a few educated persons have
been trained in improved methods of tanning. The objeet is to stop the
wasteful methods of tanning commonly employed. The persons trained
are producing a definitely improved quality of leather.

Fruit growing—(a) Provision of nursery fruit plants for sale at
cheap rates. Rs. 47,000. _

Rs. 3,753 has been spent and work has been undertaken in the follow-
ing directions —

(i) Extension of work in the existing fruit nurseries at the depart-
mental farms at Lyallpur, Montgomery, Jullundur, Gurdas-
pur, Gujranwala and Sargodha.

(i) Nurseries have been started at the Agricultural Farm at
Karnal, the Date Farm at Muzaffargarh and at Samli near
Murree.

(##i) Nursery tools and materigls have been purchased and the
necessary staff has been appointed.

(sv) In March 1936, 38,000 khatti plants were planted aud khatis
seed sufficient to produce about 50,000 seedlings was sown at
various centres. 45,000 cuttings and 18,000 mango seedlings
were also planted. 12,000 plants of various kinds of fruit
were budded and 6,000 plants were sold to the publiec.

(v) Efforts are being made to produce stocks of as large a variety
of fruit trees as possible and it is estimated that about
100,000 plants will be budded or grafted by the spring of
1937. The plants will be supplied to the public from next
spring at about half the present prices.

(vi) 4,600 ber trees were topworked at different places in the pro-
vinee during the spring 1936 and about the same number
is expected 4o be handled in August 1936. Topworking
of apples and pears is also being sucecessfully carried out in
the Simla Hills and topworking of olives is being tried in
the Murree Hills. '

(u#) Owing to the difficulty of securing budwoed of good varieties,
it is. proposed to establish: progeny gardens at two or three
centres,

(b) Providimg a fruit preservation plant on a semi-commercial scale
for ezperimental purposes. Rs. 15,000.. .

A canning hall has been constructed and machinery worth Rs. 5,000
for-the eanning of fruits-and vegetables has been purchased and is expected
shoiiliy.’  Expermientschave already been made with the manufacture of
lemon- squash, lime juiee cordial and tomato ketchup with very promising
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results in regard to both taste and cost. Excluding overhead ‘charges the
cost is as follows ~— - >
Lemon squash -|6|9 per 24 oz. bottle.
Lime juice cordial -|7|9 per 24 oz. bottle.
Tomato ketchup -|10|- per 12 oz. bottle.
The expenditure up to June 30, excluding cost of machinery, amounted
to Rs. 6,612,

Well bormg —The object of the scheme is 40 encourage well boring.
Under the rules anyone desiring to have boring done departmentally had
to pay overhead charges at the rate of 12 annas per foot bored, subjeet to
a maximum of Rs. 100 in each ecase. Sinee 1st November 1935 no

charge has been made on this account, the costs being debited to this grant
of Rs. 25,898.

Up to the 30th June, 182 wells for agricultural purposes were bored
and Rs. 9,588 was debited to this grant.

Discretionary grants.—Rs. 3,500 were allotted to each distriet except
Simla, which was given Rs. 2,000. The amount was to be spent as the
Deputy Commissioners thought best and all but about Rs. 8 ,000 has been
spent, mainly on the following objects :—

(1) Starting a Model Gaushala at Dera Ghazi Khan with 20 good
Dajal cows and a selected Dajal bull
(2) Improvement of cattle breeding.

(3) Encouragement of the nse of lmprov.ed seed aud agrlcultural
implements.

(4) Purchase of radio sets.
(5) Improvement of water supply in v1lla.ges
(6) Establishment of spinning eentres.
(7) Prizes for works of public utility.
' (8) Starting research laboratories on cattle diseases.
(9) Street pavements, making drains and pits for manure.
(10) Opening a health centre and Dais’ training class.
(11) Improvement of village roads. '
(12) Purchase of loud speakers. '

~(13) Purchase of an electric press for the prmt.mg of a paper on
rural recunstructmn

BURMA.
Allptments from Expenditure
the Government .up to end gf Jaly
of India grant. 1936.
. ) _Rs Rs.
(1) Anti-malatial theasures . T 1,15,000 T
(2) Discretionary grants .. X ) " 46,000
(3) Rural Reconstraction Centres .. ... e B35000 - i o,
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.. Anti-malarial measures—The anti-malarial measures comprise the
free distribution of quinine and the breeding of larvivorous fish. Rs. 90,000
is to be devoted o quinine and Rs. 25,000 is being expended on the estab-

lishment of fish breeding centres.

The scheme for the free distribution of quinine required a con-
siderable amount of preparation and was launched finally on the 29th
of June last. The Director of Public Health simultaneously arx:anged
with the different departments of Government for the co-operation of
all touring officers and in consequence it is hoped to make a widespread
distribution of free quinine which should have a very beneficial effect

on the incidence of malaria.

A scheme for breeding larvivorous fish has also been initiated. In
the first instance tanks are being construeted in the Harcourt Butler Insti-
tute of Public Health in Rangoon and fish will be supplied from these to
the different centres as required.

9. Discretionary grants—Of the Rs. 50,000 allotted for discretionary
grants, Rs. 33,448 was expended n 1935-36 on objects of purely local
importance. Rs. 12,060 has been allotted for expenditure during the
current year. By small allotments from these grants Deputy Com-
missioners are enabled to supplement the limited resources of poor viliages
faced with the necessity of repairing tanks, bridges, roads, wells, etc.

3. Rural recomsiruction—As regards the Rural Reconstruction
Centres it was not at first realised how much preparation would be
necessary before a start could be made with reasonable hope of success.
Four cenires were originally contemplated, but at the suggestion of the
Government of India the number was reduced to three on financial
grounds. One centre has now been inaugurated at Tatkon in the
Yamethin District. Some preliminary work, however, still remains to
be done. Staff has been sanctioned for the Medical, Agricultural and
Public Health Departments ; plans and estimates have been drawn up for
building a health centre, a dispensary and a farm school ; arrangements
have been made for the co-operation of the District Council and the
District School Board and in the Education Department plans are being
prepared for the improvement of school buildings in the villages within
an area of 40 square miles round the centre and for their equipment as
model village schools. A staff for them is being selected by the Depart-
ment and the schools will be brought under the direct control of the
Education Department. Acquisition proceedings for the necessary land
l\la\'e been initiated and the project is regarded locally with much interest.

Heads of Departments are now examining the requirements for the
séeond centre at Mudon in the Amherst Distriet and, as soon as that at
Tatkon is equipped and staffed, will make a beginning there. The third
will then be planned and opened in the same way, in the light of the
experience gained at Tatkon and Mudon.

It is the intention of Government that the officers of each of the
departments concerned should constitute a management committee and
that when the scheme has sufficiently developed, a special officer will be
appojnted as its chairman, The essentially rural character of the centre
will be kept.in the forefront and the officers of each department will enter
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as much as possible into village life with the object of creating In the centre
a model village community with a relatively high standard of agrmultural
efficiency, public health and general civic spirit, with, also, some intellectual
life centring round the educated men who form the staff of the unit.

The expenditure incurred up to the 31st July 1936 covered only the
diseretionary grants amounting so far as can be ascertained to Rs. 116,_298.
Substantial expenditure will be incurred on land acquisition and buﬂd}ngs
in the immediate future and recurring expenditure on staff began from
the 1st August.1936.

BIHAR.
Allotmeanta
from the Expenditure
Government up to 30th June
of India 1936.
grant.
Ras. Rs.
Village Communications .. .. 2,93,000 1,08,800
Rural water-supply e .. .. 4,07,000 1,32,100
Miscellaneous projects including drainage and desilting 1,10,000 38,600
Village Welfare .. .. .. .. 40,000 500
Unallotted Reserve .. 1,17,600
9,67,500 2,80,000

A brief description of the expenditure distributed over the several
divisions of the Province is given below :—

Chota Nogpur Division—All Distriet Officers have found villagers
ready to co-operate in the schemes, though in Hazaribagh it was found
that wells were chiefly appreciated and that in Ranchi co-operation was
greatest in schemes for small embankments for the control of hill streams
for the irrigation of paddy. Expenditure on roads throughout the
division has also been well appreciated.

The District Officer of Singhbhum has particularly remarked how
forcibly the development of schemes has demonstrated the great necessity
for the improvement of both water supply and village Gommunieations.and
the great interest which such schemes have aroused.

The Distriet Officer of Manbhum refers to the manner in which these

schemes have enabled the officers to come into personal touch with the
villagers.

2 Bhagalpur D_t'vt'sim;.-—ln ‘the Bhagalpur District wells were more
popular than roads, but even in the case of wells it was found diffeult to-
obtain assistance in the shape of free labour and it was only with diffculty
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that workers were persuaded to accept reduced wages. There was an
undoubted impression. that, when it was Government that was spending
money, all the expenditure must be borne by Government. In the case
of roads, no difficulty was experienced in getting land free and roads have
been built which will enable the villagers to carry their goods to trading
centres more cheaply.

In Purnea the people, perhaps owing to the nature of the climate,
were in the beginning apathetic, but after a time, except in Forbesganj
sub-division, they came forward with the necessary manual labour as they
realised the importance and the value of the schemes which were being
undertaken.

3. Tirhut Division—In Muzaffarpur, the whole allotment will be spent
on the drainage of a chaur that has been perpetually water-logged ; this will
result in a considerable inerease in the prosperity of the residents of the
area. The free gift of the land which was required has now been obtained
and the work will be taken up after the rains.

In Saran the villagers were keener on wells than on village communi-
cations, and proposals are being put forward for wells for irrigation

purposes.

In Champaran also wells were more popular.. Labour and land were
given free and wells were sunk at a cost of Rs. 120, instead of the normal
cost.of more than Rs. 200.

In Darbhanga the desilting of tanks has been carried out to the
great benefit of the villagers both for irrigation and domestic purposes.

4. Paina Division—The response of zamindars in granting land both
for construction of wells as well as roads has been encouraging, but in
Dinapore the enthusiasm of the villagers cooled to some extent when it was
found that the whole cost would not be met by Government. Some of the
roads constructed are reported to be better than the local board kutcha
roads. Here also it was easier to obtain land and labour for wells rather
than for roads.

In one of the sub-divisions of Gaya, each project was entrusted to
a selected person of the locality and, though some opposition was offered by
absentee landlords, several valuable roads were constructed. In some
cases well projects had to be given up as land and labour were not forth-

commg

In Shahabad many of the old village roads com1ectlng villages in the
interior with their markets have been repaired. Wells are being
constructed at the tolas of depressed classes and many old wells which had
been neglected have been repaired, Here again the villagers -are more.
ready to give land for the construction of wells than for roads and in some.
cases road projects had to be abandoned owing to the villagers withdrawing
their: offers ‘of-land. - In" some sub-divisions it was: fdnnd that v:llagers
were: mm nuiy to eo-opom\‘e thmr laqdlwdb &

HEEPE
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CENTRAL PROVINCES.
Aliotments Expenditare

from the up to
Government  30th June
of India 1938.
grant.
Rs. Rs.
(1) Rural water supply .. . . .. 1,20,000 16,700
(2) District Officers’ discretionary grants .. s 1,00,000 24,000
(3) Welfare of aboriginal tribes in acheduled districts . . 40,000 31,000
(4) Dispensary buildings in villages . .. 15,000 2,000
(5) Experiments in poultry farming . . 10,000 3,000
(6) Improved bulls for District Councils .. . 30,000 3,000
(7) Farm in Mandla District .. . . 30,000 10,000
{8) Additional debt conciliation boards .. .- 1,00,000 26,000
(9) Cinemas on lorries for demonstration work . 20,000 3,000
(10) Purchase of boring plants .. .. . 15,000
{11) Storage accommodation for cultivators’ produce .. 20,000
5,00,000 1,18,700

2. Rural water supply.—The scheme contemplates the construction
of 211 wells in 20 districts in the province and also the improvement
of water supply in raiyatwari areas by the construction of 31 new wells
and one tank and repairs to 32 wells and 11 tanks. It is hoped that

the entire grant will be utilised by the close of the current financial
year.

3. Discretionarn grants—The whole of the_ expenditure under this
head will be devoted to the construction of new wells and tanks, repair
of existing sources of water supply, repair of roads and construction of
causeways and culverts on village roads. A notable feature is that in
certain districts the villagers are prepared to contribute in the shape of
cash or labour. In-the Akola District, a part of the expenditure on the
schemes will be provided by the Distriect Counecil.

4. Grant for the welfare of aboriginal tribes—The schemes sanctioned
by the Local Government include travelling dispensaries, new roads and
wells or repairs thereto and a small eontribution to four dispensaries for
the treatment of aboriginals suffering from ** yaws’ Of the roads
proposed to be construeted, one is a link road from Khapa to Lutia in the
Chhindwara Distriet, which will provide a most valuable means of access
to Batka Khapa Jag:r one of the wildest and most inaccessible regions
in the Chhindwara District inhabited by aboriginal tribes. It will provide
an outlet for forest produce and react favourably upon the econditions and
prosperity of the .aboriginal inhabitants.  All the other schemes under-
taken are similarly calculated to alleviate the conditions of the aboriginals.

Tt is hoped that the bulk of the grant will be spent by the end of March
1937.

5. Cheap plan dispensaries—The schemhes 8o far saietioned amount 0
Ra. 11,750 and they include cheap plan dispensaries at Athair in Betu
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District, at Kurkhera and Bhamragarh in Chanda District and at Mouda
in Nagpur Distriet. The expenditure will represent non-recurring grants
to the Distriet Councils to meet half of the cost of the construction of these

cheap plan dispensary buildings.

6. Debt conciliation boards.—Although the expenditure up to the
end of June was only Rs. 26,000, it is expected that hy December 1937 the
entire grant will have been spent on the establishment of 5 debt conciliation
boards. The centres at which these boards are proposed to be set up
are Chhindwara, Damoh-Hatta, Amraoti, Khandwa, and Ramtek-Umrer.

7. Experiments tn pouliry breeding.—The objeet of the scheme is
to establish the indusiry on more scientific lines. It aims at the gradnai
upgrading of country fowl by pure bred cockerels of high laying
breeds. Two foundation farms will be maintained, one at Borgaon and
the other at Telinkheri, with a view to determine wtneh breed 'is the best
for the improvement of the country stock. The former will ‘consist
entirely of White Leghorns, ‘while the latter will include other breeds.
Owners of fowls in villages will be supplied, free of cost, with cockerels
én condition that they agree to sell or otherwise dispose of all eountry
cocks in their possession and properly mairntain the pedigree bird given to
them. Two Agricultural Assistants were sent for training to Poona and
Lucknow and they have, on completion of their course, rejoined their duties
at Borgaon and Telinkheri. Four poultry houses and four trap mnests
have been constructed on the Telinkheri Farm, where 300 feet runs with
stays and two brooders with one coup for chickens have also been completed.
A start has been made at the Telinkheri Farm by obtaining 175 pure
‘White Leghorn eggs.

8, Provision of improved bulls for District Councils—27 bulls have
already been supplied to District Councils and other institutions and
arrangements are in train for obtaining 38 more bulls for supply to
similar institutions.’ ’ ’

9. Opening of a farm in the Mandla District.—This farm is intended
to supply a long felt want. Large quantities of seed are at present
1mpnr1ed from outside the distriet and such supplies cannot be withdrawn
every year withiout detriment to the interest of the agriculturists of other
distriects. The land required for the farm has already been acquired and
bullocks, implements and other material have also been purchased. The
staff required in the year 1936-37 has been engaged, while plans and
estimates for the buildings proposed to be constructed on the farm are
under preparation. - -Although the present scheme provides for an expendi-
ture of only Rs. 11.000, it is hoped that the balance of Rs. 19,000 will also
be spent by the end of the: financial year 1936-37.

. 10.-Cinema outﬁt for demonsiration work—Two Commer Type
Chassis fitted with Perking ‘“ Wolf *> Diesel Type engine and Bosch
‘electric starter have been ordered from the Tndian Stores Department
and are exnected ‘to be delivered shortlv. ~ Films for the ‘above outfit
have already been’ ordered. The scheme sanctioned so far involves an
expenditure of about Rs. 14, 000, but it is expected that the balance ‘of
Rs. 6,000 will also be spent in ‘l:he current financial year.

11. Purchase. of borshg plents—The original scheme was to -purchase
two tractors for the Saugor District. This had to be abandoned as it was
found that a more powerful and:expensive type:of tzactor was required for
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the work. The original scheme has been replaced by one for the purchass
of borimg plants. The Local Government has sanctioned. the purchase
of two well-boring plants at a total cost of Rs. 13,000. It is proposed to
obtain shortly from the Indian Stores Department two oil engines of the
required type for working these units. The whole of the allotment will
be spent by the end of the current year.

12. Storage accommodation for culttvators’ produce—The object of
providing godowns is to put the agriculturists in a position to hold over
their produce when prices are unfavourable. The orginal idea was to
allot grants to certain market committees in different circles. Opinions
elicited from "the market committees induced Government to work the
scheme through the eco-operative movement. Detailed proposals in con-
:neetion with the working of this scheme through the medium of Co-operative
Banks and Secieties have been submitted for the approval of Government.
Sites have been provisionally selected for 5 godowns, one in Raipur, another
at Bilaspur and a third at Drug for storing grain and two others in the
Nagpur Distriet for the disposal of the produce of the Nagpur District

Orange Growers’ Association. It is hoped that by the end of the financial
year 1936-37 the entire grant will have been spent.

ASSAM.
Allotments
from the E
Government up to
of India 30th June
grant. 19386.
Rs. Rs.
{1) Rural water-supply .. . 3,00,000 17,000
{2) Village roads . . . 1,00,000 13,000
(3) Discretionary grants .. . - 40,000 15,000
(4) Village sanitation . . 40,000 11,000
(5) Boro Irrigation .. . 20,000 20,000
5,00,000 76,000

Rural water supply —Ninety-one wells and five iron. storage tanks
have been completed, while fifty-eight wells and one iron storage tank
are under construction. In many areas progress has not gome beyond
the selection of sites and preparation of plans. Actual work could not
begin until the type plans approved by Government had been distriputed
and contractors for test-boring selected and was necessarily held up by

the onset of the rains. Two bunds for water storage were also constructed
in a hill area.

~ Village roads—Fifty-one miles of road have been completed and
"80 miles are under construction. Four bridges have been.completed and
‘seven are under construc¢tion in hill distriéts.
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Discretionary granis—These have been largely used to supplement
the allotments for water supply and village roads. Other selected activi-
ties were—

Rs.
Grant to an Agricultural and Industrial Exhibition .. 150
. Establishment of schools in grazing areas .. 98

Grant towards the building of a new rural dlspensary 250
Grant to a Health, Matermt3 and Chlld Welfare

Exhibition .. .. 100
Embankments . . +.1,890
Health propaganda of Ram Knshna Mlaslon ; .. 100,
Ezxcavation of water ways . . e (200
“Supply of looms and Jacquards R
Supply -of Hospital equipment, bedding a.nd-

medicine :

Construction of a ‘‘Serai” (traveHers’
Educational Exhibition 4 Amount
Supply of green manure, seed and haypress unspecified.

Anti-malarial work

Storage pounds for water hyacinth. (Most
of the work done on this campaign in
Sylhet District has been voluntary and
free).

These amounts have not all yet been expended. ‘

‘Village sanitation.—The bulk of the schemes assisted have been works
for rural water supply and village roads under the charge of village
authorities, including the renovation of old tanks, roads and embankments.
A eertain amount of drainage work was also done.

Boro irrmgation pumps—

-« These, with one set owned by the Lochl Government, were worLed in
various parts of the Habiganj, South Sylhet, Sunamganj, and North
Bylhet sub-divisions of the Sylhet District, and in Nowgong District.
Though ordered in September, the pumps were only received at various
dates between -1st December and late January.

The expenditure incurred against the grant was :—
o ndite

Purchase ‘of pumps (10) .. .. .. 19434
Pay of clerk .. . .. .. 140
Survey of suitable areas .. .. .. 809

Total .. 20,383

Balarice pay#ble by Provineial Governiment L. 883
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. The expenditure on working, which was recoverable from the culti-
‘vators benefited, was -— = - :

_ Rs.
Running staf .. . .. .. 8,634
Diesel oil and Mobiloil . .. 1,968
Incidentals 3 . .. 2,055
o Total .. 1,657

The pumps were used to some extent for irrigating standing boro
and edrly aus paddy. - The tetal avea irtigated was 5,565 bighas (1,855
acres).'.The area actually transplanted or. sown broadcast was only 3,349
bighas. The people were at first sceptical, but they are now thoroughly
awake to the possibilities of the scheme 'and the opposition which was
at first encountered will gradually disappear. Three further pumps have
been bought through Government on the hire-purchase system.

. The Director of Agriculture is satisfied, on the basis of the experi-
ment, that the pumps can be worked economically and that work could be
found for over sixty in Assam.

NORTH-WEST FRONTIER PROVINCE.
Allotments
from the Expenditure
Government up to the end of

of India July 1936,
grant.
Rs. Rs.
Drinking Water Supply Schemes .. . . 1,20,000 11,600
Discretion ant includi t for control of hill .
torrents in Dera Tsmasl Khan -\ .. 1,10,000 48,000
.5 Improvements of village rosds .. .. . 10,000. -« :° 4,400
! Anti-melarial measmmes ... . .. .. . 16,000 © 15,000, .
Opening of scheol farms .. |, .. e 10,000
Marketing facilities for loeal industries . .. - e s 3,000 1,600
Bara Irrigation .. . .. .- . 5,000 .
Industrial shops .. .. .. o 7,000 7,000
Manufscture of Bhora Bone Meal - .., . 20,000 15,000

3,00,000 1,02,500

2. Drinking water supply schemes—Four schemes ‘were approved.
One is for Mansehra, which is an important country town, shortly to be
raised to the status'of a notified area. ' The second scheme is to sink wells
in Thal area in the Kohat District where the lack of drinking water in
some -tracts is an almost unbelievable hardship. Men and women have
to fetch drinking water at times from a distance of 12 miles. A similar
%mg'has been devised for the dry areas in Bannu and Dera I#mail

an.._ . . . . EI DR S R Sriet T

3. Discretionary granfrmAbout Rs. 7,000 has already been spent i
Hazara District, chiefly 1:?1’{é j;ﬁeA improvement of springs aﬁd the copnstiui
tion of embankments or aqueducts 4o protect the existing sources of water
supply. . In the Peshawar Ristrich abont: Rg:800 hos been speat, on the
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purchase of a hand pump for draining stag'nant water in Swabi and the
construction of a protective bund to save village Mullah Khel from the
destructive action of the Swat river. Of the Rs. 6,000 spent in Kohat
District, the bulk of the expenditure was on earth works designed to
save valuable lands from floods. Rs. 1,000 has also been spent on prizes
to schools. In the Bannu Distriet the expenditure was about Rs. 5,000,
mainly on the construction of embankments to protect the available
gources of drinking water supply and to improve the means of irrigation.
Of the total allotment of Rs. 35,000 for Dera Ismail Khan, Rs. 7,000 has
already been expended on the improvement of irrigation. A large num-
ber of schemes are ready and it is hoped to spend the bulk of the allotment
in the near future.

4. Village roads—Considerable progress has been made in all the
districts in opening new village roads. A notable feature is that in the
Peshawar District the villages will contribute labour at a nominal coat,
Some of the schemes afoot provide for roads suitable for wheeled traffic.

5. Anti-malarial measures—The entire allotment of Rs. 15,000 for
anti-malarial measures was expended on the purchase of quinine and
cinchona febrifuge which was distributed among villages where malama
was ‘most prevalent.

6. Marketing facilities—As regards marketing facilities for local
industries, Sheikh Mohamadi village in the Peshawar District, which is an
important grape growing centre, has been taught the pnncmples and finan-
cial advantages of joint mﬂ.rketlng on a co-operative basis.

7. Shora Bone meal.—Shora Bone meal is a new diseovery. and tests
have proved that it is an excellent manure, the manufacture of which
places within the reach of the agriculturist of the province a supply of
good manure at a reasonable price. Qut of the Rs. 20,000 allotted for
the purpose, Rs. 5,000 was spent on the instéllation of a plant and
Rs. 10,000 on the manufacture of 8,000 maunds of manure.

ORISSA.
Allotments Expenditure
from the up to 30th June
Government 1938.
of India grant.
Rs. .
(1) Village communications .. .. . 1,53,000 59,000
(2) Rural water supply .. .. . . 1,23,000 51,000
(3] Villagé welfare scheme and reserve . . 34,000
3,10,000* 1,10,000

* The total sliotmsit to Orissa is made up of amounts traneferred from the old Bihar and
Orilea Provinoe and from Madras (rounded %o the nearest thousand).

The greater part of the provincial allotment was devoted to the
improvement of rural water supply and village communications. The
Commissioner of the Orissa Division received Rs. 2,50,000 of which
Rs. 14 lakhs was ordered to be spent on communications and ome lakh
on water supply. This was distributed to District Officers, the allotment
for each district being half a lakh,

L40GLAD B
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9. The outstanding feature of the work in North Orissa was the
insistence on the villagers themselves contributing substantially to the
schemes by supplying labour free and arranging themselves to take work
on contract at low rates. The co-operation of the villagers was secured by
forming sub-divisional and thana committees and, below them again, com-
mittees in villages and groups of villages. Villagers were asked to state
their most pressing needs in respect of communications and water supply,
and they were informed that a grant would be made from the fund for
such of these schemes as were approved, provided the villagers contributed
themselves in the manner stated above.

3.. Considering the novelty of the proposal the response was gratify-
ing. The progress would have been considerably greater but for the fa:t
tugt the meonsoon broke a month earlier than wusual. The vatue
of the work done is more than three times as great as the Government
grant, which is satisfactory evidence of the extent to which villagers in
North Orissa have learnt to help themselves. The fact that as many as
1,734 separate schemes have been sanctioned since work began indicates
that the benefits of the grant have been widely distributed. In Cuttack
District progress has been particularly rapid for a variety of reasons. The
distriet has a much larger population than any other and has received the
special attention of the Divisional Commissioner whose headquarters are
in that district and who ‘was able to explain the scheme at the outset to
the various sub-divisional officers on their monthly visits to Cuttack. Yet
another reason is that it was in Cuttack District that the campaign started
in 1929 against water hyacinth and was pressed first to a successful
conclusion. The .people have not forgotten the advantages of corporate
action. _

.4, Out of the 24 lakhs actually allotted to the old Orissa Divisisn:
Ra. 1,87,000 has already.been assigned to sanctioned schemes and when
the schemes have been completed they will represent work valued at
Ra. 5,39,000. On achemes actually completed half a lakh has already.
been paid out and this has sufficed to add 1-2/3rds lakhs to the capital
assets of the rural areas of North Orissa. A further amount of half a
lakh has already been paid out for schemes in progress. The form which
the village welfare scheme, for which Rs. 10,000 has been allotted, should
také, is still under consideration.

5. An attempt has been made to estimate the number of persons
affected by the schemes. The Government of Orissa are not fully satisfied
with the figures reported at present, sinee it appears ihat in some of the
districts the phrase has been interpreted as meaning the number of
labourers employed rather than the number of persons who will benefit b
the completed work. The latter is obviously the proper criterion. Still,
taking these figures as a first approximation, it appears that 14 per cent.
of the total population has already been benefited by the scheme. It is
not too much to hope that with the help of the further grant now pronfised
the proportion of the population te be affected may rise to 30 per cent..

6. Certain difficulties have been experienced in connection with rural
water supply schémes. TIn villages near the coast there is 'a general
complaint that the water in the wells is brackish and it has been neeessary
to eongefitrate majnly on improving drinking water tanks, though they
are admittedly unsatisfactory, as it is difficult to keep the water free from
contgmination. In the uplands the cost of digging wells is considerable,

LEU R e,
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as the soil is hard and rocky, necessitating blasting in some cases and
water is generally found only at a considerable depth.

. Another very pleasing feature of the work in North Orissa has becn
tha.t 1t has stimulated some of the wealthier landlords to improve village
communications on the same lines, viz., by providing a portion of the cost
on condition that the villagers helped w1th‘ labour or money eontribution.
The schemes that have been sanctioned are for the most part quite small
ones, valued on the average at about Rs. 300 each and involving a charge
on the grant of about Rs. 100 each. The only really large scheme was the -
bridging of the Salkhi river in the Khondmals, The work which was
estimated to cost half a lakh was carried through with the help of the
Khond population which will benefit from it, at'a cost of Rs. 20,000 im
the course of the last dry season and the bridge was opened last May by
the Collector of Ganjam (to which district the sub-division is now
attached).

8. As regards the position in the Ez-Madras area, the allotment made
by the Madras Government to each district was based on the land
revenue demand, though a small additional grant was made to the agency
tracts, where the land revenue demand is insignificant and to Collectors
to augment their diserctionary grants. In conséquence, Ganjam and
Vizagapatam Distriets which consist mainly of permanently settled estates
received a small allotment. In Ganjam a large portion of the small .
amount available for improving rural water supply had to be spent in the
portion of the distriet remaining in Madras, where a serious water scarcity
threatened. last dry season. Except in the (Ganjam ‘agency where there
are no local bodies, the allctment was distributed to Distriet Boards and
the money was spent on expanding the regular District Board programme
for the provision of rural water supply and village communications. -
Progress which was generally poor was retarded by the threat of a famine
in the portion ‘of Ganjam Distriet remaining in Madras, resulting in the
District Board Engineering staff being concentrated in that area, by the
large amount of additional work thrown on Government and loeal Board .
ofticers owing to the bifurcation of the Ganjam and Vizagapatam Distriets -
on the formation of the new province and by the premature a.rrlval of
the monsoon.

9. Tt is proposed during the next working season to adopt throughuut
the province the system which has worked so well in North -Orissa with
such modifications as may prove necessary in the light of the ‘experience
gained and of the instructions issued by the Government of India. '

: BIND.
o o 4 Allotments
' o “from the Experditure
d Government - up to 30th
of India June 1936,
G i _ grant.
LA Ra. ‘Rs.
. _Esnblilhmnnt of seed. and mplamont depots . . 36,000 "
“Tmpmvamcnt of cottage industries, inclading S
‘*..: ... sogp making, rope and twine making .
Ce= ... from local fibre called * Vlhn " and | ) 75,000 -
‘... ‘tanning and flaying o e e 21-,”[ SRS

""Dlscrdnanwygmh s ke G i G BRL400
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DELHI.
Allotments
from the Expenditure
Government ?mm
of India une 1038,
grant.
Ra. Ra.
(1) Wells—
(@) repairs .. . . . . 24,000 3,000
(®) new .. . . .. 8,000 ..
{2) Remodelling villages . . . 3,000 ..
(8) Roads and communications .. . . 10,000 8.500
(4) Reserve .. . . .. . 5,000 3,000
50,000 12.500

1. fmprovement of water supply—Wells :— .

(a) Repairs—In three zails repairs to 49 wells have been carried
out at an estimated cost of Rs. 8,815. Running payments
amounting to Rs. 2,930 have been made and final bills,
which haye been prepared, are under scrutiny and the balance
will be paid at an early date. In six other zails the work
of repairs to another 100 wells at an estimated cosl of
Rs. 17,545 is in hand. This work should be completed in
the very near future. Great care had to be exercised in
drawing up the programme of repairs, which was only done
after a careful survey had been made by the health autho-
rities and samples of water from the wells concerned had
been tested. :

() New wells.—After a full survey, villages were selected in which
new wells could usefully be constructed. As soon as the
repair work is completed, the matter of the construction of
new Wells will be taken in hand.

2. Village remodelling.—Originally the village of Tatarpur was
selected for this purpose and an estimate for Rs. 6,000 was prepared.
As this sum exceeded the amount of Rs. 3,000 which was sanctioned for
the purpose by the Government of India, efforts were made to ecut down
the estimate by adopting a less elaborate scheme than that which was
originally proposed. A new site for another village has been selected
and the case is receiving full consideration.

. 3. Roads and communications.—A sum of Rs. 70,000 for earth work
on the Makbara Paik-Ochandi Road was sanctione( The road is about
13} ‘miles in length. About three-fourths of the :0ad has now been
completed and two culverts have been constructed to drain off water.
Running payments amounting to Rs. 6,520 have since been made &fter
careful serutiny and it is hoped that the work will be finished by Septem-

ber next.

~~4. ' Deputy Commissioner’s reserve—Out of ¢his allotment petty
works costing Rs. 3,090 and mostly relating to improvement of road
communieations have been carried out. The rest of the allotment amount-
ing to Rs.1,910 still remains to be spent usefully in carrying out such
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other petty works as are found to be badly needed. Sueh are in the
nature of construction of small bridges over storm water nalas, repair to
kacha roads and construction of eulverts.

AJMER-MERWARA.,
Allotments
from the Expenditurs
Government up to 30th
of Indis June 1936.
grant. _
Rs. Rs.
(1) Improvement of village roads, etc. . . 23,000 12,600
(2) Propaganda for improvement of agriculture . 23,000 1,700
(3) Improvement of livestock e . e 1,000 700
(4) Discretionary grants .. e e .. 3,000
50,000 14,900

(1) Improvement to village roads and construction of small bridges
and culverts—Important village roads of the total length of 101 miles
were selected in all parts of the district for improvement. Of these about
75 miles have been repaired generally and made into fair weather roads.
21 culverts or road dams have been newly constructed and others repaired.

(2) Improvement of agricultural and samitary conditions.—Three
agricultural assistants (one for each sub-division) are touring the villages
and doing propaganda and demonstration work for improvement of agri-
culture. New varieties of erops have been introduced and improved seed
supplied. Other experiments are being ecarried out under the directions
of the Direetor of the Institute of Plant Industry, Indore. These
assistants will shortly be provided with demonstrators to assist them.

(3) Improvement of live stock.—Four young bulls have been pur-
chased from the Imperial Cattle Breeding Farm at Karnal, but owing
to their immaturity have not yet been brought into use. They will be
made available for specially selected areas in the beginning of the eold
weather of 1936-37.

COORG. -

Allotments
from the
: Government Expenditure
. grant. June 1936,

. Discretionary grant ve .e .e ‘e . 16,000 6,900
Water supply schemes ., . . . 32,600 19,900
Cattle breeding schemes .. .. . . " 2,500

50,000 2680

bi.;cfoﬁorm .grawt—~The Commissioner’s diseretionary grant was -
spent on improvements to village communications, anti-malarial work and
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other improvements in village sanitation, ruralising the courzes of instrue-
tion in certain Higher Elementary Schools and assistance to subsidiary
pursuits which are considered to be of value in raising the agriculturists
“from their present depressed state.

2. Water supply schemes.—Out of a total of 40 wells, 110 tanks,
16 irrigation-channels and 5 miscellaneous works included in the sanc-
tioned programme for reconstruction, 27 wells have been sunk, 75 tanks
have been restored and 9 channels have been repaired. The prineciple
that the villagers should themselves contribute to the improvements, either
in cash or in kind (by labour or the like), has been followed as far as
possible. The works so far completed have been accomplished to the best
advaintage of the rural populatlon and the results achieved are regarded
as satisfactory. Further operations have now been postponed on account
of monsoon conditions hut the programme will be resumed as soon as
fair weather sets in again.

- MESSAGE FROM THE COUNCIL OF STATE.

. Becretary of the Assembly : Sir, the following Message has been
received from the Council of State.

‘41 am' directed to inform you that the Bill further to amend the Indian Com:
panies Act, for.certain purposes, which was passed by the Legislative Assembly at its
meeting held on ‘Wednesday, the 7th Oetober, 1936, was passed by the Council of
Btate at ite meeting held- on Tuesday, the 13th October, 1936, with the amendments
shown in the emclosed statement.

“The Council of State requests the concurremce of the Legislative Assembly in the
amendments.’’

Sir, I lay on the table the Bill as amended by the Couneil of State.
. » .'
*' Statement showing the amendments made in the Bill further to amend the Indian
Companies Act, for certain purposes, by the Council of State, at its meeting held
on the 18th Oetobcr 1936.

1. In sub-clause (b) of clause 17 for the words ¢ ten days ’-the following words
were substituted, namely : ' '

¢ ten days exclusive of mon- working days and days on which the transfer books
of the company are closed.’

2. In clause 42, to the proposed section 86B, the following Explanation was added,

- * Ezplanation—For the purposes of the provispes to this section, the Presi-

-dency towns of Caleutta and Madras shall be deemed to be part of the

' 24-Parganag and Chingleput Districts respectively, and the Presidency

1 town of Bombay shall be deemed to be part of the Bomba.y Suhur'ban
: and the Thana Districts.’

3. 'n clause 42, to the proposed section B6F (1) the fo]lomng words were adﬂed
namely :

* A director so removed shall not be re-a.ppoint.od a director by the Board of
.» S+ Directers.” «

"4 In elause 46 in the ‘proposed sub-séction ) of section 91A, after the words
‘ evety officer of the' Company who’, the words ‘hmwmtlgr.tnd wiltully ’ were



MESSAGE FROM THE COUNCIL OF STATE. 3243

5. For clause 55, the following was substituted, namely :

* 55. In section 101 of the said Aet—
(a) for sub-sections (1) and (2) the following sub-sections shall be l\'.lblti-

tuted, namely :
‘(1) No allotment shall be made of any share capital of a eompa.n]r ofiered
" to the publie for subserlpnon unless the amount stated in the
prospectus as the minimum amount which in the epiniom of -the
direetors must be raised by the issue of share capital in order to
provide the sums or, if any part thereof is to be defrayed in any
other manner, the balance of the sum regpired to ‘be provided in
respect of the matters specified in sub-section (2) has' been subseribed,
and the sum of at least five per cent. thereof has been paid to or
received in cash by the company. L B

(2) The matters for which provision for the »uising of & ‘minimum amount
of share capital must be made by the direstars are the following,
namely :

(a) the purchase price of any property purchased or.to be purchased
which is to be defrayed in whole or in part out of the prooeodn of
the issue,

(b) any preliminary expenses payable by the company and any com-
mission so payable to any person in iconsideration of his agreeing
to subscribe -for or of his procuring or a.greomg to procure sub-
scriptions for any shares in the company,

. (e¢) the repayment of any moneys borrowed by the co‘mpany in respect
of any of the foregoing matters, and

(d) working capital

(2A) The amount referred to in sub- section - (1} as the amount stated in
the prospectus shall be reckoned exclusively of any amount payable
otherwise than in cash and is in this ‘Act referred to as ‘the‘
minimum subseription ’.

(2B) Al moneys received from applicants for shares shall be deposited
and kept in a scheduled Bank as defined in the Reserve Bank of
India Aet, 1934, until returned in accerdanee with the provisions
of sub-section (4) or until the certificate to commence business is
obtained under section 103.

(2C) In the eveut of any contravention of the provisiops of sub-section
(2B) every promoter, director or other person knowingly respon-
sible for such contravention shall be liable to a fine not exceeding
five hundred rupees.’ ; and

(b) in sub-section (4) for the word ¢ twenty ’ the word * eighty ’ for the
word * thirty ’ the word ‘ ninety ’ and for the word ¢ thirtieth’ the
word ¢ ninétieth ' respectively shall be substituted.’

6. In clause 59 for the proposed section 105C, the following was nu.bmtutod,-
mamely : :
€ 105C. Where the directors decide to increase the eapital of the eompany by

the issue of further shares such shares

Further isue of eapital. shall be offered to the members in .pro-
i . portion to the existing shares held by each member (irrespective of
- class) and such offer shall be made by notice specifying the number of

shares to which the member is entitled, and limiting a time within which the
offer if not accepted, will be deemed to be declined ; and after the
expiration of such time, or on receipt of an mtlmat:lon from the
member to whom such notme is given, that he declines to accept the
shares offered, the directors may dispose of the same in such manner as

they think most beneficial to the Company.’ .
7. In sub-clause (b) of clause 106 for the pmpmd new :e.la.nle (d) of Ioctlon 230,

the following’ was substituted, namely :

* (d) compensation payable under the  Workmen’s Oompenn‘lhon Act, 1923, in
‘Tespect ot the dea.th or disablement of any officer or employao of the

eompany. ’
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8. In clause 118 after sub-section (2) of the proposed new seetion 277TBB the
following was inserted as sub-section (3) apd the subsequent sub-sections were re-
numbered accordingly :

* (3) Any person acting in contravention of this section ahall be liable to & fine
not exceeding rupees onme hundred.’

9. In clause 121 for sub-section (2) of the proposed section 282B the following
was substituted, mamsely :

¢ (2) Where a Provident Fund has been constituted by a company for its
employees or any class of ite employees, all moneys contributed to such
Fund (whether by the company or by the employees) or accruing by
way of interest or otherwise to such Fund after the commencement of
the Indian Companies (Amendment) Aect, 1936, shall be invested and
shall be invested only in securities mentiomed or referred to in clauses
(a) to (¢) of section 20 of the Indian Trusts Act, 1882, and all moneys
belouging to such Fund at the commencement of the said Act which are
not so invested shall be invested in such securities by annual instalments
not exceeding ten in number and not less in amount in any year than one-
tenth of the whole amount of such moneys.’ .

10. In clause 121 in the proposed section 282B, sub-sections (3) and (4) were
re-numbered as sub-sections (4) and (5) and the following was inserted as sub-sec-
tion (3) :

*(3) Notwithstanding anything to the contrary in the rules of any fund to
which sub-section (2) applies or in any contract between a company and
its employees, no employee shall be entitled to receive in respect of such
portion of the amount to his eredit in such fund as is invested in accord-
ance with the provisions of sub-section (2) interest at a rate exceeding
the rate of interest yielded by such investment.’

11. In clanse 124 in the proposed form ‘ F’ in the sub-heading ¢ Investments'
under the heading of ‘ Property and Assets ' before the word ‘ Distinguishing ’ the
following words were inserted, namely :

* Showing nature of investments and mede of valuation, e.g., Cost or Market
value and .

12, Necessary corrections of the numbering amd lettering of the sections inserted
by the Bill were carried out together with comsequential correections of cross refer-
mm.li

.

THE CI_IILD MARRIAGE RESTRAINT (AMENDMENT) BILL.
PerrTIONS LAD ON THE TABLE.

Becretary of the Assembly : Sir, under Standing Order 78, I have to
report that four petitions as per statement laid -on the table have been
received relating to the Bill to amend the Child Marriage Restraint Act,
1929, which was introduced in the Legislative Assembly -on the 26th
September, 1935, by Mr. B. Das.

Petitions relating to the Bill to amend the Child Marriage Restraint Act, 1929, which was infroduced
in the Legislative Assembly on the 26th September 1935, - b

I

Number '
. of District or Town. Province. ¢
signatories.
162 Serampur, Hoogly, Calcutta, etc. .. ie Bemgn. 1.
185 Burdwan, Hoogly, etc. .- Bengal,
96 Calcutta, Hogy, Burdwan, ete. . e Bengal. .
525 -



THB INDIAN COMPANIES (AMENDMENT) BILL.

The Honourable Six Nripendra 8ircar (Law Member) : Sir, T ask for
your permission under rule 34, at page 91 of the Manual, that. the amend-
ments in the Companies Bill made in the Couneil of State may be taken
up, and I may now be allowed to move the motion for their consideration.
Rule 34 runs thus :

** Alter an amended Bill has been laid on the table, any Member acting on
behalf of Government in the case of a Governmemt Bill, or, in any other chase, any

Member after giving three days’ notice, or with the eonsent of the President without
notice, may move that the amendments be taken into consideratiom.’’

I am asking for your consent that I may be allowed to move this
without notice and I ean assure the Chair and the House that the amend-
ments are of such a nature that possibly they will not last more than
a few minutes, as there is nothing controversial in them. They have all
been printed and circulated.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member can move them.

The Honourable Sir Nripendra Bircar : Sir, I move :

‘* That the amendments made in the Council of SBtate in the Bill further to amand
the Indian Companies Act, 1913, for eertain purposes, be taken into eomsideration.’’

I will draw the attention of Honourable Members to the amend-
ments which have been made, from which it will appear that really
there is nothing controversial.

The first amendment is that we provided here that ten days should
be allowed for supplying a copy of the shareholders’ list. Honourable
Members will. remember that the Seleet Committee had recommended
30 days. That was not accepted by this House, and a similar attempt
made in the other House also failed. The only change made is this,
and we have agreed to it, that the ten days should be exclusive of the
non-working days and the days on which.the book is kept closed. It
was brought to our notice,—and I think it is reasonable,—*hat the House
really wants to give them ten days and to exclude non-working days
like Sunday and Puja day, ete.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : Sir, may T know what is meant by the
expression, ‘‘ days on which the transfer books of the company are
closed ”’? Under the Bill, if I am not mistaken, they can be kept
closed for 45 days.

The Hmmbla 8ir Nripendra B8ircar : Yes, but not necessarily at
one strétch.

" Pandit Govind Ballabh Pant : In two instalments, and for 30 days
at a stretch. _

The Honourable 8ir Nripendra 8ircar : I believe throughout the
whole year they can be kept closed for 45 days. That is true, but that
does not create any difficulty, because if as a matter of fact the books
are closed (let us say) for 15 days -at one time and the 15 days are
excluded, surely they are not going to have a meeting at that time when
the books ‘are closed.

( 3245 )
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.. Pandit Govind Ballabh Pant : The books may be closed just before
the meeting. " There might be difficulty and the purpose of the amend-
went that we made here may be defeated.

The Homourable Sir Nripendra Sircar : That remains to be seen.

Then, Sir, with regard to the next amendment, the position is this.
After a rather long discussion we came to the conclusion that an alter-
nate director can be appointed only if the permanent director was
absent from the district. It was pointed out that there will be some
difficulty in the case of Presidency towns of Calcutta, Bombay and
Madras, as they are not really distriets. To avoid that difficulty an
Explanation has been added as follows :

‘* For the purposes of the provisoes to this section, the Presidency towns of
Caleutta and Madras shall Le deemed to be part of the 24-Parganas and Chingleput
Districts respectively, and the Presidency town of Bombay shall be deemed to be part
of the Bombay Suburban and the Thana Distriets.’’ ' :

Then, amendment No. 3 provides that a removed director shall not
be reappointed a director. '

Amendment No. 4 is a drafting addition by adding the words
‘‘ knowingly and wilfully ’’. It is a case of penalty.

Amendment No. b is purely a drafting amendment. This House- will
remember that it accepted an amendment moved, I think, by my Honour-
able friend, Pandit Pant. What happened was that this paragraph was
grammatically a misfit having regard to the paragraph which had gone
before. We have taken care o see that it exactly carries out the
intention of Pandit Govind Ballabh Pant’s amendments : he will also
remember that 120 was changed to 180 and so on.” It is a purely draft-
ing amendment and there is no point of substance in it.

No. 6. There is a point of substance to which I should draw the
attention of this House. The House may remember that Mr. Bajoria
moved that if a further issue of capital should be issued, the existing share-
holders should have preference, that is to say, they must first of all have
the option of taking it. But what Mr. Bajoria did was to limit.it to the
offer of those shares in the same class, that is to say, if they are preference
shares, then they must be offered to preference shareholders. After that
was passed, the point which struck us was this : there was a good deal of
complaint in this House—and on very legitimate grounds—that very often
deferred shares are given to managing agents which carry higher rates
and so on ; if Mr. Bajoria’s amendment stands, the result will be that the
wmanaging agents or other people will be able to issue &éferrédd shares
and those will be offered only to the holders of deferred shareg, that is,
possibly to themselves only ; so that, to prevent that abuse what has now
happened is this : if T may read it out to Honourable Members, thatgs the
only ¢hange - ST e A

** Where the directors decide to inerease the eapital of the company by the issue
of further shares such shares shall be offered to the members in proportion to the
existing shares held by each member (irrespestive of elass).....'” =~ = -~

That is the addition made, because, we do think that it will enable
deferred shares to be issued and offered omly to holders of those deferred
.. shares or shares with special righta :.to avoid that we have aecéptgfl_an
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amendment which was moved in the Council of State that these shares
must be offered to shareholders but irrespective of their class., That is
the only change.

Paragraph 7 is purely a drafting amendment—in respect of the death
or disablement of any officer or employee of the company. There is no
point of substance there:

No. 8 provides a penalty for contravention, as we omitted to put in
any penalty at all.

~ As regards No. 9 and No. 10. T would remind the House that I gave
an undertaking to have an amendment rioved. 'The only change from the
undertaking which 1 gave and the form in which it has been passed by
the Council of ‘State—in faet it was our own amendment—is this : as we
are compelling the employers to put their money in trust funds, we are
providing for the employers not being liable for a larger rate of interest
than what they actually get from the trust securities. In some cases, for
instanece in Tatas, there is an arrangement for paying, let us say, 5 per
cent. ; but now by force of this statute, they will be compelled to put that
amount, at least one-tenth in each year in trust securities. It is possible
that from these trust securities they will get only 3 per cent. or 3% per
cent. ; and it is not the desire of anybody that they should be receiving
only 33 per cent, and giving 5 per cent. ; that is the only correction which
has been made. If they are not paying a higher rate than they are getting
from the trust securities and there is no such agreement, then there is no
hardship ; but I was told that there might be some cases where the
employers have agreed to give 5 or 6 per cent. and they will get only 3
or 3} per cent. That is the object with which this slight change has been .
made : otherwise it is exactly on the lines of the undertaking which I
gave to this House.

- Paragraph 11. What happened was that this was an amendme.nt on
which both the Congress Group and the Government shouted ‘‘ Aye *’ ; but
unfortunately Sir Homi Mody shouted *‘ No '’ louder, and the result was
that Gevernment said ‘‘ No ’’ and at that time we were in such a condition
that nobody paid much attention. That is what has heen put right here.

That is all that has been done by the amendments and I may tell the
House that generally the amendments in the way of relaxing or making
more stringent so far as the main provisions were concerned, were all
opposed and they were not carried. BSir, I move.

‘Mr, President (The Honourable Sir Abdur Rahim) : Motion moved :

244 That tm amendments made in the Bill further to amend the Indian Companies
Act 1913, for, eertain purposes, by the Council of State, at its meeting held on ‘the
lsth October 1936? be taken into comsideration.’’

Mr. Suryya Kumar Som (Dacea Division : Non-Muhmmadan Rural)
Sir, may I ask, on a point of information, from the Honourable the Leader
of the House, whether when, under 105-C, the Directors decide to increase
the capital and issue further sharea does it inctude unissued shares (though
they were included in the company’s share eapl.al), offered subsequently
for subscnptlon ! '

. The Honoursblp 8ir Nripendra Bircar : Yes. I may point out that
\whatever that is, that was what was decided by this House—that portion
has not been changed at all.” All that has been changed is that whereas
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[Sir Nripendra Sirecar.]

under Mr. Bajoria’'s amendment we had to effer it only to the particalar
class, we say now that it should be offered to all classes of shareholders
and not restricted to that particular class : but the answer to my Honour-
able friend, Mr. Som’s question is in the affirmative.

8ir Leslie Hudson (Bombay : European) : Sir, is it open to Members
of the House to speak on any of these paragraphs ?

Mr. President (The Honourable Sir Abdur Rahim) : Yes, certainly.

8Sir Leslie Hudson : I would just like to refer very briefly to amend-

;ne.nts Nos. 9 and 10—particularly No. 9—in regard to provident
unds. .....

Mr. President (The Honourable Sir Abdur Ra.hlm) I am coming to
them separately. But if the Honourable Member wishes to speak at this
stage, he can do so.

The question is :

‘¢ That the amendments made in the Rill further to amend the Indian

Aet, 1913, for eertain purposes, by the Council of State, at ite meeting held on the
13th October, 1936, be taken into comsideratiom.’’

The motion was adopted.
~ Mr. President (The Honourable Sir Abdur Kahim) : The question
18 : ) .

‘* That in sub-clause (b) of clause 17, for the words ¢ ten days ' the following
words be substituted, mamely :

‘ ten days exclusive of non-working days and days on which the transfer books

of the company are closed'.’’

Pandit Govind Ballabh Pant : I am glad that the Bill got through
the Council of State so expeditiously and so speedily. As to these amend-
ments, they are either of a formal character or they give effect to the
matters of substance already agreed to in this House. I regret, however,
the small change that has been made in sub-clause (b) of clause 17. So
far as the first part of it, excluding non-working days, goes, I think it is
but reasonable, but the other part of it whieh also exempts from the epera-
tion of this clause the period during which the transfer books of the com-
pany are closed, will, I think, work to the disadvantage of the shareholders
to- some extent.

The Honourable 8ir Nripendra 8ircar : May I make a statement
which may shorten matters t 1 realise the force of that argument, but
I would suggest that instead of having any controversy now, if it appears
that there has been any abuse by reason of our havisg put in t?e weords,
“ days on which the transfer books of the company are -closed *—then I
undertake to put that right as soon as possible if I find-that cases have
bappened where taking advantage of.this clawse the shareholders’ lists
have not been supplied. But at the moment I would requ.est my Hqgour-
able friend not to move any amendment or to oppase it. -

Pandit Govind Ballabh Pant : T do not press the matter further,

. Mr. President (The Hongurahle Sir Abdur Eahm), The question
is :

** That in sub-clause (b) of clause 17, for the words “ten dup t.he tollmns
words be substitnted, namely :

“tem days exclusive of non-workifig days m& qn- Mlﬂidi ﬂt transfer books
Ao nftheetmpmy are dlosed’. !’ -
The motion was adopted.

.YH-,:"—. w R
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Mr. President (The Honourable Sir Abdur Kahim) : The question

is :
s That in clause 42, to the proposed section 86B, the following Ezplanation be
added, namely : _ .
' * Ezplanation—For the purposes of the provisoes to this section, the Presidency
towns of Caleutta and Madras @ball be dcemed to be pa.rtdof the 24-
Pargunas and Chimgleput Distriets respectively, and the Presidency town
of Bombay shall be deemed to be part of the Bombay Suburban and the
Thana Distriets .’’
The motion was adopted.
Mr. President (The Honourable Sir Abdur Kahim) : The question
is :
¢ That in clause 42, to the proposed section 86F (2), the following weérds be
added, namely : .
¢ A director so removed shall not be re-appointed a director by the Board of
Directors °.’’

The motion was adopted.
Mr. President (The Homourable Sir Abdur Kahim) : '1_‘he question

i :
“¢ Tint in clanse 46, in the proposed sub-section (4) of section 91A, after the words
¢ every officer of the Oompany who ’, the words * knowingly and wilfully ’ be inserted.’’

The motion was adopted.
Mr. President (The Henourable Sir Abdur Rahim) : The question

I8 :
** That for clanse 55, the following be substituted, namely :

* 55. In section 101 of the said Act—
(a) for sub-sections (1) and (2) the following sub-sections shall be substi-
tuted, m H

(1) No allotment shall be made of any share eapital of a company offered
to the public for subscription wumnless the amount stated in the
prospectus as the minimum amount which in the opinion of the
directors must be raised by the issue of share capital! in order to
provide the sums or, if any part thereof is to be defrayed in any
bther manner, the balance of the sum required to be provided in
respect of the matters specified in sub-section (2) has been subscribed,
and the sum of at least five per cent. thereof has been paid to or

received in cash by the company.
(2) The matters for which provision for the raising of a minimum amount
of share capital must be made by the directors are the following,

(a) the purchase price of any property purchased or to be purchased
v .+ which is to be defrayed in whole or in part out of the proceeds of
2 the issne,
(¥) any preliminary expenses payable by the company and any com-
. 1ission- so pagable to any person in ‘consideration of his agreeing
to éubecribe fok or ef his proeuring or agreéing to procure sub-
seriptions for any shares in the company,
(e) the repaymrent of any ioneys botrowed by the eompany m respect
of any of the foregoing matters, and
() workihg ehpital
124) fhe amount referred to in sub-section (1) ws the amount stated in’
cati e, .. the prospectus gball be reckoned sxclugively of amy amount payable
dthegme than in ‘cash and ‘is i thip Act referred to as ‘ the
minfmum edbseription ’,
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(2B) All moneys received from applicants for shares shall be deposited
and kept in a scheduled Bank as defined in the'l_i-eserve Bzu.}k' of
India Act, 1934, until returned in accordance with the provisions
of sub-section (4) or until the certificate to commence business is
obtained under section 103. '

(2C) In the event of any contravention of the provisions of sub-section
(2B) every promotor, director or other person kmowingly respon-
gible for such contravention shall be liable to a fine mot exceeding
five hundred rupees.’ ; and

(b) in sub-section (4) for the word ‘twenty ' the word ‘ eighty’ for the
word * thirty ’ the word  nimety ’ and for the word ‘ thirtieth’ the
word ¢ ninetieth ’ respectively shall be substituted ’.’’ a

. The motion was adopted.

Mr, President (The Honourable Sir Abdur kahim) : The question
is : '

** That in clause 59, for the propesed section 105C, the following be substituted,
namely : ¢

* 105C. ‘Where the directors decide to i.ncreasef t.h; capital of the company by
R . the issue of further shares such shares shall
tarther issue of capital be offered to the members in proportion to

fhe existing shares held by each member (irrespective of class) and

such offer shall be made by notice specifying the number of shares to
which the member is entitled, and limiting a time within which the offer

" if not aceepted, will be deemed to be declined ; and after the expiration

of such time, or on receipt of an intimation from the member to whom
such notice is given, that he declines to accept the shares offered, the
directors may dispose of the same in such manner as they think most
beneficial to the Company ’.’’

The motion was adopted. _
Mr. President (The Honourable Sir Abdur Rahim) : Tl}e

1,

question
. el T

‘¢ That in sub-clause (b) of clause 106, for the proposed new clause (d) of section
230, the following be substituted, namely :

‘(d) compensation payable under the Workmen’s Compensation Aect, 1923, in
respect of the death or, disablement of any officer or employee of the com-
Pwy L ’
The motion was adopted.

Mr. President (The Honourable Sir Abdur Kahim) : The question

.
18 :

AREFY

** That in clause 118, after sub-section (£) of the proposed new section 277BB
the following be inserted as sub-section (3) and the subsequent sub-sections be
re-numbered accordingly : .

*(8) Any person acting in contravention of this section shall be liable to a-fine
not exceeding rupees one hundred ’.’’ )

The motion was adopted. ¥

Mr. President (The Honourable Sir Abdur Rahim) : The quesfjon
is ¢ : ’ .

“That in clause 121, for sub-section (2) of the proposed section 282B, the -
following be substituted, namely : .

‘(£) Where a Provident Fund has been. constituted .by a company for ita

8 employees or any class of its employees, all moneys contributed to such

Fund (whether by the company or by the employees) .or .accruing by

‘way of interest or otherwise to such -Fupd after.the ,commencement of

the Indian Companies (Amendment) #ct, 1936, shall be invested and
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shall be invested only in securities mentioned or referred to in clauses
(a) to (e) of section 20 of the Indian Trusts Act, 1882, and all moneys
belonging to such Fund at the commencement of the said Act which
are not so invested shall be: invegted in such securities by annual
instalments not exceeding ‘ten im number and not less in amount in any
year than one-tenth of the whole amount of such moneys ’.’’

8ir Leslie Hudson : While I admit that the proper course for com-

panigs who have instituted provident funds for the benefit of their
employees is to invest the contributions of those employees in trustee.
securities, I do not agree that it is reasonable that you should force
employers by statute to so invest the company’s contribution. The law
may tell me what I should do with other people’s moneys which may be
entrusted to my care, but I do not think it is veasonable that the law should
prevent me from dealing with my own money as I please. I know that the
argument of those champions of labour who sit in this House is.that
provident funds should be considered as deferred pay, but there are argu-
ments on the other side, especially where she fund is entirely voluntary
on both sides. I consider that the clause of the Bill, as it emerged from
the Select Committee, was a reasonable one which did justice to both
parties concerned. I am afraid that the result of the Bill as now amended
may be to diseourage companies in future from instituting these provident
funds and it may have the effect of causing who already have these funds
in existence to close them down. I hope for the sake of the employees this
will not be so, but I do see the risk. The clause will, to-a certain extent,
inconvenience employers, but that is a matter of not very great importance
perhaps. But the hardship will be on the employees who will find the
interest on their deposits eut down by 40 or 50 per cent. I just wish to
say these few words on this particular clause.

Mr. President (The Honourable Sir Abdur Kahim) : The question
18: - :
¢ Thati in eclause 121, for sub-section (£) of the proposed section 282B, the
following be substituted, namely :

‘(2) Where a Provident Fund has been constituted by a company for its -
employees or any clasg of its employees, all moneys contributed to such
Fund (whether by the ecompany or by the employees) or accruing by
way of interest or otherwise to such Fund after the commencement of
the Indian Companies (Amendment) Act, 1936, shall be invested and
shall be invested only in securities mentioned or referred to in clauses
(a) to (e) of section 20 of the Indian Trusts Act, 1882, and all moneys
belonging to such Fund at the commencement of the said Aet which
are not so invested shall be invested in such securities by annual
instalments not exceeding ten in number and not less in amount in any
year than one-tenth of the whole amount of such moneys °.’’

The motion wss adopted.
* Mr. President (The Honourable Sir Abdur Kahim) : The question
I8
"4/ That in clause 121, in the proposed section 282B, sub-sections (3) and (4) be
re-numbered as sub-mﬁons () and (5), and the following be mserted as sub- sect.mn_
(3y: -
‘(8 Notmthstandmg anything to the contmv in the rules of any fumd to
-" " which sub-section (2J Appliés or in any contract between a company and
*its ‘employees, no ‘employes 'shall he' entitled to reeceive in respect of such
"'portiont 'of the amount to Nie ‘eredit in sech fund.as is invested in accord-
Ao ARl with the' iong'of gub-section (2)- m‘tamt at a rata exceeding
Fhas i the'Vate of i Yielded by ‘such investment ’,’
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Prof. N. @. Ranga (Guntur ckm Nellore : Non-Muhammadan Rural) :
I want to have some information. This amendéd clause runs like this :

** mo employee shall he entitled to receive in res'pam' of such portion of the amount to
his credit in sach fund as is invested,’’ and so on.

Does this mean that on that portion of the provident fund which is
contributed by the employer, the provident fund will not get the interest
accruing on it, and secondly if on that portion of it interest is to accrus
for the benefit of the workers, is that interest to accrue at the rate at which
interest is permissible or the interest that has accrued till now according
to the provisions on which the employers have agreed to grant interest
on it.

The Honourable 8ir Nripendra 8ircar : The position is this.

Under this Bill, if it is passed, the employer is not bound to put in the
whole amount in trustee securities in the first year. Supposing that the
provident fund i3 10 lakhs of rupees, he puts in one lakh in the first year in
trustee securities and further suppose that he is under agreement with the
employees that he will pay them 5 per cent. and the result will be that as
regards this lakh he is not boand to pay more than 3 per eent. or 33 per
cent.—whatever he is getting from the trustee securities but as regards
fine lakhs which is not covered by the operation of the eompulsory portion
of the statite he will still be bound to pay him 5 per eent. That is the
position.

Prof. N. G. Ranga : In respect of such portion to his credit ¢
The Honourable Sir Ntipendra Sircar : Such portion as is invested.

Mr. President (The Honourable 8ir Abdur Kahim) : The question
is : .

‘* That in clause 121, in the proposed section 282B, sub-sections (3) and (4) be
ré-humbered ms sub-seetions (4) akd (&), and the following be inserted as sub-seetion
(2 :

* () Notwithstanding anything to the contrary in the rules of any fund to
whi¢h sub-section (2) applies or in any econtract between a company and
its employees, no employee shall be entitled to receive in respect of suech
portion of the amount to his eredit in such fund as is invested in accord-
ance with the provisions of sub-section (£) interest at a rate cxceeding
the rate of interest yielded by such investment ’.

The motion was adopted.

~_ Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That in elause 124, in the proposed fom ¢ F’, in the sub-heading * Inveatmenta !
under the heading of ¢ erty and Assets ’ 'befor‘a the Word ¢ Distinguishing ’,
following words be mserl'ef hamely :

‘ Showing nature of investmemts and mode of valuation, e.g., Cost or Markot
valne and ’.’’

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor : Non-Muhammadan Rural) : I want to know one thlng from the
Honourable the I:aw Member. The amendment that was tabled here
before it went to the Couneil of State was that the words, * e.g.,”’ should
be omitted for this remson that the valuation must be either according to
the cost or the market value. But this amendment restores the provision
in the old aect.
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The Honourable 8ir Nripendra 8ircar: That was opposed by
@Government. We did not accept it, but the direction in paragraph 11 is
one which your side wanted and we accepted it, but by mistake it was
recorded as not having been accepted.

Mr. President (The Honourable Sir Abdur Kahim) : The question
i8 :
‘¢ That in elause 124, in the proposed form ‘ F' ’, in the sub- headmg ¢ Inventments *

under the heading of * Property and Assets ’, before the word ¢ Distinguishing ’,
following words be inserted, namely :

* Showing nature of investments and mode of valuation, e.g, Cost or Market
value and ’.’’
The motion was adopted.

Mr. President (The Honourable Sir Abdur Kahim) : The question
is :
* That necessary corrections of the numbering and lettering of the sections

umerta\] by the Bill be carried out together with consequential corrections of cross
references.’’

The motion was adopted.

DEMANDS FOR EXCESS GRANTS FOR 1934-35.
Conl,
Demanp No. 19-A.—ExcisE.

The Honourable 8ir James Grigg (Finance Member) : Sir, I beg to
move : ’
‘¢ That an excess grant of Re. 2,350 be voted by the Assembly to regularise the

expenditure chargeable to revenue actually incurred in excess of the voted grant im.
the year 1934-35, in respect of ‘ Excise .7’

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved

'* That an excess grant of Rs. 2,350 be voted by the Assembly to regularise the
expenditure chargeable to revenue actually incurred in excess of the voted grant in
the year 1Y34-35, in respect of * Excise ’.7’

Prof. N. G. Ranga (Gun'ur cum Nellore : Non-Mubhammadan Rural) :
This arises out of the recommendations of the Public Accounts Committee.
I find, Sir, that till now, no opportunity has been given to this House to
discuss the report of the Public Accounts Committee for the last two years
and it is rather an unfortunate thing that Government should hav'e
found......

The Honourable Bir James Grigg : To the best of my recollectlon.
Government have continually offered opportunities but it has been the
wish of the Honourable Member’s own leaders that the discussion be,
postponed.

Prof. N. G. Ranga : I am not aware of that sort of undertaking or
wish. Even if there were any such undertaking or wish, it must have
related to the first report.

' The Honourable Sir James Grigg : As the Fonourable Member has
raised. this point, perhaps I may give the ITouse an account of certam-
pnvate conversations with his leaders on this point. T think it is now
mgore:than a year ago when the first of these motions relating to the Publie,
Keecounts: Clommittes was put down, and I hope the Honourahle ‘Memdber,
LJVELAD 1
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will take it from me that the fact that the opportunity was not taken advant.-
age of was no fault of the Government. Certainly the Honourable Mem-
ber’s leaders wished not to have this discussion during the present Session.
As far as the two reports of the Public Accounts Committee are concerned,
I have definitely committed myself to those leaders not to move the motion
standing in my name and to ask you not to renew the discussion on the
first of them if Members opposite do not want to do so. The same is true
of the ordinary civil supplementary grants. 1 have put them down of
course but the Congress Party asked that they should not be taken this
Session, and I am agreeable. So I am under a pledge not to move them
this Session unless there is a desire expressed by the Congress Party for
them to be discussed. But these excess grants which arise out of the Publie
Accounts Committee’s Feport are pure matters of routine. They have
been recommended by the Public Accounts Committee but they are not
integral parts of the Public Accounts Committee’s Report, and they pre-
judice nobody if they are passed now. That is all I have got to say and
I hope the Honourable Member is not going to make the moving of purely
routine matters on my part a grievance.

Prof, N. G. Ranga : I am thankful for the explanation given by the
Honourable the Finance Member in regard to this, but at the same time I
am entitled to submit that the members of the Public Accounts Committee
had a right to be consulted if the Honourable the Finance Member or the
Government were to come to the decision or before they came to the decision
that the Public Accounts Committee’s Report was not to be discussed in
the Session, as would follow soon after the report had been made to Govern-
ment. In fact they have not been given any such opportunity, and when
the Honourable the Finance Member was discussing this point with one
of my leaders in an informal fashion, I suggested to him that these excess
grants need not now be placed before the House,—and I also suggested,
Sir, whether these things could not be postponed along with the Public
Accounts Committee’s Report so that the House would really have a proper
idea of these excess grants as well as of the recommendations of the Publie
Accounts Committee’s Report.

Mr. President (The Honourable Sir Abdur Rahim) : When was the
report presented to the House ¢

The Honourable 8ir James Grigg : The report, Sir, has been before
the House for a fortnight or so. As regards the Honourable Member’s
suggestion that I should postpone it, I was quite prepared to postpone the
discussion of the Public Accounts Committee’s Report and the supple-
mentary grants in accordance with the informal conversations I have had
with my Honourable friend’s leaders but I see no point in postponing these
excess grants, which are matters of routine, recommended by the Public
Accounts Committee and the full knowledge of which has been possessed by
Honourable Members for at least a fortnight. P

Prof. N. G. Ranga : My other point has not yet been answered. ... ..
M-, President (The Honourable Sir Abdur Rahim) : Was the
Honourable Member a member of the Public Accounts Committee ¢

Prof. N. G. Ranga : Yes, Sir. If it is to be postponed like this in
an indefinite manner, I would like to suggest to the Honourable Member
that in addition to consultmg tha Leaders of the dJﬁerent parties in the
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House it is but fair that the members of the Public Accounts Committee
should also be taken into his confidence so that he might ascertain their
views as a body......

Mr. President (The Honourable Sir Abdur Rahim) : Surely if the
Leader of the Congress Party who is the Leader of the Opposition
requested a postponement of the discussion, then the Finance Member was
justified in agreeing to that.

The Honourable 8ir James @rigg : Sir, I have no desire to postpone
discussion now. If the acting Leader of the Congress Party expresses a
desire to have a discussion now, I am quite agreeable. I have no views
in the matter. I have only tried to meet the expressed request of the
Congress Party that this discussion should be postponed and I really think
it is a bit hard that I should be blamed, because the Honourable Member
does not see eye to eye with his own leaders.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : Sir, a word of explanation has become neces-
sary at this stage. I understand that it was the desire of some of the
leading Members of my Party that the discussion of the Public Accounts
Committee should not be taken up in their absence and the Honourable
the Finance Member agreed to accommodate them, and I have no reason
to complain agaimst the Honourable the Finance Member for having
acceded to that suggestion. As to his proposal that the report might be
taken up today, I am not in a position either to press him not to do so or
to do so although I do not want him to resile from any arrangements that
may have been come to with him and to which I,: too, have personally
agreed ; if the Honourable the Finance Member thinks that the exigencies
of public business demand that the Public Accounts Gommittee’s Report
ghould be discussed, I think I am not in a position to stand in his way ;
indeed I have no strength here to resist him nor the desire to do so ; but.
the motion has to be made by him. In so far as he has acceded-to the sug-
gestion emanating from any of my colleagues, I am thankful to him. In
so far as he wants to press for it if he chooses, I am not in a position either
to resist his wish or to support it. '

The Honourable Sir James Grigg : Sir, the only point that remains
to be disposed of is what I understand to be the request of my Horourable
friend, Professor Ranga, that these purely routine motions for excess
grants which have been recommended by the Public Accounts Committee
should be postponed until the Assembly has considered the motions stand-
ing in my name about the Public Accounts Committee’s report. I see no
rhyme or reason in that and I very strongly deprecate the postponement of
‘these purely routine motions.

Prof. N. G. Rangs : Sir, I should be quite prepared to accept the
argument of the Honourable the Finance Member and also the reasons why
he has been obliged to postpone his decision ; T only wished to draw atten-
tion of the House to this fact that during the last Simla Session I think
my Honourable friend, Mr. Satyamurti, made a very insistent request to
the Honourable ¢he Finance Member that he should take the earliest
opportunity.: , ..

Mr. President (The Honourable Sir Abdur Rahim) : Does the
Honourable Member wish to discuss these excess grants, or not? So

L406LAD 12
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much time of the House has already been taken up in discussing this

point and does the Honourable Member wish me te proceed with the
agenda before the House, or not ?

Prof. N. G. Ranga : I want to know whether the Honourable Mem-
ber will be good enough to take the earliest possible opportunity in the
winter Session to bring these two reports before the House for discussion {

The Honourable 8ir James Grigg : It all depends what the Honour-
able Member means by ‘‘ the carliest possible opportunity ’’. In this
matter of the Report of the Public Accounts Committee I am very largely
in the hands of the House itself. Indeed the steps that Government have
taken have all been at the wish or specific request of Members of the
Honourable Member’s own party. I am sorry that he is a dissenting tail
of his own party in this matter, but I eannot help it. In the matter of
the discussion of the Public Accounts Committee’s Report I am quite pre-
pared to do my best to meet the wish of Honourable Members of the House
as to the time it should be discussed.

) Mr. President (The Honourable Sir Abdur Rahim) : The question
isf

‘‘ That an excess grant of Rs. 2,350 be voted by the Assembly to regularise the
1 pM expenditure chargeable to Revenue actually incurred in exeess of
i the voted grant in the year 1934-35, in respect of ‘ Excise .’

The motion was adopted.

Demanp No. 20.—STamps.
The Honourable Sir James Grigg : Sir, I move :

‘* That an exceds grant of Rs. 6,987 be voted by the Assembly to regularise the
expenditure chargéable to Revenue actually incurred in excesa of the voted grant in
the year 1934-35, in respect of ¢ Stamps’.’’

- Mr, President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That an excess grant of Rs. 6,987 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually inenrred in excess of the voted granmt in
the year 1934-35, in respect of ‘¢ Stamps’.”’

The motion was adopted.

DemanD No. 25.—INTEREST ON ORDINARY DEBT, AND REDUOCTION OR
’ AvoIDANCE oF DEBT.

The Honourable 8ir James Grigg : Sir, I move :

¢* That an excess grant of Rs. 70,542 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant in

the year 1934-35, in respect of * Interest on Ordinary Debt, and Reduction orgAvoid-
anee of Debt °."’

Mr. President (The Honourable Sir Abdur Rahim) : The question
ig -
¢* That an excess grant of Rs. 70.542 be voted by the Assembly to regnlarise the

expenditure chargeable to Revenue actually incurred in exeess of the voted grant in

the year 1934-35, in respect of ¢ Interest on Ordinary Debt, and Reductioa or Avoid-
amoe of Debt ’.’’ ' - ’ ’ !

The motion was adopted.
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DeMAND No. 26.—INTEREST ON MISCELLANEOUS OBLIGATIONS.
The Honourable 8ir James Grigg : Sir, I move :

** That an excese grant of Rs. 1,37,097 be voted by the Assembly to.
the expenditure chargeable to Revenue actually incurred in excess of the voted grant
in the year 1934-35, in respect of ‘ Interest on Miscellaneons Obligations '’

Mr. Ram Narayan Bingh (Chota Nagpur Division: Non-Muham-
madan) : Sir, the Honourable the Finance Member made the motion, and
before you put ¢he question as carried, are we not entitled to know why
this excess grant has been incurred * Is there to be no explanation {

Mr. President (The Honourable Sir Abdur Rahim) : I always wait
after I put the motion to the House. If the Honourable Member wanted
to ask any questions from the Honourable the Finance Member, he could
always do so.

Mr. Ram Narayan 8ingh : I am not making any complaint against
you, Sir. I want to know why this excess grant has been asked for. I
want an explanation.

Mr.. President (The Honourable Sir Abdur Rahim) : Does the
Honourable Member mean that the Honourable the Finance Member
should explain every item *

Mr. Ram Narayan Singh : I think so.

The Honourable 8ir James QGrigg : The explanation of each item
appears in the Report of the Public Aceounts Committee.
_ Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That an excess grant of Rs. 1,37,097 be voted by the’ Assembly to regularise

the expenditure chargeable to Revenue actually incurred in excess. of the voted grant
in the year 1934-35, in respect of ‘ Interest on Miscellaneous Ohbligations ’.”"

The motion was adopted.

Demanp No. 28.—Execurive Counor,

The Honourable 8ir James Grigg : Sir, I move :

** That an excess grant of Rs. 9,955 be voted by the Assembly to regularise the
expenditure cha.rgeab.le to Revenue actually ineurred in excess of the voted grant. in
the year 1934-35, in reapect of the ‘ Executive Council *."?

_ Mr. President (The Honourable Sir Abdur Rahim) : The question

18 :

‘‘ That an excess grant of Ra. 9,955 be voted by the Assembly to regularise the
’ elpanditure ehargeable to Revenue a-ctually incurred in excess of the voted gra.n‘t in
the year 1934-35, in respect of the ‘ Executive Council ”.’’

The motion was adopted.

DeEMAND No. 29.—CoUNCIL oF STATE.

The Honourable 8ir James Grigg : Sir, I move :

‘* That an excess grant of Bs. 3,790 be voted by the Assembly to regularise the
expenditure chargeable to Revenue Mttmlly incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Council of State '.’’
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Mr. President (The Honourable Sir Abdur Rahim) : The question

‘‘ That an excess grant of Rs. 3,790 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Council of Btate .’

The motion was adopted.

DEMaND No. 30.—LEGISLATIVE ASSEMBLY AND L/EGISLATIVE ASSEMBLY
DEPARTMENT.

The Honourable Sir James Grigg : Sir, I move : .

** That an excess grant of Rs. 1,114 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in exeess of the voted grant in
the year 1934-35, in respect of ‘ Legislative Assembly and Legislative Assembly
Department .’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

** That an excess grant of Ra. 1,114 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted granmt in
the year 1934-35, in respect of ° Legislative Assembly and Legislative Assembly
Department ’,”’

The motion was adopted.

Demans No. 32—HoMr DEPARTMENT.

The Honourable Sir James Grigg : Sir, 1 move :

“* Phat an excess gfant of Rs. 4,798 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted gramt in
the year 1934-35, in respect of ‘ Homg Department ’.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
-..%* That an excess grant of Hs. 4,798 be voted by the Assembly to tegularise the

expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Home Department ’.’?

The motion was adopted.

DEMAND No. 42.—PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACCOUNT OF
ADMINISTRATION OF AGENCY SUBJECTS.

The Honourable 8ir James Grigg : Sir, I move :

‘* That an excess grant of Re. 1,583 be voted by the Assembly to regularise the
expenditure chargeable to Bevenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Payments to Provincial Governments on account of
Administration of Agency Subjects’,’’

- .

. Mr. President (The Honourable Sir Abdnr Rahim) : The question
18

‘* That an excess grant of Rs. 1,583 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually ineurred in exeess of the voted grant in
the year 1934-35, in respeet of ‘ Pavments to Provincial Goveruments on aceount of
Administration of Agency Subjects’.’’

-

The motion was adopted.
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DEMAND No. 44.—ADMINISTRATION OF JUSTICE.

The Honourable 8ir James Grigg : Sir, I move :

‘* That an excess grant of Re. 250 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in exeess of the voted grant in
the year 1934-35, in respect of ‘ Administration of Justice ”.”’

- Mr. President (The Honourable Sir Abdur Rahim) : The guestion
18 :
‘* That an excess grant of Bs. 250 be voted by the Assembly to regularise the

expenditure chargeable to Bevenue actually ineurred in exeess of the voted grant in
the year 1934-35, in respect of ‘ Administration of Justice ’.”’

The motion was adopted.

DEmMAND No. 47.—LIGHETHOUSES AND LIGHTSHIPS.

The Honourable 8ir James Grigg : Sir, I move :

‘* That an excess grant of Rs. 43,460 be voted by the Assembly to regularise the
expenditure chargeable to Kevenue actually incurred in excess of the voted grant in
the year 1934-35, in respeet of * Lighthouses and Lightships ’.’’

. Mr. President (The Honourable Sir Abdur Rahim) : The question

18 :

¢* "hat an excess grant of Ra. 43,460 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Lighthouses and Lightships ’.’’

The motion was adopted.
DeMaND No. 50.—GEOLOGICAL SURVEX.
The Honourable Sir James Grigg : Sir, I move :™
‘* That an excess grant of Bs. 247 be voted by the Assembly to regularise the
expendilure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Geological Burvey ’.”’
M. Presidemt (The Honourable Sir Abdur Rahim) : The question
18 :
‘‘ That an excess grant of Rs. 247 be voted by the Assembly to regularise the
iture chargeable to Revenue actnally incurred in excess of the voted grant in
the year 1934-35, in respect of * Geological Burvey ’.”’

The motion was adopted.

DeEMAND No. 53.—ARCHAROLOGY.

The Honourable _Sir James Grigg : Sir, I move :

Lo 'l‘imt an excess g-rm:it. of Rs. 10,837 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actnally ihcurred in excess of the voted grant im
the year 1934-35, in respect of ‘ Archeology ’.'’

Mr. President (The Ifonourahble Sir Abdur Rahim) : The question
is : o
** Phat an excess grant of Rs. 10.837 be voted by the Assembly to regularise the

expenditure chargeable to Revenue actually incurred in excess of the voted gramt in
the year 1934-35, in respect of ‘ Archmology .’

The motion was adopted.



3860 LBGISLATIVE ASSEMBLY. [(16re Oct. 1936,

DeMaND No. 58.~—PurLic HeALTH,

The Honourable Sir James Grigg : Sir, I move :

‘¢ That an excess grant of Rs. 25,329 be voted by the Assembly to regularise the

diture chargeable to Revenue actually incurred in excess of the voted grant in
the year 1034-35, in respect of ¢ Public Health ’.”’

Mr. President (The Honourable Sir Abdur Rahim) : The question
‘is .

““ That an excess grant of Rs. 25,329 be voted by the Assembly to regularise the

expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Public Health *.’’

The motion was adopted.

Devanp No. 63.—AVIATION.

The Honourable Bir James Grigg : Sir, I move :

** That an excess grant of Rs. 561 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually ineurred in excess of the voted grant in
the year 1934-35, in respeect of ¢ Aviation '’

Mr. President (The Iouvourable Sir Abdur Rahim) : The guestion
is :

““ That an excess grant of Rs. 561 be voted by the Assembly to regularise the
expenditure chargeable to Bevenue actually incurred in excess of the voted gramt in
the year 1934-35, in respect of * Aviation .’

The motion was adopted.

" Demanp No. 65.—CEN8US.
The Honownble 8ir James Grigg : Sir, I move :

*I'map an éxcess grant of Re. 130 be voted by the Assembly to regularise the
expenditure -chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Census'.’’

. Mr. President (The Honourable Sir Abdur Rmhim) : The question
18 :
‘* What an exeess grant of Rs. 130 be voted by the Assembly to regularise the

expenditure chargeable to Revenue actually ineurred in excess of the voted graamt im
the year 1934-35, in respect of * Cansus'.’’

The motion was adopted.

a E}.‘le Assembly then adjourned for Lunch +ill Half Past Two of the
ock. Coe LR

. The Assembly re-assembled after Lunch at ﬁnlf Past Two of the
Glock; Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.
) -

DeEMAND No. 67.—EMIGRATION.

The Honourable Sir James Grigg : Sir, [ move :

‘‘ That an excess grant of Ks. 7,390 be voted by the Assembly te regularise the
expenditure chargeable to Revenue actually incurged in excess of {he voted grant im
the year 1934-35, in respect of ¢ Emigration ’.’’ - . - . ) :
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Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
is :
‘* That an excess grant of Ba. 7,390 be voted by, the Assembly to regularise the

expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respeect of ‘ Emigration ’.”’

The motion was adopted.

DeMmanp No. 72.—MINe.

The Honourable 8Sir James Grigg : Sir, I move :

‘¢ That an excess grant of Be. 20,408 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actua.lly incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Mint '.”’

Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
is :

‘¢ 'I'hat an excees grant of Rs. 20,408 be voted by the Assembly to regularise the

expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of * Mint ’.”’

The motion was adopted.

DeMaAND No. 75.—STATIONERY AND PRINTING.

The Honourable 8ir James Grigg : Sir, I move :

hd ‘“ That an excess grant of Rs. 77,074 be voted hv the Assembly to regularise the
expenditure chargeable to Revenue nctually incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Stationery and Printing *."’

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :
‘* That an excess g-rant of Ra. 77,074 be voted by the Assemb}y to regulanae the

expenditure chargeable to Revenue actua].ly incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Stationery and Printing ’.’’

The motion was adopted,

DeManp No: 76-A —EXPENDITURE ON RETRENCHED PERSONNEL CHARGED
170 REVENUE.

The Honourable 8ir James Grigg : Sir; I inove :

‘¢ That an excess grant of Rs. 632 be voted by the Assembly to regularise the
expenditure chargeﬁble to Revemue acfually incurred in exeess of the voted grant in
the year 1934-35, in respect of * Expandltme on Retrenched Personnel charged to
Kevenue *.7’

Mr. Deputy President (Mr, Akhil Chandra Datta) : The questiou
18 : .

‘* That an excess grant of Ra. 632 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually ineurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Expenditure on Retrenched Personnel charged to
Hevenue ’.7’

The motion was adopted.
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DeManD No. 76D.—TRANSFER: T0 THE FUND FOoR THE KcoNoMIc DEVELOP-
MENT AND IMPROVEMENT OF RURAL AREAS,
The Honourakle 8ir James Grigg : Sir, I move :

** That an excess grant of Rs. 1,68,60,409 be voted by the Assembly to regularise
the expenditure chargeable to Revenue actually incurred in excess of t}m voted grant
in the year 1934-35, in respect of ‘ Transfer to the Fund for the Economic Development
and lmprovement of Rural Areas .’

Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
is :

*¢ That an excess grant of Rs. 1,68,60,400 be voted by the Assembly to regularise
the expenditure chargeable to Revenue actually incurred in excess of the voted grant

in the year 1934-35, in respect of * Transfer to the Fund for the Economic Development
and Improvement of Rural Areas ’.’’

The motion was adopted.

Dbmtmn No. 77.—ReFUNDSs.

The Honourable Sir James Grigg : Sir, [ move :

‘* That an excess grant of Rs. 2,31,836 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actnally incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Refunds ’.’’

) Mr. Deputy President (Mv, Akhil Chandra Datta) : The question
18 @

‘* That an excess graut of Rs. 2,31,836 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ¢ Refunds ’.’’ .

The motion was adopted.

Demanp No. 88.—HYDERABAD,

The Honourable Sir James Grigg : Sir, I move :

*“ That an excess grant of Bs. 614 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant im
the year 1934-35, in respect of ¢ Hyderabad *.*

. Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
18 :

‘* That an excess grant of Ra. 614 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Hyderabad .” .

The motion was adopted.

DemanD No. 96—CoMuUuTED VALUE OF PENSIONS.
The Honourable Bir James Grigg : Sir, I move :

‘* That an excess grant of Rs. 2,62,724 be voted by the Assembly to regularige the
expenditure chargeable to Revenue aetually incurred in excess of the voted g¥fint in
the year 1934-35, in respect of ‘ Commuted Value of Pensions ’.’’

_ Mr. Deputy President (Mr. Akhil Chandra Datia) : The question
19 ¢
‘** That an excess grant of Rs. 2,62,724 be voted by the Assembly to regularise the

expenditure chargeable to Revenue actually incurred in excess of the voted grant i
the year 1934-35, in respect of ¢ Commuted Valuesof Pensions ’.’’

The motion was adopted.
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DemMaAND No, 98.—INTEREST-FREE ADVANCES.

The Homourable 8ir James Qrigg : Sir, I move :

¢ That an excess grant of Rs. 7,632 be voted by the Assembly to regularise the
expenditure chargeable to Revenue actually imcurred in excess of the voted grant in
the year 1934-35, in respect of ‘ Interest-free Advances’.’’

Mr. Deputy President (Mv, Akhil Chaundra Datta) : The question
is :

““ That an excess grant of Rs. 7,632 be voted by the Assembly to regularise the

diture chargeable to Revenue actually incurred in excess of the voted grant in
the year 1934-35, in respect of * Interest-free Advances ’.’’

The motion was adopted.
Railways.
DeEmManp No. 2—AvpIT.

The Honourable Sir James Grigg: Sir, I move :

¢ ''hat an excess grant of Re. 1,113 be voted by the Assembly to regularise the
rauway expenditure chargeable to Revenue actually incurred in excess of the voted grant
in the year 1934-35, in respect of ‘ Audit ’.”’

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
15

** I'hat an excess grant of Rs. 1,113 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted grant
in the year 1934-35, in respect of ¢ Audit "’

The motion was adopted.
DemManD No. 4 —REFUNDS.

The Honourable 8ir James Grigg : Sir, I move :

*¢ That an excess grant of Rs. 38,914 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1934-35, in respect of ¢ Befunds ’.’’

) Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
-

‘¢ That an excess grant of Rs. 38,914 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually ineurred in excess of the voted
grant in the year 1934-35, in respect of ¢ Refunds ’.’’

The motion was adopted.

DemMaND No. 5—PAYMENTS TO INDIAN STATES AND COMPANIES.

The Honourable Sir James Grigg : Sir, I move :

** That an excess grant of Rs. 6.54,609 be voted by the Assembly to regularise the
rAilway expenditure chargeable to Revenue actually imeurred in excess of the voted
grant in the year 1934-35, in respect of * Payments to Indian States and Companies *.’’
~ Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
ig - . .

‘* That an excess grant of Rs. 6.54,609 be voted by the Assembly to regularise the

railway expenditure chargeable to Revenue actually incurred in excess of the voted
graut in the year 1934-85, in respect of ‘ Payments to Indian Btates and Companies '’

The motion was adopted.



3264 LEGISLATIVE ASSEMBLY. [16Ta OcTt. 1936.

DeMaxp No. 6B.—WoRgiNG ExpeNs@e—MAINTENANCE AND SUPPLY OF
LocoMoTIvE POWER.

The Honourable 8ir James Grigg : Sir, I move : ‘

** ''hat an exeess grant of Rs. 11,24,912 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actuelly incurred in excess of the voted
grant in the year 1934-35, in respect of ¢ Working Expenses—Maintenance and supply
of Locomotive power ’.”’

Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
18 :

'* That an excees grant of Ra, 11,24,912 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1934-35, in respect of ¢ Working Expensce—Maintenance and supply
of Liocomotive power ’."’

The motion was adopted.

DEMAND No. 6C.—WoREING ExPENSES—MAINTENANCE OF CARRIAGE AND
WAGON STOCK.

The Honourable 8ir James Grigg : Sir, I move :

** That an excess grant of Rs. 8,17,265 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1934-35, in respect of ‘ Working Expenses—Maintenance of carriage
and wagon stock’.’’ .

Mr. Deputy President (Mr, Akml Chandra Datta) : The question
is :

‘* That an excess grant of Rs. 8,17,265 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1934-35, in respect of ¢ Working Expenses—Maintenance of earriage
and wagon stock'.’’

The motion was adopted.

DeManD No. 6E.—WorkiNG ExPENSEs—EXPENSES oF TRAFFIC DEPART-
MENT.
The Honourable Sir James QGrigg : Sir, I move :

** That an excess grant of Bs. 2,85,458 be voted by the Assembly to regularise the
railway expenditure chargeable to Revenue actually incurred in excess of the voted
grant in the year 1934-35, in respect of ‘ Working Expenses—Expenses of Traffic
Department *.7’

. Mr Deputy President (Mr. Akhil Chandra Datta) : The question
is : ’ ' '
‘* That an excess grant of Rs. 2,85,458 be voted by the Assembly to regularise the

railway expenditure chargeable to Revenue actually incurred in excess of the voted

grant in the year 1934-35, in respect of ‘ Working Expenses—Expenses of Traffie
Department *.?’

The motion was adopted.

DEMAND FOR SUPPLEMENTARY GRANT IN RESPECT, OF
RATLWAYS. ¢

PavymeNTs TO I.mmN Brates ANp CoMpanTEm,

Mr. P. B. Rau (Financial Commissioner, Railways) : Sir, I beg to
move :

‘* That a supplementary sum mnot exceeding Rs. 11,45,000 be granted to the
Uovernor Ueneral in Council to defray the charges which will eome in course of

payment during the year ending 31st March, 1937 espect of ¢ Indian
Btates and Uompanies ’.’’ ¢ ' ’ ) of * Payments to
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T trust that no speech is necessary in respect of this motion. These
are contractual payments and they depend on the actual net earnings of
certain railways during the year 1935-36. The necessity for this extra
sam follows automatically from the welcome fact that the net earnings
of two railways during 1935-36 were much higher than anticipated.

Mr. Deputy President (Mr, Akhil Chandra Datta) : The question
s :

** That a supplementary sum not exceeding Rs. 11,45000 be granted to the
Governor General in Council to defray the charges which will come in course of

payment during the year ending 31st March, 1937, in respect of ‘ Payments to Indian
States and Companies ’.'’

The motion was adopted.

The Honourable 8ir James Grigg : Sir, the next three items are
items which, at the request of the Party opposite, I do not propose to
move at this stage.

Mr. Deputy President (Mr. Akhil Chandra Datta) : This disposes
of Items 1, 2 and 3 under the head ‘‘ Demands for Supplementary Grauts
for 1936-37 .

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The House will
now proceed with the consideration of the reports of the Public Accounts
Committee.

The Honourable Sir James Grigg (Finance Member) : May I ex-
plain the position about this ¥ Though the first motion has been moved
and the debate has been begun, the wish was expressed to me by leaders
of the Party opposite that it should be postponed and taken together with
the seecond motion at a more convenient time. Of course, in this matter,

[ amdin the hands of the House because the motion has already been
moved.

Mr. Deputy President (Mr. Akhil Chandra Datta) : May I have
the opinion of the House on this matter ?

Several Honourable Members : Let the debate on these two motions
he postponed.

[Further consideration of the two motions was, by leave of the
Assembly, postponed.]

"THE MANGEUVRES FIELD FIRING AND ARTILLERY PRACTICE
BILL.

Mr. G. B. F. Tottenham (Defence Secretary® : Sir, I beg to move :

‘* That the Bill to provide facilities for military mancuvres and for field and
artillery practice be circulated for the purpose of eliciting opinion thereon.’’

Sir, I wish to make it quite clear at the outset that we have no desire
whatever to rush this Bill through the House. We realise that it con-
tains certain provisions which may prove contentious and which will re-
quire discussion in the light of public opinion. We do not at this stage
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even ask the House to accept the principle of the Bill. All ¢that we are
asking the House to do today is to agree that it should be circulated for
the purpose of obtaining advice, and criticism and opinions thereon. I
can assure the House that, if that course is adopted, the next step will be
te refer the Bill to a Select Committee, in which its clauses can be con-
sidered in detail in the light of the opinions that we receive as a result
of circulation. The only reason why I am making this motion at¢ this
stage of the present Session is to avoid ultimate delay. If I had only
been able to make this motion at the beginning of the next Session in
Delhi, the Bill would not have returned from circulation until after that
Session and we should not have been able to set up the Select Committee
until the Simla Session next year and it might have been the Delhi Session
1938 before the Bill could be taken into consideration. That, Sir, is the
only reason why I am putting this motion before the House today.

I should now like to say just one or two words about the principles
and the purposes of the Bill. I have attempted 4o explain them as
clearly as possible in the Statement of Objects and Reasons, but I hope
the House will accept this Bill for what it really is, and that is a genuine
gesture of responsiveness on our part. We came in for a certain amount
of criticism last year in connection with certain artillery practices that
tnok place, and I was asked questions on the subject in this House. Sub-
sequently Government looked into the matter more eclosely and tihey
were satisfied that the position was by no means satisfactory from ihe
point of view of the public. Incidentally I may also add that the posi~
tion is not altogether satisfactory from the point of view of the military
gathorities also. It will, I hope be agreed by the House that if we are
to have an army at all, these operations, manoeuvres and field firing and
ertillery practices and so on, must continue to take place. And, if they
are to continue to take place, the conditions in which they do shoulg be
regularised and put on a proper legal footing. That, Sir, is the principle
of the Bill. As I said before, as regards details we shall be quit: pre-
pared to go into consultation when opinions have been reccived as a re-
gu!t of circulation. I can assure the House that everything that we have
put in this Bill at the present moment does not represent the fixed and
unalterable decision of Government. We shall be quite prepared to
negotiate on details when the time comes and we shall endeavour to be as
accommodating as possible. On that understanding, I do hope that the
House will agree to my motion for eirculation and that we shall be able
te pass on very shortly to the next item on the agenda. Sir, I move.

:;r. Deputy President (Mr. Akhil Chandra Datta) : Motion
moved :

't That the Bill to provide facilities for military manceuvres and for field and
artillery practice be circulated for the purpose of eliciting opinion thereon.’’

e

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I rise to
oppose the motion for circulation of this Bill. I concede a certain amount
of fairness to my Honourable friend, Mr. Tottenham, in stating that he
does not want the House to aceept the principles enunciated in the Bill. So
far as that goes, it is all right, but why should this House agree to cireulate
this Bill which is drafted on the principle of encroachment on the liberties
of the people and on the duties of the civil adhinistration of the country.
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I do often criticise the civil administration of the Government of India
and the Provinecial Governments, yet I must say that at times the civil
administration tries to interpret the law in the best sense that it can do.
But here if I read aright the Statement of Objects and Reasons and the
clauses of the Bill which are sought to be incorporated, the principle
which the Defence Secretary has enunciated will place the Officers Com-
manding the Army above the civil officers of the district and the civil
oflicers will not have any say in the matter until compensation is awarded.
Paragraph 3 of the Statement of Objects and Reasons says :

‘¢ The Indian practice is not altogether satisfactory from the point of view
either of the public or of the Army and it is felt that the time has come to regularise
it by putting it on a legal basis.’’

But the draft Bill only confers special privileges to the Army.
When an army wants to practise manceuvres in any locality, an officer is
deputed by the District Magistrate of the district to accompany the army
10 settle the terms of compensation, but if this Bill is enacted into law in
the form as it is drafted or in any modified form incorporating the prin-
ciple that has been defined by the Army Secretary, it will take away that
power of the civil administration.

Sir, my greatest objection to the Bill is that under the new Govern-
ment of India Act defence will be a reserved subject and ¥ will be the
special responsibility of the Governor General and no concern of the Gov-
ernor General in Council. I eannot understand why the present Governor
General in Council should be so much concerned as to curtail their own
liberty and to curtail the liberty of the district administrators of the pro-
vineial Governments. Sir, provincial autonomy is supposed to come in
April 1937. We have often declared that it is not autonomy in the real
sénse, but from the other side on the Treasury Benches it has been urged
that the autonomy would be a real one. Why it is on the eve of the fune-
tioning of provincial autonomy in the provinces Government think of
legislating so that the military authorities should have martial zones in
every province and the provincial Governments, the Ministry or the distriet
officers will have no say in the matter. Why should information be at
all' collected, if Government want to collect information, let these
autonomous provinces function first and let the Ministers come into being
and then let them interpret the Government of India Act as it has been
drafted. (Interruptiom from Mr. K. Ahmed). I hope my Honourable
friend will take some pains to study the Government of India Aet and its
implications. There will be no Army Secretary in the new Federal
Legislature, there will be an Army Councillor who will not be subject to
the vote of the Federal Legislature. Sir, it is most surprising that Govern-
thent should think of coming by the backdoor and to legislate this measure
before provincial autonomy comes into being to exercise control not only
over the provincial Governments, but over the district officers. As far as
I understand the present practice is that when army manceuvres take place
in any area for temporary occupation or for temporary evacuation of
houses, compensation shall be paid. But the draf: clause 9 of chapter 1T
ineludes a proviso : »

‘¢ Provided that no compensation shall be payable for the temporary evacuation
of buildings on land over which a right of user for the purpose of field firing or
artillery practice has been acquired under the provisions of section 8.’
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The most surprising thing is that any civilised Government can intro-
3PM. duce such a provision in any legislation,

Mr. @. R. F. Pottenham : Has the Honourable Member read sec-
tion 8¢

Mr. B. Das : Yes, I have read it,

Mr. G. B. F. Tottenham : Compensation is provided for in seec-
tion 8%

Mr. B. Das : I have read section 8 ; then why this proviso that
for temporary evacuation no compensation will be provided t Up till now
a civilian officer, either one belonging to the provincial civil service or the
Indian Civil Service used to settle these things before army manceuvre
takes place, but sections 5 and 6 take away that power. Section 6 pro-
vides that the Officer Commanding the forces will first settle what com-
pensation should be paid to the villagers. Then if there is a difference
the District Magistrate and the Officer Commanding will appoint an equal
nunber of officers to settle the dispute. Thereafter if there is dis-agice-
nment the Distriet Magistrate will function. That means that the Distriet
Mugistrate, whatever his lapses may be and how offen I might have
eriticised his actiom, abdicates his right of looking after the welfare of his
villagers after such an Act comes into operaiion in this country. Sir,
the Military Mancuvres Act and the Military Lands Aect in England &re
mentioned here. We know what England is and what the British army in
England is. It is a national army ; the people there have a deep and abid-
ing interest in their welfare as the army takes interest in the welfare of
the people. But I think the Defeney Secretary will agree with me iLat
ir Indin the army does not enjoy the same reputation or the same confi-
dence as it does in England. Whenever the British army or the Indian
srwy, mercenary as it is, marches through the districts the peopls are
awe-struck. They do not come with flowers and chocolates to
welcome  these  soldiers. The children do not stride in
martial steps alongside these regiments when <hey mareh
through our towns and through our villages. Our ©people get
frightened and conceal themselves in their homes lest there should be rude-
ness shown to them by the soldiers. And the provision is that any time
the Commanding Officer may ask the villages to be evacuated so that
the army may have a large area for manceuvre purposes—Sir, the Detence
Secretary is a well-known and able officer of the provinece of Madras
where he enjoyed a very high reputation as a distriet administrator. Does
he realise what hardship it would cause to the villagers who are living
fromn hand to mouth, if they are suddenly asked to evacuate and live
somewhere else f I do not know where the villagers will go. Sir, my
fear is that if this House and the country support the idea included in
thiz draft Bill, after the Federation there will be manceuvres all over
India in every province. The Defence Secretary shakes his head. I wish
Iie will be here then to justify his position. We know what was attempted
in London when the Joint Parljamentary Committee was sitting. We
know how through the Joint Parliamentary Committee report aticmpts
wera made by certain sections of the civil sgrvice and by my frierds of
the European group to make excluded areas and partially excluded areas
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as centrally administered areas so that they will-be completely under the
iGovernor (General and not under the Governor General in Council or
under popular Ministers. The army would be stationed there, and if in
any neighbouring provinces any desire is shown for larger freedom or any
gizn is shown for greater democracy, the army from these exeluded areas
can be sent straight to the British provinces to quell the *‘ seditiouns ™
agitation,” as it is interpreted in Government circles, of the people for
their legitimate aspiration for Swaraj. We on this side do not admt that
the new Government of India Act brings any dose of liberty to the people
o1 India. On the top of that, that Government of India Act has completely
taken away the army from the control of the Governor General in Coun-
¢il and from the control of the Indian Ministers, although at on= time
-the Government of India were even willing to give a certain amount ef
control to the Ministers over the army. And when the Governor Gen-
cral alone is responsible for the proper behaviour of the army, the
country will not be foolish enough to enlarge the power of the Governor
General, so that the army can go to any place it likes and can order in-
nocent people living happily in their surroundings to evacuate their
homes. Sir, these are my grounds for opposing this Bill and I do hope
everyone on this side of the House will oppose it,

Mr, Mohan Lal 8aksena (Lucknow Division : Non-Mubhammadan
Rural) : Sir, 1 am not unaware of the fact that the House is in no mood
to hear any more speeches, and particularly from the back benches. But
siill the Bill before us is one the provisions of which affect a very large
number of our countrymen, particularly those residing in rural areas,
iheir peace and property, and in. certain eventualities even their limb and
life. .And as such I feel it would have been much better if the Bill had
not been introduced at this fag-end of the Session. But now that my
Honourable friend, Mr. Tottenham, has thought fit not only to introduce the
Bill but also to move for its circulation to elicit public opinion, I think it
will not be proper for this House to pass that motion without expressing
its own views on this particular measure. Sir, I am one of those who
believe that in our own country our countrymen should have the same
measure of freedom and security as Englishmen have got in England,
and to that end we on this side have been striving both here and outside.
It is therefore by this standard that I propose to examine the provisions
of the Bill.- T agree with Mr. Tottenham that the -present practice of
-manceuvres causes a great deal of hardship and inconvenience to people,
as was brought out by the Babina incidents, but it does not follow that I
agree with-him that the present practice should be incorporated in an Act
and should be legalised. I know thdt in the Statement of Objects and
.Reasons it has been stated that a similar law exists in England. T have
studied that law. It was passed in 1897 : but what did T find ¥ The first
thing that struck me.was that while in England any place could b'e speci-
fied for manoeuvres only once in five years, this Biil makes a provision by
which any place may be declared or authorised to be used for military
manoenvres once in two years. May I know the reason for this provision ¢
Is it not a fact that India is at least sixteen times as big as England ¢
Again, is it not & fact that the army in England—I have not got the exact
figures—is much bigger than the Army in India ¥ Therefore if in a small
country like England, the Military Manoeuvres Aet provides that no plane
ghall be specified more than once in five years, on the same ratio in-India
no place should be specified more than once in eighty years.” Why- should

JAUVGLAD K
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*the interval be so small in India * 1 hope my Honourable friend will
'take this fact into consideration.

Another thing which struck me was the manner of notification. This
Bill provides that before any place is specified for military manoeuvring
-a notification shall be published in the local gazette by the Local Govern-
-ment at least one mouth before the actual time of the manoeuvres and later
on it says that within one month the District Magistrate shall take steps
to notify the order to the people of the locality by such means
or in such manner as he may consider necessary. But in the English
Act we find that that Act provides for at least six months’ notice to be
.gwen to the people before any place is declared for purposes of manoeuvr-
ing ; and not only that : it does not merely say that it should be published
in the Gazette, but it says that a draft of the order should be sent to all
the county councils and to all the borough councils and, if it is a forest
area, to the court of verdures, and that should be done at least six
months before the actual promulgation of the order. We know that in
England the adults are practically all literate, while in India it is not so ;
our gazettes are published in Enclish : how many people of villages, where
these manoeuvres will take place, know English I need not say. The
English Act further provides that at least three months before ‘the actual
date, this draft order shall be published in the papers that are circulated
‘in the locality. Here we find that there is no such provision as to how the
District Magistrates will notify. How fhey have been notifying we kmow
very well from the Babina incident. The Honourable Mr. Tottenham in
reply to questions by my Honourable friend, Mr. Paliwal, in regard to
Babina manoeuvres said that one week before they took plaee, the Distriet
Magistrate was informed : and how were the people notified ¥ Through
chowkidars and patwaris. In an area which covered as many as twenty
villages and which affected as many as six thousand people, he says at least
Four days before actual evacuation the District Magistrate had sent infor-
mation through patwaris and chowkidars ; and we know how this informa-
tion must have been carried and the result was that it has been admitted
that one man died and one woman was forcibly taken out of her house :a
few hours before she was delivered of a child.....

‘Mr. G R. F. Tottenham : We want to improve matters.

Mr. Mohan Lal S8aksena : I agree with you and I support the Bill—
and I say we must have a Bill : but I do not agree that your present
practice must be legalised. I say we must have a Bill which must be on
all fours with the English Act. As I said, we want the same measure of
freedom and security for our countrymen as you have in England.- That
is my contention. I am not opposed to the circulation of the Bill.

There is another point. We find that in the English Act there4s s
provision for the appointment of a Manoeuvres Commission. It is mot
left to the officer in command or any military officer to control the situation.
TMhere is a Manoeuvres Commission : and how is it appointed ¥ Two
representatives each from every county council in the area and one repre-
pentative each from every council of county borough and if there is any
foredt there, two representatives from that court of verdures. A number
of persoms dre also nominated by the Secretary to the Government : but
s proviﬂed thmt in ho case the number of persons so nominated will
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exceed the numbers of the representatives of the county councils .and
boroughs. The Manceuvres Commission eontrols the whole situation. There
is not only a non-official elected majority the representatives of the people,but
they also decide as to which of the roads, which of the sources of water
supply and which land are to be used for the purposes of the manoeuvres :
and before they decide themselves, they have to publish their own pro-
posals for objections : There is also provision that before the manoeuvres
are held there must be a public meeting where these objections should be
heard and disposed of. These are the provisions, and statutory restrictions
before the civil liberties of the people are allowed to be -curtailed or
invaded, as this Bill proposes to do.....

Mr. K. Abhmed (Rajshahi Division : Muhammadan Rural) : That
#tage will come when you get dominion status.

Mr. Mohan Lal Saksena : I do not care for dominion status, I
want nothing but independence and I will fight for it to my last breath.
You may content yourself with dominion status or any other status, but
I will have no status except that which any other free nation in this world
enjoys.

The Manoeuvres Commission has got another power. It is the power
of appointing the compensation officer. It is not the Government which
appoints the compensation officer : it is the commission which does so and
then it is said that if a claimant makes a claim for damages or for
sompensation and if the compensation officer does not agree with the
claimant, automatically the elaim will be treated as an application to refer
the matter under the Arbitration Act, and then it is decided what amount
of compensation and damages the particular person is entitled to get. I
want that we must have some such provision, and some such committee.
We must have a provision and we must have a committee which should
have elected non-official representatives in a majority on it, which should
decide as to who shall be the compensation officer, which lands, roads and
water supply sources will be allowed to be used by the troops for purposes
of manoeuvres and what other conditions are to be observed.

Again, it is provided in this Bill by sub-clause (2) of clanse 3 :

‘* The provisions of sub-section (1) shall not authorise entry on or interference
with any placé of worship or ground attmehed thereto er any burial ground or amy
dwelling house or premises attached thereto or any school, factory, workshop or store
or any premiscs used for the carrying on of any trade, business or manufacture or any

garden or pleasure ground.’’

There is a very similar provision in the English law, but in the
English law we have another provision that no place of historic or anti-
quarian .interest shall be interfered with or trespassed. Why this omission
in this Bill ¢ Is it not a fact that in India we have a larger number of
places which are of greater historical interest, which are of greater anti-
quity, than those in England ¥ Then, why is no provision made like the
one in the English Act, in this Bill ¢

Mr. K. Ahmed : You will do that when you get Pederation.
Mr. Mohan Lal Sakeena : Damn your Federation. I will not have
it. T will not 'let it come. if 1 can help it. (Laughter.) There is one¢

other pomt. Tn the English Aet provision is made that it will be this
14U6LAD k2
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Commission which will determine, after taking into account the neeessities
and requirements of the people, "how much water can be taken by the
troops, but here we find : :

¢ .Nothmg herein contained shall authorise the. taking of water from. any source
of supply, whether belonging to a private owner or a public authority, of such
amount as to curtail the supply reasonably required.’’

Reasonably ! Who is going to determine this ‘‘ reasonably '’ ¥ Who
is going to interpret this word ¥ It will be, again, the army officials,
They will interpret as it would suit their needs. While in England
although there is the Manoeuvres Commission, a non-official authority to
interpret, still we do not find the word *‘ reasonably ’’ in the English Act.
There, we find the words, after taking into account the reauirements: of
the people concerned, it shall be determined as to how much wa.ter supply
will be allowed to the troops.

These are some of the points which occurred to me while cursorily
going through the provisions of both this Bill and the English Act. I want
to inform my ITonourable friend, Mr. Tottenham, at what rate compensa-
tion is being paid today. Does he know that in the Babina incident, while
6.500 people were affected..

Mr. K. Ahmed : It wﬂl be your own Government, why do you ask
for compensation 1

Mr. Mohan Lal Saksena : It shall not be my Government again, ym
may take it from me. :

About 6,800 persons were affected. One person died and the amount
of compensation allowed was Rs. 5,815. The total is 6,667, and then we
are told that they were paid aecordmg to the United Provinees Revenue
Manual. What does it provide ¥ It provides that every man shall be
paid at the rate of Re. 0-2-6 and every woman and child above 15 shall
be paid at the rate of Re. 0-1-6. It is not for every day. In every month
it shall be after the first day that he or she will be paid, in every season
it shall be after the fourth day that he or she will be paid. If in a seison
the manoeuvres are only held for four days, he or she will be pa‘d any-
thing. It may be said that. this is quite amuvle. In the renly Mr.
Tottenham was made to say,—I do not know whether he subscnbed to it,—
that this was more than enough.

Mr, G. R. F, Tottenham : Did I say 'so t

Mr: Mohan Lal S8aksena : Yes.. You did say, Government thinks it
is enough :

“* The rates at which this is paid are those lmd down in paraa:raph 1601 of the
United Provinces Revenue Manual.... These rates are, it is understood, determined
for the whole of British India.’’ ) R

Then, the reply savs later on, I need not read it, that they are con-
sidered to be ample. May I know how many Memhers here would like
to be turned out of ther honses if they are paid even at the rate of one
rupee per dav ' May I know how many of them are prepared to be
turned out of their houses even if they are paid even more ! T think the
House will agree the existing practice is nob satisfaetory. - We must. take
into account not the rate at “which labourers are emploved, but you have
to take into aceount not only their loss of labour but alse that they have
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to go out of their houses, leave their houses, take their children and women
to some other place ; that necessarily involves so much hardship and incon-
venience, and also necessitates so much extra expenditure as in many cases
these places are very distant from the place where the manoeuvres are
held. If the Honourable Member wants that because of this Babina
incident we must pass this Bill and legalise the present practice he must
not expect any support from us. But if he really desires that in this
country we must have a similar Act as in England, I may tell him that
in view of the great hardship and inconvenience, notwithstanding the fact
that this army is an army of occupation, is an army for which we have no
love, and no regard, still to save our people from inconvenience, hardship
and arbitrary orders, we would not mind being a party even to this Bill
if the provisiens I have suggested are incorporated.

Dr. Zianddin Ahmad (United Provinces “Southern Divisions :
Muhammadan Rural) : I would like to draw attention to a few pointa
in connection with this Bill.© My first point is that the method proposed
about the payment of compensation in this particular Bill is not very
desirable. I think we should adopt the same practice as is now being
adopted in the case of land acquisitions. If payment is not made by
mutual consent, the District Magistrate first fixes the amount, but the
person aggrieved has got the right of appeal to the Judge and also to the
High Court. So, if a person to whom the compensation is given is not
satisfied with the amount of compensation proposed either by the military’
authorities or by the District Magistrate as provided in this clause, he
should have a right of appeal to the High Court in the same manner as a
person whose land is compulsorily acquired.

Mr. G. R. F. Tottenham : This is compensation for damage.

Dr. Ziauddin Ahmad : My point is that compensation for damage
should be put on the same footing as compensation for ecompulsory
acquisition of land.

The next point which I want to urge is that I hate in any Bill the
rule making powers, because you take away the right of the Legislature.
I do pot mind if the rule making power is restricted to the routine business
of convening meetings, issuing notices, ete., but if it goes to any larger
extent, then I think the rules ought to be printed as a schedule to the Bill
8o that we may visualise what they would be. In this particular case the
power which is demanded in the case of the rules goes much higher. Sub-
clause (3) of clause 10 of the Bill says :

‘* Any rule made under this section may provide that a breach of the rule shall
be punishable with fine which may extend to fifty rupees.’’ -

This power of fine may be provided in the Aet and it should be passed
- by the Legislature, but I think it is wrong to demand this power under the
rules. T think this power which is demanded under sub-clause (3) of
clause 10 of this Bill goes really far beyond the scope of the rules.
L think this particular provision should never be there and if the mover
of the Bill is very anxious to have this thing, let it be openly debated on
the floor of the House and decided by the vote of the House. I think it is
not eorrect to take this power for the Governor General in Counecil. '

The next thing T want to refer to is clause 2 (7). We know what the
Loecal Government today is, and we are in the dark as to what the Loeal
Governments will be like after 1st April next - year and I welcome the
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suggestion that we ought to wait till provincial autonomy has come
into existence. We should see what the new Local Governments would be
and then we should legislate. We do not kmow now whether the Local
Government will mean Governor in Council acting with his Ministers or the
Governor himself. The meaning will be quite clear when this Bill is
legislated after provineial autonomy has come into existence.

. The next point to which I would like to draw attention is the enormous
land which the military authorities now oceupy for no definite purpose.
We are suffering on account of there being not enough land for agriculture.
At every twelve miles the military have got enormous lands reserved for
camping. These lands were necessary in the days of slow marches on foot
or by ponies but in these days when the army moves by motor lorries or
trains, these lands should be given up and used for agricultural purposes.
The possession of these lands by the military is unjustified and I hope that
the Army Secretary will note this and give up the lands which they are
now ocecupying only by way of tradition. They should be given back
to the local zamindars at the prices at which they were purchased and not
at exorbitant prices, so that land under agriculture may be increased. In
every province we are making efforts to utilise every bit of uncultivated
land and it is not justified to keep these large plots of land which they are
never going to use. As military science advances, the necessity of these
lands will diminich. These lands are absolutely unnecessary for the mili-
tary and they should be given up immediately.

The next point to which I draw attention is that the notice given in
this Bill is short. If you want to take the land of the agriculturists you
give them at least six months notice. One month is not sufficient.

Mr. G. R. F. Tottenham : There is no question of taking up land
for manoeuvres. We are only making provision for the army to pass over
the land. They may or may not pass over particular areas of land.

Dr. Zianddin Abmad : If the land is under cultivation and there is a
crop growing and you take the land for marching purposes, then the crops
will all be damaged. The cultivator will really be wasting his money in
sowing that crop. If the cultivator has six months notice, he will not
spend his money in watering the fields and sowing and will keep it free.
In that way it will be a saving for the Army Department also because they
will not have to pay much compensation. So, it is really to the advantage
of the Army Department to give six months notice. .

The next thing to which T would draw attention is that whenever you
take away the land and the crops, you must not only give them money for
their means of subsistence but also provide dwelling houses, fodder, grain.

Whenever you take the land for this purpose there is bound to be
shortage of food and fodder. So when Government wants these places to
be vacated, they should also provide fodder to the villagers. These are
tl_le really important points in this Bill. I hope that when the Bill is
cl.rcula‘ted the points that T have mentioned will be considered and in the
new Bill which the Army Secretary may bring up all these points will be
provided for. I will come forward with a definite proposition that ail
the land which is now in the possession of the Military authorities. and
Which is no longer required for military purposes will be handed over to
the “ocal zemindars at the prices at which they were. purchased, T

-
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Mr. Ghanshiam 8ingh Gupta (Central Provinces Hindi Divisions :
Non-Muhammadan) : Sir, my friend, the Honourable the Defence Secre-
tary, has earned the reputation of fairness. I hope he would exercise that
fairness in this Bill also. In this proposal for circulation I want to bring
certain facts to his notice so that all those facts may be considered by him.
and the general public whose opinion is invited. Now, there is one thing
that should not be forgotten, and especially an Honourable Member who.
brings a Bill of this sort must not forget, namely, the feelings of an average
English soldier towards an average Indian. There is no doubt of this that
the average English soldier has no good feelings for an average Indian.
I need not cite instances. There are many. Especially in my own
Province the instance of Benda is quite fresh. Therefore, in framing a
Bill of this sort it would not do merely to copy the English Act. As my
Honourable friend, Mr, Saksena, has said, and I shall refer to it later on,
even with regard to copying the English Aect, it does not provide all
those protections, it is even much less than that. I would wish that thig,
Bill which will eome before us afterwards should be so framed as to give
greater proteetion to Indians than those given to the average Englishman in
Hngland. My friend, Mr, Saksena, referred to many points of difference
between the English Act and this Bill. I may tell you that on all major
points this Bill wholly fails even to go near the English Act. Now five
important matters are dealt with in this Bill. The first is with regard to
the issue of a notification, the second is with regard to exemption from
entry on or interference with any place of worship, ete., during
manoeuvres ; the third is with regard to the question of compensation,
the fourth is with regard to the compulsory acquisition and its mode, and
the fifth concerns the rule-making powers of the Governor General. Im
respect of all these points, the present Bill falls very far short of the
Enelish Aet which it professes to copy. Most of the points have already
been dealt with by my Honourable friend, Mr. Saksena. For instance, no
notification can be issued under the English Act unless the draft order
remains in both Houses of Parliament for thirty days. Now there is no
such provision in this Bill. For not a single day this draft order may
remain with the local Legislative Counecil or in the Assembly. We would
Eke that if it professes to copy the English Act, it should remain before
the Provincial Assembly for at least thirty days. Now, Sir, the next
guestion concerns exemption from entry on or interference with any place
of worship, ete., during manoeuvres. In respect of this also the present
Bl hopelessly fails to approach the English Act. TIn the English Aet,
gpart from the many things mentioned in this Bill, there are eertain other
places that are exempted from interference during manoeuvres. There are
the farm yards, gardens, pleasure grounds, nurseries and places of anti-
quarian and historical interest. This Bill wholly fails to give any protec-

. tion to any of these. Therefore, the claim that it punports to eopy the
PEnglish Act does not hold zood. Then. another very bad feature is about
the compensation. Here, Sir, who is to judge of the compensation ¥ The
compensation is to be decided, if no amicable settlement is arrived at, by
a commission composed of the nominees of the Officer Commanding the
forces and the nominees of the District Magistrate, and if they cdmmot
come to an agreement, then the District Magistrate will decide the compen-
sation. I say this is most inadequate. What do we find in the English
Act ¥ In that Act there are persons who are appointed by the County
Councils. Not only that, but the Secretary. of . State. nominates persons
who own or who oceupy land in the area where the matioenvre iz to g0 on.
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Now we have no such safeguard here. When you have got on the Com-~
mittee such persons who either own or occupy land in that area, have local
knowledge, and have things at stake ; then they can really judge things
better, that is of course satisfactory. Now on the occasions of these
military manoeuvres, the military authorities would control practically
everything so far as their relations with the public are concerned.

Mr, K. Ahmed : Magistrates will be appointed in future by the
Ministers.

Mr. Ghanshiam 8ingh Gupia : By you, I think !
Mr. K. Ahmed : No, by the Ministers of your Provmce

© Mr. Ghanshiam Smgh Gupta : Then as regards the powers of the
commission under the English Act, they are very wide. They protect the
public in every way. They control the mode and the method of use of
those areas. They also determine what areas should be left out or
ineluded. They revise their draft in the light of the objections that the
local people submit before them. As regards the manner of giving com-
pensation also, they appoint a compensation officer, who fixes the compensa-
tion by agreement between himslef and the claimants. Now there is no
such provision here in this Bill. If there is a difference between the two,
the case goes to arbitration and the provision of the Arbitration Act of
1889 applies. The Arbitration Act of England is much better in this
respect. Now, when we come to the question of punishment, the maximum
punishment in the English Act is only £5. Here the Bill says, ‘‘ Rupees
fifty . Now there is one more important point and that is about the
compulsory acquisition of land. Here under clause 8 there is the compul-
sory acquisition of land by the Local Government and the Land Acquisi-
tion Act will apply. There, Sir, in England, under the Military Lands
Act of 1892 no compulsory aequisition is allowed without the sanction of
Parliament. There is no safeguard here. As soon as the Local Govern-
ment thinks that a particular land must be acquired, it has to be acquired.
Under the English Act—not the English Manoeuvres Aect—this is the
Military Lands Aet of 1892,—under that Act, no acquisition is permissible
unless it has the sanction of Parliament. Now we should have some such
provision here. No laud for this purpose must be acquired unless either
the Provincial Legislative Assembly agrees to it or this Assembly agrees
to it. In the English Act, there is one more important thing, if any pers.
petual lease or if any lease for a long period has been taken by, the military
authorities and if this leased land is not used for one year, then the lease
ceuses and the land reverts to the original owner. Here, clause 8 of the
Bill makes no such provision. But the most objectionable part of this Bill
is the rule-making power of the Governor General in Counecil. Sir, we
know how the Governor General in Council uses such powers when we
equip him with them. -If you read clause 10 of this Bill you will come
to nnderstand that the whole Act can be made nugatory by the rule-makifig
power of the Qovernor General in Council. Sub-clause (1) of clause 10
says :
-+ ** The -Governor Gemeral in Council may, by notification in the Gazette of Indisa,
make such rules as he considers necessary for earrying out the purposes of this Act.*”

Nt)w the purposes of this Aet may be anythmg
Dr Zmuddm .lh:m.d. ‘Manoeuvres.
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Mr. Ghanshiam 8ingh Gupta : If, for the purpose of manoeuvring,
the-Governor General in Council thinks any set of rules to be necessary,
then the Gevernor General in Council will make those rules. What a
wide power you want to give to the Governor General in Council! He
can make anything or unmake anything. If it is necessary for the purpose
of manoeuvring to demolish cerain building, he can do it. Of course,
whatever he can do in spite of us and in which we have no hand, let him:
do it. But when the Army Secretary wants us to agree to a certain Bill,
then we must see that it is reasonable and that we get reasonable protec-
tion from it. Sub-clause (2) of clause 10 gives certain details which, to
my mind, mean nothing. It merely gives 1llustrat10ns It says :

" ¢¢ In -particular and without prejudice to the gemerality of the foregoing power,
the Governor General ip Council may make rules.’’

This is the most objectionable part in the whole Bill. (Interruptions
by Mr. K. Ahmed and Voices of ‘* Do not take any notice of him.””) I am
advised not to mind you : you have created such a feeling against you in
this House. '
¢ Mr. Deputy President (Mr. Akhil Chandra Datta) : May I say for
the benefit of one or two Honourable Members that sometimes silence is
golden and speech is silver.

Mr. Ghanshiam 8ingh Gupta : I was saying, Sir, that tbere is no
corresponding clause in the English Act which corresponds to this rule-
making power. What I want to say is this that we want a Bill which
should go far ahead of the English Act, the reason being that the English
soldiers in England have got good feellngs for the English people. Here'
the army being the army of occupation, as my Honourable friend richtly
remarked, there is no such feeling. If an Act is to be framed with our
consent, then it must be so framed as to give greater protection to us than
the average Englishman gets under the English Aect. But this Bill, far
from doing that, does not even go up to the English Act. Sir, T have no
objection to the motion that the Bill be ecirculated.

Mr. M. 8. Aney (Berar Representative) : Sir, I onlyv want to make
one or two observations in supporting the motion before the House. I do
not think that, notwithstanding the criticisms offered on the provisiona
of this Bill, Members are opposed to the idea of the circulation. In fact,
these criticisms are made with a view to inform the public outside of the
points of view from which they should examine the provisions of this
Bill and offer their opinions thereon. One important point in connection
with this Bill ig that it does away with the existing practice and tries to
give a legal basis to the powers of the military authorities in getting cer-.
tain adv antages or facilities for the purpose of carrying on their military
manceuvres. The ‘existing practice has been referred to in the Stalement
of Objects and Reasons. It says :

: ‘* At present with the co-operation of the eivil authorities, the local military
suthorities come to an agreement with the owners of the land, and pay them com-
pémsation for any damage or inconvenience caused.’’

So, the existing practice is one of getting the eco-operation of the
owners on a voluntary basis. It is a matter of agreement. ' Now, that
agreement is to be done away with by investing the miilitary authorities
wlth certain statutory powers. Up to this time the civil authorities have
to approach the owners of the land and persusde them to come to some
inderstanding with the military authorities in order that they should be
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able to make use of their land for the purpose of the mjlitm:y maneuvres
This voluntary basis which was in existence up to this time is being done
away with. It has been stated in the Statement of Objects and Reasons
that there is a precedent for claiming such powers in the practice tha¢
prevails in England and in other countries. I do not, therefore, want to
dispute that. It may be necessary from the military point of view. But
we should remember that we are destroying one existing practice in which
the military authorities had to come to some agreement with the owners
of the land and. that agreement is now going to be replaced by certain
arbitrary powers which the statute gives to the military authorities. My

oint is that when we are taking away the arrangement of agreement with
Ehe cwners of land that existed up to this ¢ime and replacing it by an
arrangement in which there is an automatie authority obtained by the
military authorities, we must see that the ownmers of land are not placed
at a disadvantage. That is the main prineiple which should guide us in con-
sidering the provisions of this Bill. From this point of view we must alse-
see that sufficient safeguards are introduced in this Bill 40 proteet the
rights of the owners of the land and they should get sufficient compenss-
tion for any damage that may be caused to their property.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

In examining that point, I find that even there no such machinery
has been set up which, to my mind, will inspire confidence and command
the respect of all and satisfy any impartial man as regards the justice
that we expeci in matters of this kind from the Government. In this con-
nection I will refer the House to the provisions of sub-clause (d) of clause
10. Tt says :

‘“ In particular and without prejudice to the generality of the foregoing power,
the Governor General in Council may make rules.....

- - - - - - * -

(d) to regulate. the procedure of and define the principles to be followed by
commissions appointed under this Aet in assessing compensation.’’
1 wish to make it perfeetly clear that principles of compensation are
PR matters which are capable of being ascertained in the
form of certain definite propositions and ecapable of
being embodied in the statute itself. 1t is not safe, without meaning any
disrespect to anybody, to leave it to the GGovernor General in Council to
evolve those principles and promulgate them in the form of rules and
regulations. This Aect is clothing the military authorities with extraordi-
mary powers for the purpose of earrying on military maneuvres and we
as legislators must take care that proper and equitable principles for assess-
ing compensation for damages must also be properly laid down and
embodied in the statute itself. We should not leave it to the diseretiog of
the Governor General in Council to evolve these prineiples and promul-
gate them in the form of rules. That is not a matter which should be
left to the rule making power of the Governor General in Council. The
Jegislature itself must exercise this discretion and deliberate over the
wiwstion and formulate those principles in the Bill. There is one more
point. Even as regards the notice to be given to the people concerned
whont the particular land or particular tract being m§by the military
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authorities for the purpose of carrying on manceuvres, the provisions are
in'my opinion innocuous and unsatisfactory. No specific method is prea:
cribed here which the District Magistrate or the local authorities are:
cailed upon to follow in order to give particular notice to those people.
It has been left to the District Magistrate to find out his own way of:
giving notice to the people. No definite method is laid down there. ki
really do not see what difticulty the framers of the Bill had in defining:
the particular method. by which the people ought to be informed that
at such and such a time such and such a land will be taken possession
of or that certain lands will be utilised by the military authorities for
the purpose of carrying on manceuvres. In every Aect, we find that
whenever notice is to be given certain detailed rules are framed, certain
procedure is laid down as to how and in what form it should be given
and as to what authority should give that notice, ete. Some such
detailed conditions with regard to giving notice should also be embodied:
so that the people should not be taken unawares or the laches or the.
neglect on the part of the magistrate should not be a source of trouile
or harassment to the people in the interest of carrying on certain mul-
iary manceuvres. We should save the people from the possible eifeci of.
negligence of District Magistrates ; and some of them are negli-ent.
when popular interests are concermed. It is therefore necessary that
the statute itself must prescribe the particular form in which notice i%
to be given. These are a few of the suggestions which I wanici to
make in addition to those made by my other Honourable friends. My
object is that people should eonsider this Bill as an important measurc and
although such powers will have to be conferred, they should also -levote
their attention to what they consider to be matters in whieh the Bik
ought to be improved. With the few suggestions I have made, I have
no difficulty in supporting the motion for circulation and I think the:
[iouse also will aceept the motion.

Dr. Khan 8ahib (North-West Frontier Provinee : General) : Sir, 1
just wish to make a few observations for the consideration of the Iouse
and I should warn the House as to giving any power to the army which
as you are well aware, Sir, is a reserved subjeet under the new Consti-
tution. Moreover this instrument of oppression and suppression is
always used by the exploiters to protect themselves from the poor
people who are the real producers of every country. So their sola
interest lies in the oppression of those who are really concermed in the
development of the country for the benefit of those who are simply
exploiters and moneylenders. I will just point out to the House that
as far as the army is concerned in this country whatever power is givea
to them, they use it unconditionally and abuse it without asking any-
hody and the civil authorities knowing that their whole power is depend-
ent upon the mercenary army never say anything where the army is
concerned. I will tell you that in Peshawar the army has taken the
iand between Tehkal Bala and Tehkal Pagen for rifle practice and as
far as compensation was concerned, the people were never consulted:
They have got a wonderful way of doing thihgs there. They have get.
henorary magistrates in certain places, who are used espeeially to
suppress the people. No recal remuneration is given to these people for
their lands. The land of these people for cultivation is beyond the
rifle range and the way to their fields passes through ‘the range, which

15 ‘6ftén blocked amd the peasants are prevented frem getting to their
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ﬁelds in time. Ewery day rifle practice is going on and eSpecm]lg, iu
summer the peasants have to gel up early and go to their fields belore
the heat comes ou, this under the circumstances is impossible for thew’
to do. . Apart. from that, the irrigation water of Khalil and Mohwand
is taken for the purpose of watering the gardens in the military officers”
bungalows in the Peshawar cantonment. .

Mr. K. Ahmed : Frontier Provinee is F‘rontler Provmce, Slr ?

. Dr. Khan Sahib : My Honourable friend is a tower of ignorance.
Though he has been a very old Mewmber of ti:is House, his mind is so
polished with tar that not a single ray of light has penetrated through
it during all these years he has spent in the Assembly,

It is a well known faet, Sir, that the people of Khalil and Mohmand
brought up their case before the Government and even some of fhe
civil officers have reported that land revenue should be reduced because
the land could not produce the same harvest as it did when irrigation
was allowed. Now, no notice is taken of that. You may go along any
road on the Frontier, there will be huge areas marked out for aero-
dromes, for eamping grounds and so on and yet no compensation has
been paid to the people and if any bas been paid, it is the middlemen
who have profited by it. My point is this. If any power is given to
these instruments of oppression, 1t ought to be limited and I say no
military officers should sit on the committee which assesses compensa-
tion, nor any ecivil officer should be a member of that committee. It
should consist entirely of peasants and the. people to whom the land
belongs. They must be on the commitiee and they must decide what
the real price of the land would be. These are the suggestions I wish
to make on the Bill.

Several Honourable Members : The question may now be put.

Mr. President (The Homourable Sir Abdur Rahim) : The question
is that the question be now put.

The motion was adopted.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : Sir, before my Honourable friend speaks on
this motion, T may just menhon one thing. I understand . that my
Honourable friend, Mr. Tottenham, when he moved his motion for eir-
culation of the Bill for eliciting public opinion, he did not specify the
date by which the opinions should come in. I'think under the rules
this should be done and I suggest 30th April, 1937.

Mr. President (The llonourable Sir Abdur Rahim) : This is an
original motion, and for this no date is necessary to be fixed. It-is only
in the case of an amendment that date should be mentioned.

Pandit Govind Ballabh Pant : The point is this. Rule 76 says®hat
one of the motions that ean be made may be in the form that it be eir-
culated for the purpose of eliciting opinion thereon.

Mr. President (The Honourable Sir Abdur Rahim) : If you look ‘at
standing order 38 you will find that no date is mentioned there.

Pandit Govind Ballabh Pant : It is nof, given there but my submis-
sion is that it was not given there because it was considered redundant.
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But in every case when a motion is made for eiveulation, a date should
be given by which such opinion should be elicited, otherwise how is
public opinion to be ascertained ¥ The public has no idea of the time
vy which the opinions must be given. S$Standing order 39 puts it down
that the date should be specified,

Mr. President (The Honourable Sir Abdur Rahim) : That is only
as regards amendments. '

Pandit Govind Ballabh Pant : As regards amendments it is com-
pulsory and there should be a date specified in the motion itself.

Mr. President (The Honourable Sir Abdur Rahim) : T understand
the practice is that no date is mentioned in the case of original motions
for circulation.

“Pandit Govind Ballabh Pant : All the same I think it would be
helpful to haye some date so that people may know when to send their
opinions. ‘

Mr. President (The Honourable Sir. Abdur Rahim) : That may be,
but I cannot compel the ITonourable Member to put down a date.

Mr. G. R, P. Tottenham : Sir, T did not quite catch the date the
Honourable Member suggested. If it was after the next Session, so that
no Select Committee can sit until this time next year, I am afraid I could
not agree to that. - T

Pandit Govind Ballabh Pant : It was suggested by a number of
speakers that this matter should be taken up after the new legislatures
had been formed in the provinces. So I suggested the 30th April.

Mr. G. R. F. Tottenham : Sir, may I now reply to the debate ?

Mr. President (The Honourable Sir Abdur Rahim) : Ves.

Mr. G. R. F. Tottenham : In the course of what I have to say I will
refer to the point which the Honourable Member raised just now.

It appears to me, after listening to the speeches made this afternoon,
that there is no great opposition to this Bill going in circulation for the
purpose of obtaining public opinion. A number of detailed suggestious
have been made comparing the provisions of our Bill with the provi-
sions of the English Act and making certain other suggestions on points
of detail, T cannot possibly go into or answer all those matters ‘of
detail at this stage, but the speeches that Honourable Members made
on those points will of course be circulated when the Bill itself is cir-
culated, and they will be known to the public. Thére are, however,
just two or three points of wider. prineiple that I should like to make
myself quite ‘clear about. In the first place I should like to make -t
perfectly clear that we have no-intention of regularising the existing
practice. 'We acknowledge that the existing practice is faulty in maiy
tvays.' and it is largely because we acknowledge that that we are bring-
ing forward this Bill. As my Honourable friend, Mr. 'Aney;-said, the
present practice is based on agreement, and I think there is a sort of
feeling or suspicion that that agreement is very often in the nature of
a sort of compulsory agreement, that certain powers are exercised by
't]:l'e_-'district officers or Ly the military autheorities-to compel agreements
which the people themselves do mot give willingly. That mav or may
ot be so, but what we are aiming at now is to put the whole thing on a
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degal basis and to give the public and the owners of the:land which wo
:make use of for certain purposes a claim to put forward their case and
1o have it heard and examined and to receive compensation on a just
and equitable basis,

Then, Sir, the other point that I want to make clear is this. A
certain number of Ilonourable Members drew attention to the difference
between the provisions of the English Act and the provisions of our
Bill. I think it is necessary to point out that the conditions in India
are of course very different from those in England. England is a very
‘thickly populated country where there are not large open spaces avail-
able for maneuvres, and praetically any area that is used for military
manceuvres in England must contain a very large number of people and
houses and private property, and therefore a very elaborate system is
.no doubt required in a country of that kind. In India we can generally
find fairly sparsely inhabited areas over which to ecarry out our
mancuvres, our field firing and artillery practice. And therefore pos-
sibly it is not necessary in India to go into quite the same detail as it is
in England. Also it may be possible, if we select (say) a suitable arca
dor manceuvres in India which does not contain a large number of in-
habitants or villages, it may be positively desirable to use that area
Xairly frequently instead of using it once in every five years. That
would be probably preferable, from the point of view of the public, to
continually changing the area of our manceuvres and carrying them
out over thickly populated areas. I am merely pointing that out as
one of the reasons which lie behind the fact that our Bill is not actually
word for word the same as the English Mancuvres Aet. On the other
hand, I quite agree that the points that Honourable Members have made
in that and other commnections will have to be taken into consideration
and certainly will be taken into consideration. One thing I can say, and
T can say it on the highest authority, and that is that if these manceuvres
and even artillery practices and field firing were stopped altogether, I
am pretty sure there would be a very considerable amount of opposition
from many.of the villagers themselves. In certain cases, I know, Lhe
villagers have to evacuate their dwellings and there is a certain amount
of .hardship in that ; but in a great many cases the villagers get nothing
but profit out of these military manceuvres. The soldiers go into these
areas over a certain number of weeks and they spend a large amount
of money in the villages. And I am quite sure that, if there were any
guestion of putting an end to manceuvres altogether, there would be a
distinet outery from the people. However, that is by the way.

Then, 8ir, T should like just to say a few words abeut a third point,
which is a general point raised by several Honourable Members, and
that is the question whether we are doing the right thing or the wroug
thing by bringing this Bill forward on the eve of provincial autondniy.
‘Well, Sir, personally I do not see that the changes in the constitutional
position really have very mueh to do with it. After all, even -when the
new Constitution is in full forece, when the full Federal Constitution is im
foree, it will always be possible for this Legislature to pass laws imposing
tunctions and duties upon provincial Governments and their officers.
‘Meanwhile, what we want to do by .circulating this Bill is net so much
to obtain the views of the present Local Governments, although of sourse
these will be necessary and useful, but our main object is to obtain shr
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views of the general public about this Bill. And T may say that I shall
welcome any representations that may be made through non-officiul
sources regarding the provisions of this Bill, and will undertake to give
themn the most careful consideration and see how far we can possibly go
to meet any reasonable suggestions that may be put forward.

Prof. N. G Ranga (Guntur cum Nellore : Non-Muhammadan
Kural) : Will it be circulated among peasants’ associations ?

Mr. G. R. F. Tottenham : It will be fully circulated ; I do not know
exactly how it will be circulated.

Sir, your Deputy just now made a reference *o speech being silver
and silence being golden. 1 think, Sir, in this House we have ralher
gone off the gold standard, and I do not wish to speak any more. 1
hope that the House will agree to accept this motion.

Mr, President (The Homourable Sir Abdur Rahim) : The question
in :

*¢ That the Bill to provide facilities for military macuvres and for ficld firing
and artillery practice be cireulated for the purpose of eliciting opinion thereon.’’

The motion was adopted.

Pandit Govind Ballabh Pant (Rohilkund and Xumaon Divisions :
Non-Muhammadan Rural) : Sir, before you move on to the next item, I
wish to make a request. I have to thank the Honourable the Leader "of
the House and other parties in the House for their allowing Dr. Deshmukh
to have bhis motion on the agenda paper today for the reference of his
Bill to the Select Committee. I understand that owing to the importance
of the Dargah Bill, it is likely to occupy the House for some time, as
probably it deserves to. But so far as Dr. Deshmukh’s Bil] is concerned,
I aw sure that it will not take more than 10 to 15 minutes to refer the
Bill to Seleet Committee : so far as we on this side are concerned, Dr.
Deshmukl will move for reference to ‘Select Committee and will not take
more than five or six minutes—perhaps not more than two. .

Dr. G. V. Deshmukh (Bombay City : Non- Muhammadan Urban) :
Not -even one minute : the gold standard, Sir.

Pandit Govind Ballabh Pant : And none else from this side will
speak. 1 request, therefore, that you will be pleased to allow Dr.
‘Deshmukh to move for referenee of his Bill to Select Committec.

Mr. President (The Honourable Sir Abdur Rahim) : Can I upset
the order !

Pandit Govind Ballabh Pant : Yes : under para. 23 at page 10 of
It:Ie Mannnl of Proeedure, as we are having non-official business now.

SAYyS :

¢t Provided tlmt the President may, from time to tme, make such variations in
the said procedure as he may consider necessary or convenient.’’

I may as well state here that the various parties in the House are
agreeable to this procedure.

Mr. President (The Honourable Sir Abdur Rahim) : Are all agreed ¢
Honourable Members : All agreed.

Mr. President (The Honourable Sir Abdur Rahim) : : Very well. Dr.
Deshmukh.



THE HINDU WOMEN'S RIGHTS TO PROPERTY BILL, -

Dr, G. V. Deshmukh (Bombay City : Non-Muhammadan Urbanj
8ir, T beg to move :

_ ‘¢ That the Bill to amend the Hindu Law governing Hindu Women’s Right to
Property be referred to a Select Committee consisting of the Homourable the Law
Member, the Honourable the Home Member, the Honourable the Industries and
Labour Member, Bir Muhammad Yakub, Mr. Sri Prakasa, Mr. F. E. James, Sardar
Sant Bingh, Sir 'H. P. Mody, Mr. Akhil Chandra Datta, Mr. N, C. Chunder, Dr, Khan
Bahib, Syed Ghulam Bhik Nairang, Mr. V. V. Giri, D¥. N. B: Khare, Mr. M,
Ananthasa)anam Ayyangar, Pandit Nilakantha Das and the Mover, and that the
number of members whos& presence shall be necessary to eonst:tute a meetmg of the
Committee shall be five.’

Sir, I move. _
Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

** That the Bill to amend the Hindu Law governing Hindu Women'’s Right to
Property be referred to a Beleet Commitiee consisting of the Honourable the Law
Member, the Honourable the Home Member, the Honourable the Industries and
Labour Member, Sir Muhammad Yakub, Mr. Sri Prakasa, Mr..F. E. James, Bardar
Sant Singh, Sir 'H. P. Mody, Mr. Akhil Chandra. Datta, Mr. N. C. Chunder, Dr. Khan
#ahib, ®¥yed Ghulam Bhik Nairang, Mr. V. V. Giri, Dr. N. B. Khare, Mr. M.
Ananthasayanam Ayyangar, Pandit Nilaukantha Dus and the Mover, and that the
number of members whose presence shall be necessury to comstitute a meeting of tho
Committee shall be five.’’

) Mr. M, 8. Aney (Berar Representative) : Sir, I would like to move
that the name of Mr. Lalchand Nava]rai-'be ‘added to the:Select Com-
mittee. -

Dr. G. V. Deshmukh : I accept it, Sir,

Mr, President (The Honourable:Sir Abdur Ralum) Very well.

. Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : T suggest that the name of Mr. Bajoria be also added

Honourable Members : He i is not here.
Mr, Muhammad Nauman : He has given his consent to me.

Mr. President (The Honourable Sir Abdur Rahxm) I t,hmk the Ilst
is Jong enough already.

The Honourable Sir Nripendra Bircar (Law Member) . Su- may I
gay just a few words ? I would not have spoken at all, but T would like
to make the position of Government clear in this matter “I'think 1 made
it perfectly elear to my Honourable friend, Dr. Deshmukh, that the Goy-
ernment will not oppose the motion for Select Comniittee- beeause they are
guite prepared to support the Bill in so.far as rights are intended to be
given to the widow. For reasons with which I will not detain the House
pow, we are not agreeable to.those.rights being extended to dauguters ;
but I do not like the matter to be discussed row. = All that T say is this :
I make it perfectly clear that by agreeing t6 Select Committee- we are not
accepting the principle of the whole Bill : the Bill is for giving rights to
womien, but to what women nghts will be given and to what extert, that
is all open to be discussed in Select Committee and as a matter ﬂf fael

agreed to this matter being taken otit of its tnrn and put on the list
todav because my Honourable fnend Dr. Deshmukh issued a statement
in ‘s?‘é pr;ashonB-w{uchlI ha;e r:}tied for saying 'l:hnt he wilt be ~qnite
satisfied if the Bill is limited to the rights of widows. . In_these circum-
gtances T, dQ R0t oppose. the mOthn for .Select’ngﬁﬁt%e a.nd 1'%[ agree"to it.

« 3284 ) BRI |
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Dr. G. V. Deshmukh : I give a promise on the floor of this House
that I sball stand by the published statement that I have issued.

Mr, President (The Honourable Sir Abdur Rahim) : The gquestiom
15 :

‘¢ That the Bill to amend the Hindu Law governing Hindu Women’s Right to
Property be referred to a Select Committee consisting of the Honourable the Liaw
Member, the Honourable the Home Member, the Honourable the Industries and
Labour Member, Sir Muhammad Yakub, Mr. Sri Prakasa, Mr. F. E. James, Sardar
Bant 8ingh, Sir H. P. Mody, Mr. Akhil Chandra Datta, Mr. N. C. Chunder, Dr. Khan
Bahib, Nyed Ghulam Bhik Nairang, Mr. V. V. Giri, Dr. N. B. Khare, Mr. M.
Ananthasayanam Ayyangar, Pandit Nilakantha Das, Mr. Lalchand Navalrai and the
bover, and that the number of members whose presence shall be necessary to constitute
a meeting of the Committee shall be five.’’

The motion was adopted.

THE DURGAH KHAWAJA SAHEB BILL.

Syed Ghulam Bhik Nairang (East Punjab : Muhammadan) : Mr.
President, I beg to move ;

** That the Bill to make better provision for the administration of the Durgah
and the Endowment of the Durgah of Ehawaja Moin-ud-din Chisti, generally known

ag the Durgah Khawaja Saheb, Ajmer, as passed by the Council of State, be taken
into eonsideration,’’

In moving this motion, I do not propose to detain the House for long ;
but T wish just to make a few observations which may introduce the
subject and facilitate the consideration of the motion. It is a well.xnown
fact that Hazrat Khawaja Moin-ud-din Chisti Rahmaiullahi alaih was
the greatest Muslim saint who ever flourished in India and his shrine
situated at Ajmer Sharif is the centre of attraction not only to all Muslims
living in India but to Muslims living as far as Afghanistan and
Turkestan and other parts of Asia. Not only do the Muslims of India
entertain the highest veneration for his blessed memory, but even the
Hindus all over India have the highest respect for that saint and many
of them, large numbers of them, wvisit the shrine at Ajmer Sharif in a
spirit of real devotion. Now, that shrine has very large endowments
connected with it for its upkeep and for the disbursement of the very
large cxpenses which are incidental to the many functions and religious
ceremonies held in connection with the shrine, and the management of
these ecndowments has during the long course of hijstory, since the
oripinal foundation of the endowment, varied from time to time....

Pandit Lakshmi Kanta Maitra (Presideney Division : Non-Muham-
madan Rural) : What is the approximate value of the endowment ?

Syed Ghulam Bhik Nairang : It is estimated to be about Rs. 50,000
a year. But, at the same time, it is expected that under proper manage-
ment the income could be at least doubied.

Mr. 8ri Prakasa (Allahabad -and Jhansi Divisions : Non-Muham-
madan Rural) : Does the amount include the annual offerings ¢ 1 had

been to the place myself, and I know there are offerings of money made
at the Durgah.

8yed Ghulam Bhik Nairang : Not offerings alone, but the endowment,

mostly endowment. As I submitted, the management of this shrine has
1AVSLAD L
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taken different forms in different periods of history, but the form of
management which is now in existence and with which we are immediately
concerned is this. There is a Sajjada Nasheen who is the supreme
religious or spiritual head of the imstitution and v?hpse functions are
mainly, in fact, I would say, almost exclusively, spiritual. There is a
Mutawalli who in conjunction with a Durgah Committee manages the en-
dowment estate, and this Committee and the Mutawalli have been working
together after 1863 when the Religious Endowments Act was passed. The
constitution of the Committee which has been appointed under the
Religious Endowments Act of 1863 is such that we have as members of
the Committee one representative of the Sajjada Nasheen, one repre-
sentative of the Mutawalli, two representatives of the Khuddam com-
munity, the hereditary attendants of the shrine, and we have one repre-
sentative of the public who is elected by means of a very curious form
of election. It appears on fhe face of it, when we consider the constitu-
tipn of the Committee, that the Muslim public or, I would say, the public
generally, which is interested in the good management of the shrine,
is most poorly represented, as things starid at present, because the
Khuddam community, the hereditary attendants of the shrine, are, after
8ll, a class of beneficiaries who are interested in being maintained out of
the income of the shrine. The Mutawalli has also got his own family
claims and is an interested party : so, one may say, is the Sajjada Nasheen.
In spite of the veneration for the Sajjada Nasheen and the Mutawalli
and the respect in which the Khuddam are also held, it cannot be denied
that, from the business point of view, they are after all interested parties,
and, consequently, there have been for a very long time various complaints
about the mismanagement of the Durgah income, and although one may
not say maladministration, but anyhow about the unsatisfactory adminis-
tration of the Durgah affairs. In order to bring about reform in this
state of things, this measure which is. now before you in the shape of a
Bill passed by the Counecil of State was introduced in the Council -of
State in June last vear by the Hononrable Raia Ghazanfar Ali Khan.
Unfortunately, certain vicissitudes delaved the matter. Originally when
he gave notice of the introduction of the Bill, he anplied for permission
of the Governor General for the introduction of the measure. e was
told by the Law Department of the Government of Tndia that permission
was not necessary. Thereunon. he introduced it in the Council of State
without snech permission. but objection was taken by one of the Tonour-
able Members of the Council of State that permission of the Governor
(eneral was necessary. Thereupon. on a further reference to the Law
Department of the Government of Tndia. it was found that a wrone view
had been taken. and the Honourable the President of the Council of
State advised Raja Ghazanfar Ali Khan to withdraw the Bill. secure
proper sanction of the Governer General and re-introduee it. if he wis
so advised. This was done, but the result of all this was that a gnod
deal of valuable time was wasted. However, later on, Government was
kind enongh to cireulate the Bill for eliciting public opinion without
any reeular motion ‘in the Council of State for this purpose. After
that ecirculation the opinions which were dollected were printed and
cireviated at a stage when there was very litjle time left for eonsidera-
tion and passage of the Bill in the Council of State in goed time for the
Assembly also to consider it. This is the history of the measure in the
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past, but we are now in the position of having the Bill before us in the
form in which the Council of State has passed it, and I beg to move
that the House may consider it. :

© Mz, President (The Honourable Sir Abdur Rahim) : Motion moved :

** 'T'hat the Bill to make beiter provision for the adwminisiration of the Durgah
and the Endowment of the Durgah of Khawaja Moin-ud-din Chisti, generally known
as the Durgah Khawaja Saheb, Ajmer, as passed by the Council of State, be taken
into comsideration.’’

I may mention to the House that there are no less than 74 amend-
ments of which notice has already been given.

8ir Muh Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : [Mr. President, it is a matter of great satisfaction that
time has been allowed to get this Bill passed in this Session. We were
all afraid that as the Council of State was going to be dissolved soon,
if this Bill was not passed during this Session 1t might lapse and that
would Lave created a great disappointment among the Mussalmans of
India. As my Honouraole friend, Syed Ghulam Bnik Nairang, has said,
the Durgah of Hazrat Khawaja Moin-ud-din Chisti is considered a
place of great veneration and attracts people from different parts of
the country, not only Mussalmans, but as the Syed Sahib has said, people
of diffevent religions also flock to the Durgah. It is for this reason that
the Bill has created a great interest amongst the Mussalmans throughout
the whole country and they look forward, with great anxieiy, to the
passing of this Bill in this House. Sir, although the Bill, in the form
in which it was passed by the Council of State, is not framed in an ideal
formn, and it cannot be expected that a non-official Bill could be framed
in a perfect style, and I should say ideal form—in fact, we find nowadays
even Government Bills cannot be said a model or specimen of ideal drafts-
manship. However, there are certain defects, and certain lacunae in the
Bill, and the language of certain of the clauses is not quite good. But I
hope that, in consultation amongst themselves, the Mussalman Members
of the Legislative Assembly will table concrete amendments in a form
that may be acceptable to all, and that this Bill will get through this
House without any dissentient voice or without any very long dis-
cussion. Before I touch on the main points of the Bill, I would take this
opportunity to congratulate a very public spirited Mussalman of Ajruer,
namely, Mirza Abdul Kader Beg, B.A., LL.B,, an old student of the
M. A. O. College of Aligarh, who has devoted many years of his life
in preparing material for this Bill, he framed the Bill and placed it
in the hands of Raja Ghazanfar Ali Khan for its being piloted in the
Council of State. The Mussalmans of India ought to be very thankful
to him for all that he has done.

Now, Sir, coming to the provisions of the Bill, I find that clause 5 of
the Bill, in which the commitlee of management has been proposed, has
been drafted in such a way that the whols spiritual side of the Durgah
has been ignored and the constitution of the committee has been drawn in
such a way as reminds me of an old proverb in Urdu :

Andhd bante reori, Phir phir apne hi ko de,

which means a blind man when he distributes sweets always puts the hand
in his own pocket. In the same way we find that the right of election to
the Durgah Committee has, almost, been given completely to all the Legis-
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Jatures, central and provincial, because this Bill was before a Legislative
body. The management of the property of a shrine, I admit, is not the
spiritual side of the shrine, but still 1t 18 necessary that we should maintain
the spiritual aspect of the management and there must be some spiritual
leaders, particularly those who pelong to the order of Hazrat Khawaja
Moin-ud-din Chisti, amongst the memvers of the committee. Certain
amendments have been tabled to this etiect and I hope that this defect
will be removed. I really do not like that legislation which is passed
by the Legislative Assembly or the Council of dtate should appropriate
all the rights and prerogatives for the Memuvers, of the Liegisiatures, Central
and Provineial ; and therefore care has been taken now that although the
power of election has been given to the Legislative Assemblies and Councils,
the provision is framed in such a way that they can also elect outsiders.
This is a great improvement in the Bill and a great defect will have been
removed.

Now, Sir, the other point of importance contained in the Bill is in
olause 12. Clause 12, as it has been framed, does not define clearly
the powers of the committee, the powers of the manager and others and
therefore it was open to great objections, and probably advantage would
bave been taken of the loose language of this clause. Certain amendments
have now been prepared to improve the language of this clause and I hope
that when those amendments are accepted by the House those objections
will be removed. Then about the definitions of the various things in the
Bill, certain amendments have been made and I hope that they will be
accepted by the House. Clause 17 is another clause, the language of which
is very defective and I think that it will be amended in such a way as to
remove all misunderstandings. As I have submitted, although the Bill,
as it has come out from the Council of State, is not an ideal Bill, there
can be no doubt that it has secured great unanimity of Muslim publie
opinion about it. I have received several telegrams and letters from
Muslim friends who are anxious that the Bill should be passed. I do not
want to take up more of the time of the House because really we are
anxious that there should be less speeches and more work and J am
anxious that this Bill may be finished in time. I hope when amendments
are moved very short speeches will be made and they will be in an agreed
form. We should take care that the Bill is passed in this House if not

this evening ai least pefore lunch tomorrow morning. With these words,
I support the motion.

Dr, Ziauddin (United Provinces Southern Divisions : Muham-
madan Rural) : May I move my amendment now $

. Mr. President (The Honourable Sir Abdur Rahim) : I under-
stand the llonourable Member gave notice of it only this morning.

Dr. Zisuddin Ahmad : No. It is No. 1 on the printed list ; notice
Wwas given sometime ago.

Mr. President (The Honourable Sir Abdur Rahim) : Have you

obtained the permission of the persons who will serve on the Select
Committee ¥ I don’t see their names.

. Dr. Ziguddin Ahmad : I have given motice of this amendment
with the remark that the names will be mentioned at the time of
making the motion. It is the usual practice. I have got the names
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here. I would like to speak on the general motion of consideration.
Although I have given notice of an amendment to refer the Bill to a
committee, but as there exists every chance of our coming to some agree-
ment, I pass on all the amendments to the Bill of which notice has been
given....

Mr. President (The Honourable Sir Abdur Rahim) : Including
the reference to the Seleet Committee ? (Laughter.)

Dr. Ziauddin Ahmad : Yes. I hope we may be able to pass this
within an hour tomorrow but in case the unammous agreement is not
obtained, then of course I will move all the amendments that stand in
my name in the list.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member gave notice of this amendment some time ago. Then,
why didn’t he give the names ! Has he obtained the consent of all of
them—all those gentlemen whom he wants to serve on the Committee ?

Dr. Ziauddin Ahmad : No.

Mr. President (The Honourable Sir Abdur Rahim) : Then, I can-
not allow it. The Honourable Member knows the rules. He ought
to have obtained the consent of the gentlemen whom he proposed for
this Committee. Then I take it that ‘that amendment is not moved.
This amendment ought to have been moved before ; and there is
another amendment like that in the name of the Honourable Member,
Mr. Nauman, who also has a motion for reference to a Select Com-
mittee. Does he want to move it?

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Yes, Sir, I want to move it.

(Voices : *“ But the Honourable Member has not given the
names.’")

Yes, I have given the names.

Mr. President (The Honourable Sir Abdur Rahim) : Has the
Honourable Member got the consent of all these gentlemen ?

8ir Muhammad Yakub : But nobody agrees to serve on the Com-
mittee.

Dr. Zianddin Abmad : Sir, I wish now to talk on the motion for
consideration. I am not keen on Select Committee on account of
bright prospects of general agreement. Sir, we all agree that there
ought to be a better administration of the Durgah : But what is the
meaning of ¢‘ better administration '’ It really means, firstly, that
all the buildings should be well-kept, should be clean, and should be
put in proper repair. Secondly, that all the persons and visitors should
be accommodated with comforts ; thirdly. that the visitors should be
relieved from the worries of a large number of attendants, and fourth-
ly, that the income, after paying all the legitimate expenses, should be
utilised for the betterment of Islam. These I consider to be -improve-
ments in the administration of the Durgah, and if these things could
be achieved, then I say that we have doné some very good work. We
would like very much to have a Bill similar to the Gurdwara Bill of
the Sikhs, but this Bill which is before us does not go far enough and
it does not satisfy the requirements of the public. Sir, there is only

- one point, at which this Bill as originally drafted, attempted to achieve,
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viz., the administration by Mutawalli. It was implied that if you
remove that one individual, then the whole administration will auto-
matically improve. I have seen such propaganda elsewhere.

Now, this is a view which I do not share and 1 take up an entirely
different view. The Bill has been before the Council of State for some
time and it was discussed there under unhealthy conditions. 1 say
‘““ unhealthy ’’ also for the reason that about this time every second
man had been -suffering from influenza, and 'a person suffering from
influenza cannot express his opinions really in the manner in which a
healthy man would do. But throughout the discussions they have kept
the Members of the Assembly absolutely in the dark, and they resented
their intrusion in their discussions, which they considered to be
their own. Sir, this method which was adopted in passing this Bill
is a very peculiar one. It was never referred to a Select Committee by
the Council of State, and now it comes to us, with the pistol of pro-
paganda pointed at us, and they say that ‘‘ you must pass this parti-
cular Bill today, otherwise Bill will be killed ’’. So, really speaking,
neither we are at liberty to refer the Bill to a Select Committee nor
did the Council of State refer it to a Select Committee and the whole
thing was done in a manner which is not very satisfactory. Sir, we
have a very great respect for our elders :

8ir Muhammad Yakub : They are not elders {

Dr. Ziauddin Ahmad : ...... who have expedited the passing of
this Bill without reference to a Select Committee and are now forcing
upon us. Now that procedure is very peculiar and I object to this in
principle. Today it is the Durgah Bill, but tomorrow the same pro-
cedure may be adopted about other Bills. Sir, had the Bill been
referred to the Select Committee of the two Houses together, we
would have produced a much better Bill. Now a sort of propaganda
is going on on this point, that if we do not pass this Bill today, it is
going to lapse for ever. No doubt it will lapse now but that does not
mean that it is killed for ever ; it would be postponed in that case
only for about a year. Perhaps the Government might be willing to
give us a half day from official programme so that the Bill might be
laid simultaneously before the two Houses and referred to a Joint Com-
mittee and that Joint Committee would have made local inquiries and then
they would have produced a much better Bill. In this case we are acting
entirely in the dark. 'We do not know the conditions. The Bill is sent to
us by the Council of State without making any local inquiries, but only
on the basis of hear-say evidence and after reading ecertain documents,
and the pistol is pointed at us and we are told, ‘‘ pass this Bill, other-
wise there is public opinion against you which will say that you are
killing this Bill ’. Sir, if it is referred to a Select Committee agd not
passed in the Session, the Bill is not killed, but it really means post-
ponement for a year. Sir, if this eommittee has been in existence for
72 years. there is no reason why it may not exist for another year :
instead of 72 years, it may then have been 73 vears and I do not think
any definite harm would be done till we could produce a better Bill.
Bir, we have two alternatives now befoge us. Either we pass the Bill
as it is before us in a hurried manner,—and I call it a bad Bill—or we
should wait for a year and pass a better Bill, after local inquiries by
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a Joint Select Committee of the two Houses. I would ' very 'much
prefer to wait for a year. The Joint Committee of the two Houses
would make local enquiries in the summer of the next year, and then
they might produce a Bill about this time at Simla and then pass it in
the year 1937. That means no doubt waiting for a year but at the
same time with the certain result that the Bill that would be produeed
after the local inquiries by a Joint Committee of the two Houses of
Legislature would certainly have been mueh better than it is at
present,—because we are at present in a very unfortunate position in
not having detailed knowledge of the circumstances at Ajmer, we find
that almost in every case there have been civil suits which have gone
on for about half a century ; we find that cach point has been decided
g0 many times by Commissioners, Depnty Commissioners and High
Courts and even by the Privy Couneil but we have got mno - reports
about all these points and, considering the circumstances in which we
are placed, considering the facts that no local inquiries have been made
either by the Council of State or by the Legislative Assembly or by the
two Houses together, the only thing that we can possibly do is that we
should sit down together and pass only such measures as are mnot of
a controversial nature, that is, we cannot possibly touch the privileges
of any interested party. Sir, we know that there are three interested
perties in the administration (1) the Mutawalli, (2) Sajjada Nasheen
and (3) Khuddam. Their powers and privileges are very disputed
points and we cannot settle them in one day. We cannot suitably enter
into these points now.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member can resume his speech tomorrow.

The Honourable 8ir Nripendra 8ircar : Will you, Sir, allow me to
mention the matter about questions being dispensed with tomorrow ?
The position is this. I am told that there is every chance of some
kind of agreement being arrived at between the different people con-
cerned. (Voices : *‘ We are almost agreed ’’.)

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : May
I know what the position is with regard to the amendment that I have
put in ¢

The Honourable Bir Nripendra 8ircar : Sir, I was going to tell you
that if there is an agreement, then there is not the
slightest doubt that we will finish the Bill before the
midday adjournment. But, if there is no agreement, then, as we
know, the Bill will lapse unless it is finished by 5 p.m. If my friends
have any doubt about the agreement and are anxious to get this Bill
through, then I would suggest that questions may not be taken tomorrow.
From the Government point of view, some of my colleagues have bheen
in some difficulty because during the last two days questions have
been answered at the rate of 135 per day. Today we were ahle to
finish all the questions mainly because many Honourable Members are
absent. On these two grounds I would ask you that no questions be
taken up tomorrow. )

Dr. Zjauddin Ahmad : In that case we can finish the Bill by 12
o’clock,

5 pM.
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Pandit Govind Ballabh Pant : From the remarks that were made
here, it appears that there is every chance of the differences being
composed. In that case, the 'Bill will be finished in no time. So, the

occasion for dropping questions would not arise.

The Honowrable 8ir Nripendra Bircar : But supposing there is no
agreement, what will happen ¥ That is the point.

Pandit Govind Ballabh Pant : Even if there is no agreement it is
not going to make much difference to this Bill if we start at 12
instead of 11. _The Bill will not be affected thereby.

Mr. Mubammad Azhar Ali (Lucknow and Fyzabad Divisions :
Muhammadan Rural) : It should also be remembered that tomorrow
is Friday.

Pandit Govind Ballabh Pant : I think they are determined to
come to an agreement, and so the questions may be taken up tomorrow.

The Assembly then adjourned till Eleven of the Clock on Friday.
the 16th October, 1936.
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